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AEFIDAVIT PROGRESS REPORT ON BEHALF OF THE STATE OF
ARUNACHAL PRADESH.

|, Shri Taring Darang, S/o Lt. Tagang Darang, aged about 56 years, Chief Engineer
Urban Development & Housing, Government of Arunachal Pradesh, Itanagar do hereby

solemnly affirm and state as under:

1. That, | am Shri Taring Darang, Chief Engineer Urban Development & Housing,
Government of Arunachal Pradesh, ltanagar and | am conversant with the facts and
circumstances of the instant case in my official capacity. Hence, | am competent to
swear this Affidavit Progress Report.

2. That, | have read the contents and | submit that the facts stated in this Affidavit
Progress Report are true to the best of my knowledge and are derived from the office
records made available by the concerned Departments. It is also submitted that the
information on compliance of the Solid Waste Management Rules, 2016 are as
provided by the Arunachal Pradesh State Pollution Control Board. | believe them to be

true. No part of the same is false and no material has been concealed there from.

3. That at the outset the answering respondent would like to apprise this Hon'ble
Tribunal that the State of Arunachal Pradesh has made progress in the implementation
of the MSW Rules, 2016 but is still hampered due to geographical and monsoon related
constraints due to which the available working time is around 4 to 6 months. Therefore,
the implementation of MSW Rules, which requires deployment of construction
equipment, material, manpower to work sites etc., takes a longer time in the State of
Arunachal Pradesh as compared to other states.

4. That, this Progress Report is being filed in pursuance of the Hon’ble NGT’s order
dated 24.11.2022 whereby it wag directed that six monthly progress reports with
verifiable progress may be filed by the Chief Secretary with a copy to the Registrar
General of this Tribunal by e-mail at judicial-ngt@gov.in. The last affidavit of State of
Arunachal Pradesh was filed on 08.08.2024 which covers the three six-monthly period
upto05.06.2023, 13.12.2023 and 30/06/2024.

L)

Chief Engineer
Deptt. of UD & Housing
Govt. of A.P.
\tanaqar
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The following are submitted for kind consideration of this Hon'ble Tribunal :
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As per observation made in the Hon'ble Tribunal’s last order dated 08.08.2024, the
position of legacy/solid/liquid waste management is shown orderly as under :

Table — A:Status of legacy/solid waste management as on 31/12/2024:

sl. |Parameter [17Six-Monthly|  2"six- 3" Six-Monthly Report 4" six Monthly Report Reference
No. Report Monthly (30/06/2024) (31/12/2024)
(05/06/2023) Report
(13/12/2023)
1 LL;gacy 44,117 Cum 0 0 o Annexure-
astein IC at
Itanagar, (44,117Cum (44,117Cum Treated) (44,117Cum Treated) age- 12 to
Naharlagun Treated) 18
town Sl Break up- % Sl Break up- %
No | Composition | Quanti | No | Composition | Quanti
s ty s ty
1 Plastic 85 1 Plastic 85
2 Paper & 7 2 Paper & 7
Woods Woods
3 Textile 2.5 3 Textile 2.5
4 Biomass 2.65 4 Biomass 2.65
5 Glass 0.75 5 Glass 0.75
6 Metal 0.6 6 Metal 0.6
7 Hazardous NIL 7 Hazardous NIL
8 Others/inert | 1.5 8 Others/inert | 1.5
End End
Sl product | Disposal sl No product | Disposal
No. | of legacy | method " | oflegacy | method
waste waste
23349.64 23349.64
. . MT . ; MT
1 [Fine soil (Landfill 1 Fine soil (Landfill
ng) ng)
8012.28 8012.28
RDF(Refu MT RDF(Refu MT
p sed (RDF ) sed (RDF
derived sent to derived sent to
Fuel)= Dalmia Fuel)= Dalmia
factory) factory)
Total 31361.92 Total 31361.92
MT MT
L)
Chief Engineer
Deptt. of UD & Housing
Govt. of A.P.

Itanagar
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Sl. |Parameter |1%'six-Monthly]  2™Six. 3" six-Monthly Report 4" six Monthly Report Reference |
No. Report Monthly (30/06/2024) (31/12/2024)
(05/06/2023) Report
(13/12/2023)

2 Legacy 45,266 Cum | 10,016 Cum 0 0 Annexure.
Waste in 4,509 Cum (As [C at
Pasighat on Jan'2024) sl Break up- % S| | Break up- % age- 19 &
town No | Compositio (;uantityt N | Compositi (;uantit 20

ns o | ons v
Plastic, Plastic,
Rubber, Rubber,
Glass Glass
1 ’ ’
Paper, i8% 1 | Paper, 18%
Metal, Metal,
wood, cloth wood,
Sail, cloth
2 Manure, 62% Soil,
C&D 2 | Manure, 62%
Volume C&D
Reduction Volume
3 due to 20% Reduction
decompositi
P 3 [dueto 1 ooe
on of waste decomposi
Total 100% tion of
End waste
S| product | Disposal Total 100%
No. | oflegacy | method End
waste Sl product of | Disposal

1. One truck] No. legacy method
Plastic, of plastic frg waste
Rubber legacy wastq 1. 8500

! has been se MT of
Glass, . .
to Dalmia plastic
1 |Paper,

factory as from
Metal,

RDF. . legacy
wood, 2 Scra Plastic, Waste
cloth ’ P Rubber,

dealer and has been

Glass,
recyclers. 1 sent to
- — Paper, .
Soil, Land Filling Dalmia
2 | Manure Metal, factory
anure, . .
CR&D Site Leveling wood, cloth as RDF.
2. Scrap
dealer
and
recyclers.
Soil, Land
2 Manure, Filling
C&D

Legacy Waste Remediation in other census towns:

Ziro

Completed

Aalo

In progress

Annexure-IB at Page-11

[72

Chief Engineer
Deptt. of UD & Housing
Govt. of A.P.

Wt
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Page |5
sl. | Parameter [1%Six-Monthly|  2"six- 3" six-Monthly Report 4™ six Monthly Report | Reference |
No. Report Monthly (30/06/2024) (31/12/2024)

(05/06/2023) Report
(13/12/2023)
3. [solid Waste 215.21 TPD 223.45 TPD 215.02 TPD - 217.38 TPD IAnnexure-
generated |l at Page-
114
4. [Solid Waste - 45.36 TPD 44.49 TPD 54.66 IAnnexure-
Processed Il at Page-
115
5. |Material - 3MRFsare |a) Manually  operational |a) Functional:11Nos  |Annexure-
Recovery FManua"y including outsourced :7 |b) Civil Works IV(A) at
Facilities operational Nos completed/not yet Page- 116
(MRFs) (12 TPD), b) 100% Civil works functional : 2 Nos
6 MRFs are completed : 4 NO_S c) Work in active progress
completed c) ﬁgger construction : 6 - 11 Nos
r\;‘:g;:sg:::l d) Proposed under Special d) Proposed-3 Nos
! Assistance to  State
(21 TPD) and Capital Investment |€) Processing machineries [Annexure-
4 MRFs are in (SASCI) : 5 Nos under SBM 2.0 have  [IV(B) at
[advance stage e) Proposed under Ring- been procured under  |Page- 117
of construction Fenced Account : 5 Nos SBM 2.0 for 13 towns. |[to 119
(66.5%) After completion, Total capacity |f) For waste collection &
(14TPD) of 27 MRFs above shall be 134 transportation, 28 Nos
6 MRFs TPD. of tractors& trucks
proposed (24 |f)  processing equipment and have been procured
TPD) machineries shall be under sanitation
procured under SBM-2.0 program of UD&H.
Another, 18 Nos of
vehicles have been
procured under Swachh
Bharat Kosh (SBM 2.0)

Table — B:Status of liquid waste management as on 31/12/2024 :

s.. | Parameter 1%six-Monthly | 2™six-Monthly | 3"six-Monthly 4"six-Monthly Reference
Report Report Report Report
No. (05/06/2023) (13/12/2023) (30/06/2024) (3112/2024)

1. Liquid 51.49 MLD 48.42 MLD 47.2 MLD 47.63 MLD [Annexure-VI(A)
Waste [re-estimated at Page-122]
generated from

236.48MLD]

2. Liquid - - 0.16 MLD 0.177 MLD 3 (three) projects
Waste (160 KLD) completed and 2
processed (two) projects

shall be
/—1 completed by
l [ 31.03.2025
Chief Engineer [Annexure-VI(A)
Deptt. of UD & Housing at Page-122]
Govt of A.P.

\tanagar
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In addition to/above, the following directions were given by the Hon’ble NGT for compliance
(Directions cum Compliance are numbered serially as given in the Order dtd. 08.08.2024) :

8.i To re-assess and submit the factual position on the ground with respect to the
quantity of legacy solid waste, methods adopted for its treatment and quantity
disposed including extent of reclamation of land;

Compliance: The report of quantified data on residue management of the legacy
waste from Itanagar and Pasighat as shown at Table-A above, has been enclosed at
[Annexure-IC at Page-12 to 20].

Quantification & Characterization of Legacy Waste was assessed for 15 towns by
experts in Phase-l Study conducted by GTRE GREEN PVT. LTD.[Annexure-IA at
Page-9].

Phase-Il Study for additional 12 towns has been approved and shall be completed by
May’2025 [Annexure-lA at Page-10]. :

Legacy waste remediation is completed for Ziro and is under progress for Aalo.

A project on Scientific disposal of Municipal Solid Waste facility for Itanagar (also
referred as “Waste to Charcoal Plant” is being taken-up by Itanagar Municipal
Corporation in collaboration with M/s 7 Hills Nexgram. [Agreement placed at
Annexure- ID at page- 21 to 113]

8.ii With regard to the liquid waste the factual positions of sewage generation, the
Committee will re-assess the same and method of treatment including disposal of
treated waste water has to be furnished. The treated waste water quality analysis
report will also has to be furnished;

Compliance :

Assessment of sewage generation were carried out by NCPE Infrastructure India Pvt.
Limited and Used Water Treatment proposals with methods of treatment for 27 towns were
prepared [Annexure-VI(B) at page-123] and the DPRs are under examination for accord
of technical sanction for onward floating of tenders shortly. [Annexure- XIl at Page-139 &
140]

Under Swachh Bharat Mission-Urban, State High Powered Committee (SHPC) has
approved detailed project reports (DPR) for the implementation of Used Water
Management projects in 27 urban towns with a total project cost of ¥ 167.99 crore including
Rs. 113.75 crore CAPEX and Rs. 54.24 crore OPEX. In view of population size and
sewage generation, CPHEEO recommends Bio tower with co-process for faecal sludge for
large towns and Standalone Faecal Sludge treatment plant (FSTP) for smaller towns.
4\efordingly, the following Nos of projects were approved as under:
P
Céef Engineer

Deptt. of UD & Housing
Govt. of A.P.

14 mreaw
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1. Bio-Tower STP (Sewage Treatment Plant) in 14 towns with co-treatment facility for

——-..._faecal sludge.
ﬁoT&Q P
Token Bt

_Standalone Faecal Sludge treatment plant (FSTP) in remaining 11 small towns.
Apar .from above, FSTP/STP is also adopted as co-treatment :

o-treatment FSTP unit in 2 (two) towns having existing STP (Pasighat &Tawang).

Treatment Plant (STP) with a capacity of 200 Kilo Liters per Day (KLD) for rejuvenation
of the Yagamso river, Itanagar was completed and is presently functional. The STP
plant is currently running 24x7 with 75% capacity i.e. 160 KLD while remaining 25% of
total capacity is available for sudden surge in volume of sewage and future population.
The plant is connected to 500 households residing in 100 buildings having 2500
number of individuals.[Annexure-XI at Page- 137 & 138]

The construction of a Faecal Sewage Treatment Plant (FSTP) at Chimpu, Itanagar with
a capacity of 100 KLD is completed and is presently functional.

The STP, Pasighat(4 MLD) is targeted to be completed by 315 March, 2025.
The STP, Naharlagun (3 MLD) is targeted to be completed by 31 March, 2025.

The Septage Treatment Plant (40 KLD) for the cluster of towns (Namsai, Roing & Tezu)
100% complete and operational. [Annexure- VIl at Page- 125 to 127]

8.iiiDetails of budget breakup with regard to utilization of ring-fenced amount or
other funds for the above purposes are to be furnished.

Compliance:

Budget provision have been kept for functionalization of on-going MRFs with addl
infrastructures & C/o MRFs for remaining towns, Remediation of legacy waste, Rs. 50
Lakhs for each ULBs/DUDA as discretionary fund for Solid Waste Management,
Providing dedicated 11 Kv line and installation of 630 KVA Transformer at municipal
Garbage dumping site for the establishment of Waste to Charcoal Plant, Weigh bridge at
dumping site, Chimpu, Itanagar, Used Water treatment Projects and Procurement of
specialized sanitation transportation vehicles, equipments (for 5 years), Quantification
and Characterization of fresh/legacy waste for 12 towns and Establishment of PMU for 5
years.

The budgetary break-up [Annexure-XIll at Page-141] is tentative and its various
components shall be approved and sanctioned over a period of time on need basis by the
Environmental Monitoring Committee (EMC).[Notification at Annexure-XIV(A) at Page-
142]

Earnest efforts are being made by the state government by prioritizing projects in
a phased manner by exhaustive deliberations amongst all stakeholders at Environmental
Monitoring Committee meeting chaired by the Chief Secretary, GoAP. [Minutes of last
Z EMimeeting Dtd.27.11.2024 at Annexure-XIV(B) Page- 143 to 146]
¢

-

Chief Engineer
Deptt. of UD & Housing
Govt of A.P.

Itananar
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Workshops and exposure tours to places with successful SWM model cites are being undertaken
periodically by government functionaries, stakeholders, local NGOs & entrepreneurs. In order to
bridge the gap between waste generation and segregation and also to comply with the directions
in OA 606/2018 by Hon'ble Tribunal, regular review meetings are taken by the Chief Secretary,
Commissioner (Urban Affairs) and respective Deputy Commissioners (DCs) at district

headquarters. An exhaustive conference of all DCs was held on 16"& 17" Jan’ 2025 which was
chaired by Hon’ ble Chief Minister, Hon’ ble Dy Chief Minister, Hon’ ble Cabinet Ministers as

well as all technocrats and bureaucrats led by the Chief Secretary. Extensive IEC campaigns and
cleanliness drives are also being carried out statewide.

It is prayed that this Affidavit progress report filed by Shri Taring Darang, Chief Engineer Urban
Development & Housing, Government of Arunachal Pradesh may kindly be considered and taken

on record. This respondent also craves the permission of the Hon’ble Tribunal to file additional

I
DEPONENT

Chief Engineer
VERIFICATION Deptt. of UD & Housing

Govt. of A.P.

reports, as and when required.

Itanagar
I, the above-named deponent, do hereby verify that the facts stated in the above affidavit are
true to my knowledge and belief. No part of the same is false and nothing material has been
concealed there from.

L2

DEPONENT

Chief Engineer ..
Deptt. of UD & Housing

Govt. of AP. .-
itanagar
ToKen Ete <NOTARY PUBLIC: OATH COMMISSIONER
NOTARY, GOVT. OF INDIA Solemnly affirmed before me this day, |
GHCIPB(A.P) Certify that | read over and Expiained the
Regd. No. : 22683 sontentstothe deciarant and that the declarant
' ;eemed perfectly to understand them
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Annexure-IA

Assessment of Quantity & Physical Composition of Legacy waste
(Phase-I Study conducted by GTRE GREEN PVT. LTD. ITANAGAR)

Miscellaneous

Sl Name of Quantity of Firje fractior)s Scrap pOIyrr.leric Stone/Brick | (Metal,Glass&
No. ULB legacy waste (Soil/Sand/silt) & coml:!ustlble (%) Other inert)
(MT) (%) material (%) (%)

1 | Aalo 6898.24 65 18 10

2 Basar 3384.58 73 13

3 | Bomdila 3745.38 68 14

4 | Changlang 1454.61 65 15 5 15

5 | Daporijo 4260.83 68 14 10 8

6 Itanagar 26253.94 80 6

7 Jairampur 1056.66 70 10 14

8 Khonsa 2273.04 75 11 8

9 | Miao 2964.73 68 11 12

10 | Namsai 20073.11 70 14 7

11 | Pasighat 29842.605 71 11 13 5

12 | Roing 12811.36 69 13 12

13 | Seppa 1905.65 78

14 | Tezu 13619.51 72 7 14

15 | Ziro 177.69 65 15 13 7

Total = 130721.93

Note: Legacy waste remediation is completed for Ziro and is under progress for Aalo.
Phase-Il study is being undertaken for remaining 12 towns.
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Annexure-I1A

File No. UDH-12011(11)/132/2024
GOVERNMENT OF ARUNACHAL PRADESH
OFFICE OF THE CHIEF ENGINEER
DEPARTMENT OF URBAN DEVELOPMENT & HOUSING
MOWB-IT, ITANAGAR::791111
Email:: ceud-arn@nic.in::ph-0360-2214413/2217002 (fax)

Dated Itanagar the 6" Feb’2025.

To,

M/s GTRE GREEN Pvt, Ltd.
Itanagar

Sub.: Acceptance of Tender for the work “Study on quantification,
characterization of municipal fresh and legacy waste including
GIS mapping of dumping sites under Ring-Fenced Account (NGT) for
12 (twelve) towns.”

Sir,

In inviting a reference to above and e-tendering ID:
2024 APUDH_2003 1 in connection with “Study on quantification,
characterization of municipal fresh and legacy waste including G6IS
mapping of dumping sites under Ring-Fenced Account (NGT) for 12
(twelve) towns”, it is to convey approval of the competent authority
for the following firm as per its quoted amount for your further
necessary action.

:;' Name of Firm Quoted Amount

1 M/s GTRE GREEN Rs. 55,46,000.00 (Fifty-Five lakhs forty-
Pvt. Ltd. six thousand) only inclusive of all taxes
Itanagar

Therefore, you are requested to convey your acceptance and
execute the formal agreement as per clauses of contract with all

relevant codal formalities.
Yours faithfully,

Enclo.: 1) Technical bids of the qualified firm
2) Price bids of the firm.
Digitally signed by

ch _TaringEDarang
Deptt. OF UL miwgﬁé; ........  08:08:45
Memo No. UDH-12011(11)/132/2024 pated Itanagar, the e®@hief Engineer
Feb’2025. Deptt. of UD & Housing

Copy to:- ~ Govt of A.P. -
1. The PS to Commissioner (urban Affairs, Govt. of Ar ltzaoigat
Pradesh, Itanagar for information.
2. Office copy.

Chief Engineer
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e;pediation at Ziro (Completed)
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Annexure-IB

ON-GOING LEGACY WASTE REMEDIATION

Name FINE COARSE TOTAL RECLAMATION
hSI:; of (T(DGF) SOIL SOIL IN S'(I'I:) GI\;E LEGACY 'II\'/IIRIiETAI:'cI:III:Lsi OF LAND REMARKS
" | Towns (KG) (KG) (KG) (Sqm)
1 Ziro 9910 49170 55770 88120 | 202970 Bio-mining 105 Completed
2 Aalo 16430 45770 44840 53230 | 160270 Bio-mining 11,500 In progress
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Annexure-IC

T File No. ITNSC{SFV]—ZZS—Z\!}EI-IJ!'
P 2N OFFICE OF THE CHIEF EXECUTIVE OFFICER
J eV ITANAGAR SMART CITY DEVELOPMENT CORPORATION LIMITED
\ .¥" ] SENIOROFFICER QTR. TOWER NO.2. FLAT NO. 25 & 26, ZOO ROAD

S ITANAGAR: ARUNACHAL PRADESH

R ARANEAGs ARttt aREtaRtedtbdasabatadidn

L] 2
File No. ITA'SC(SPV)-225/2022-2}/ Dated, the 24™ December 2024

\/{ The Commissioner

O/o Urban AfTairs
Govt. of Arunachal Pradesh, ltanagar.

Sub: Parawise Action Taken Report in compliance with Hon'ble NGT order in matter of
O.A 606/ 2020/EZL-regd.
Sir o
As directed o enclose status report of the completed legacy waste remediation at ltanagar
44177 cum, please find herewith Para wise action taken report in compliance with Hon'ble
NGT in matter of O.A 606 2020/EZ.

Queries Updated Quantity | Remarks
Composition

' Outlay: { . | : . : !
n Updated 1) Fmesoil | 23349.64 MT The project s 100%
quantity of legacy completed Under  this
‘wmuc treated & n.-mcduho:ﬂ worﬁl::_’hguy
up’ silio waste of aboul um
| ::u:rp;:mﬁ:gwy | (3208408 MT) has been
waste and its | extracted and processed.
utilization. The legacy site Karsingsa

| has been 100% reclaimed
and handed over to IMC for

re-purposc.
| | 1. The finc soil
measuring about
24071 .8 MT

accumulated through
trommels  processing
is being used for
| horticulture  purpose
at  the  ongoing

‘ | Break up- % | Annexure-1 (soil

2) RDF Compoesitions | Quantity quality analysis report
{Refuscd 1) Plastic 8£5.00 ] has been enclosed).

denved Fuel) . Il 2. The Re il

BO122BMT | 2) Paper & 7.00 Fuel (RDF) from the

Woods . |1 legacy waste has becn

3) Textle 2.50 ' transported o the M

l Dalmia cement plant,

been

| 4) Biomass | 265 (| Shillong that has
| co- rm.uwlﬂﬂ o use
' fuel tor the

== = | as 3
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Annexure-IC

m cement factory.

— T | lass 0.75
53 Anncxure-Il (The
| — . I S - { utilization certificate
6) Mectal 0.60 and the ransportation
1 details are been
I azardous | NIL enclosed)
=== || Ammezmretir emcteos
.y M—e— s — report of co
l &) Others/ine | 1.50 of RDF)
" | ===
— — — — -— — — — - -
3) Total (1+2) 31361.92 MT (The difference of
722.16 MT is of the cvaporal ted
| moisture content at the time of |
| weighing)
Break-up composition of RDF
D.75% D.6%_ 0% 1.5%
/ = Plastic |
= Paper & woods |
= Textie |
= Biomass |
= Glass
= Metal
= Harardowus
= Others/Inerts

Fig: 1

This is to note that the Fig:1 is the graphical represemation of the composition of the RDF that
contains the respective quantity which is all combustible in nature and that all has been co-
processed to Fuel that has been used in the M/s Dalmia Cement Factory for its purposec and usage.
Whereas, the other By-Products are of Fine- Soil which is to be utilized for horticulture purposec at

the ongoing Hollongi airport. The project is 100% completed with this aspect.

Submiticd for your kind perusal and further filing of affidavit, phease.

Yours fincerely.

Chief Faccutive Officer
Ianagar Smarn City Dev. Corp. Lid
Ianagar

Memo No I TA/SC (SPV)-2282022-23/ 5Z%]1  Dated. ltnnagar. the......December 2024
Copy 1o: -

1. The PS to the Chief Engincer, Urban Developrment& Housmg

2. Mecmber Secretary, APSPCH

3. PA 1o the Chicf Conservator of Forest (CCF), DoEFCC

4. PA 10 the Director Town Planning. ltanagar. Government of Arunachal Pradesh for
m formation

5. The Excceutive Engincer, SPV, ISCDCL for imformaton and necessary action

6. Office copy

wer
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SHRI OM TESTING & RESEARCH LABORATORY

Plot No. 296, 1st FNG Road, Sector-121, Ghari Chaukhandi, Noida - 201301
] Mob. : 9821154906, B076937336, 9971980045, 9990934633
E-mail. : shriomlab@gmail.com, Web. : www.shriomlab.com, woan shriomiab.in

Page |14

Annexure-IC

A.B.L. Accredited, 1SC 9001, ISO 14001 & S0 45001 Certified Laboratory.

TEST-REPORT

Issue To

Sample Description:

CHEMNAI 60034

Soil

GORANTLA GEOSYNTHETICS PVT.LTD,
Address : 3 FIRST FLOOR, SARASWATI STREET, MAHALINGAPURAM

Report NO. - STRLA-17102023001

|ssue Date : 17.10.2023

RESULT:
(Soil Quality Analysis)

SAMPLING DETAILS
Date of Sampling s 09.10.2022 .
Lowsstivit - Sire name Chimpu lanagar
Sampling Protocol TSTRL/STPSOILOT
Sample Quantity : 1000 gm

: Zip Polybag

Sampie Packing
Analysis Duration

- 09.10.2023 to 17.10.2023

RESULTS
| 5.No. Parameters Results Units Protocols
o1 I5: 2720 (part-4), 1985
| Brown brown red to black  [(Reaff:2015)
Soil colour

02 o 8.74 - 15:2720 [Part-26), 1987

03 Bulk Density 1.24 gfec STRL/SOP/S/07

04 " Organic Carban : 0.39 % [sTRL/S0P/5/08
05 IF Electical Conductivity I 887 __l’“"ﬁnhos;crn ['is: 2720 (P-21) J'
i’ 0é "Moisture Content N "1_6_3_" T ~ BTAL/sTR/SOIL/OL
[o7 Exchangable Potassium 210 ma/kg STRL/SOP/5/01
|
[ 08 Chloride 0.40 % STRL/SOP/5/01
o7 I Nitrogen 0.98 % STRL/SOP /50IL/01
: 10 Phosphorous | 26.9 mg/kg STRL/SOP/5/05
|
(1 C:N Ratio 0.398 - ASTM D 5373 guidelines %
i | {by Calculation} |
page (01 of 02) For Shri Om Testing & Research Laboratory

Aﬁjiéﬂs?é%?ﬁ\"éﬂ
(Name, Designation & Sigiatura with Seal)
Rev.:00

STRULAB/QFI058

Note: 1. The results indicated

the above tests only.
2 This certificate shall not be reproduced wholly orin p

3.This certificate shall not be used in any
4.The samples received shall be destroy

advertising media or as eviden
ed after 30 days from the date of issue of the certificate unless specified othe

biological testing will be destroyed afier 7 days of testing.

art without prior written consent of the laboratory.
ce in the court of Law without prior written consent of the laboratcry
rwise and sample for

only refer to the tested samples and listed parameters and do not endorse any product. The customer asked for
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SHRI OM TESTING & RESEARCH LABORATORY

Plat No. 296, 1st FNG Road, Sector-121, Ghari Chaukhandi, Noida - 201301
Mob. : 9821154906, B076937396, 9971980045, 9390934633
E-mail. : shriomiab@gmail.com, Web. : www.shriomlab.com, www.shriomlab.in

A.B.L. Accredited, (SO 9001, 1SO 14001 & (SO 45001 Certified Laboratory.

TEST-REPORT

Report No. : STRLA-11062023001
e |
| 12 | B — 5 [ STRL/STP/SOIL/01
| | Organic matter ; | ]
} B
ll 13 Calcium 774 mg/kg APHA 22™ End 2012 (3120.8)
i 14 Exchangable Magnesium (as | 268.1 mg/ke USEPA30508/3051/3052
i Mg — —
s Cation Exchange Capacity 3.60 meg/100gm 1S: 2720 (P26)1987 |
| | I
14 Water Halding Capacity | 40.4 % STRL/SOP /S0IL/01
STRL fSTP/50IL/0L
|47 P ity 76.4 % paTRISoRY
orosi
18. Exchangable Sodivum 185 mg/kg STRL/SOP/5/02
i |
19 | Absorption ratio ! 0ias = Ta STRL/SOP/5/08
20 silt 55 % |S; 2720 (P-4)1985
"""" L o ; -4)1985 i
21 Clay 27 f % I5; 2720 (P-4)
| ) ’ _[
22 sand 18 % IS: 2720 (P-4)1985 |
— R = |
23 [ tinc =SCRE MM 3.17 ma/ke STRL/50P /SOIL/01
L : T ice-0es
24
| W ! 0.84 mafke
25 nagnesium (as Mg) | 264.6 mg/kg USEPA30508/3051/3052
i
26 Nickel | 0.21 me/ke ICP-OES
| 27 Lead 0.43 mg/kg ICP-OES
28 Chromium 0.37 | meg/kg ICP-OES |
L L S i
29 ] mg/kg ICP-OES
Copper 0.080 i
30 Texture Sandy Loam IS: 2720 (P-4)1985 1
I [
Nota: - Soll it is fit for disposal. ]
a*End of Report** Page (02 of 02) For Shri Om Tesling & Research Laboratory
S B
Authorised Signatory
{Name, Designation rature With &ed1)
Techmcai Managar
STRL/LAB/QF/058 Rev.:00
Note: 1 The results indicated only refer to the tested samples and listed parameters and do not endorse any product. The customer asked for
the above tests only.

2 This certificate shall nol be reproduced wholly or in part without prior written consent of the laboratory.
3.This certificate shall not be used in any advertising media or as evidence in the court of Law without prior written consent of the laboratory
4 The samples received shall be destroyed after 30 days from the date of issue of the certificate unless specified otherwise and sample for

biological testing will be destroyed after 7 days of testing.
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o

balmia

cement

cement! sugar! refractories! power!

o - |
Certificate of Co-Processing
| Issued To: Gorantla Geosynthetics Private Limited
' Certificate No: DCBL/GGPL/01 |
L Date 21-11-2023 _._._-—-—-————'—_'__J_____._——-—-—-—-

This is to certify that we have successfully co-processed the following quantiues.of?noll.oz MT of Rifu:e :Eﬂ:'he:
Fuel (RDF) sent by M/s Gorantla Geosynthetics Private Limited far Co-processing in our Cement Kiln during
period of 1% October 2023 to 317 October 2023.

Waste Name: Refuse Derived Fuel (RDF)

Quantity (MT): 2004.02

Authorized Signatory

Date: 21.11.2023

; imited
Dalmia Cement (Bhare!) Limite )
30 5 don Floor, Anil Plaza-H1, ABC, C.5 foad, Gavshac 781 005 o) I india i
T91 361 7136 700 F?‘?gﬁiﬂsm; Jmm. B achirapali, Tamil Tomil Nadu - 321 651, tndfa
Registel o

tip?i::ll Bharst Group campdny wrwdalmigbharor com
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e

cement! sugar! refractories! power!

Certificate of Co-Processing
¥ssued To: Gorantla Geosynthetics Private Limited

Certificate No: DCBL/GGPL/D2
Date: 05-12-2023

This is to certify that we have successfully co-processed the following gquantities of 6008.26 MT of Refuse Derived

Fuel [RDF) sent by M/s Gorantla Geosynthetics Private Limited for Co-processing in our Cement Kiln during the
period of 17 November 2023 to 30™ November 2023,

Waste Name: Refuse Derived Fuel (ROF)

Cuantity (MT): 6008.26

Aurthorired Signatory

Date: 05.12.2023

Dalmio Cement (Bharat) Limited )
S e reem M&Tﬁ:ﬂmzﬁzﬁf\’ M.g;miumﬁiﬁgfﬂ: l-fjﬁr'ﬂr:fh'lm?l.[ﬂlsgﬂ
TaRIS nsﬁﬁ.lmmsf!rg!fd;gﬂr‘;‘ sﬁiiapumm: Disdrier - ﬂrn;cﬁl'nd-pdﬂl_ Tomil Tomil Mo - 321 851, Indio
n,-Dllm-'l Bharat Group compen . www.dalmiobhaorat.com
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Annexure-IC
k4
) O O TESTING & REcesscn isanasinng ORISR
- GIHYG & KESE ARCH LABORATORY
h"”"‘%1€l;—“ =1 w1 AT Jis]
%, Road o
2 Mab mﬂ 345 Sector 121, Ghan Chaukhand, Noids | 20101
E-mad '.'\rL{sem” e gl T E00LY, TN
. . A Apmad com VWAL : Wi shrcsmisb com vwwawe s S iomiads o7
.0 ki redite - = S— — ) ) i
Rl o, A SO 14001 & (SO 45001 Certified La 1_
TEST- REPORT
ssurd To GORANTIA GEOSYNTHETICS PVT LTD o~ "
NO. 3 18T H00R SARASWATHI STREET, MAMALINGAPURAN sue Date: 09.05. 7024
CHENNAL 6000 14
Sample Description: . ko
RESULTS
| RDE COMPOSITION ANALYSIS]
SAMPLING DETAILS
Dur of Sampling 04,05.2024
Sampling | ocation KARSINGSA AND CHIMPU DUNPS YARD
Sariplanyg Protocol it Collection
Samphe Quaniity 000 gm
Aruahyna Dnit atscen D6 0% 2074 to 09 O0F FOT4
SNiv  Wasie Componen) Uinkits - Test Methad
' 1510150
(L] Plastics Bs .
L P Waste (omponent 7 STRL/SOP /00
[ 25 STRL/SOF /01
(1R} Testiles
o £ .65 STRL/SOP/01
EEELL I AR
05 Glass 0TS STHL /SOF /D)
s Matal - o ﬂul!mrfﬂ'
07 Harardois T STHI /S0P /01
e Inert; Dibers 15 STHL S0P /01
For 5l (% Ty § T~ [pri——
v = 'I.\-\-..; .’_L
tih ond AT
Tt o g ey
Authortsed Signatory
(Name, Designation & Signature with Saal)
THLLARDF 008 Hiry (6
Nt ¢ The msulty evdedled iy mie o e leshnd wamied and linted parsmetens and 0o nol endorse any oduct. The cusiomen askod ol
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OFFICEOFTHE . s,
Mﬂ PASIGIAT SMART CITY DEVELOPMENT CORPORATION LIMITED
EAST SIANG DISTRICT; PASIGHAT
Smart Gty ARUNACHIAL PRADESI

@

PAVSHAL

r.i;:-l:.SCI)CIJI",-TENI)EIUGC-OIIZOB-M/ G100-6107\

To,

The Chicl Engineer,
Urban Development & Housing,
Itanagar,Arunachal Pradesh.

Dated Pasighat, the 22* Jan® 2025

Sub: _Submission o, ress report O under Pasighat rt City Mission.
Ref:- UDI-1201 1(20)/2/2023/7668-70 Dated the 22 Dec'2024

Sir,

With reference to the above cited subject,enclosed please find

Waste under Pasighat Smart City Mission in compliance order dated
NGT OA Ma.(062018,

herewith the progress report of Legacy
06/02/2024 in the matter of honorable

This is for favour of your kind information and necessary action please.

Enclosed:-

1. Lensey waste profile

Memo No. pSCPCI/E-TENDER/GC-01/2023-24
Copy t0: -

2. The Exccutive Engineer, PSCDCL for information.
3. Office copy.

1. The I'S to Commissioner, UD&H, Gowt. of Arunachal Pradesh for infonnalimm%

Yours Sincerely,

(Dr. _LI:-IILA&(WCS

Chief Executive Officer,

PSCDCL, Pasi

’f
P
D‘thp :g?;““'w 1y mo&m

ation LI0

/

Pradesh

(Dr. Manjuli Komut),APCS

Chief Executive Officer,
PSCDCL, Pasighat, AP
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Legacy Waste Profile

SI. No. Componcnt of Legacy Waste Unit Weight Percentage
1 Plastic , Rubber, Glass , Paper, MT 8884.52 18%
Metal, Wood, Cloth
Soil, Manure, C&D MT 31586.45 62%
Volume Reduction duc to MT 10197.78 20%
decomposition of waste
Total 50,669 100%
Weight (MT)
|
= Plastic , Rubber, Glass , Paper, Metal, Wood, Coth
=« Soil, Manure, C&D
= Volume Reduction due to decomposion of waste
Final Disposal of Legacy Waste
SI. No. End Product Of Legacy Disposal Method
Waste
Plastic , Rubber, Glass , 1) 8,500 MT of plastic from lcgacy waste has been

Paper, Mectal, Wood, Cloth sent to Dalmia factory as RDF.
2) Scrap dealer and recyclers

Soil, Manure, C&D 1) Land filling
2) Site levelling

BREAKDOWN OF WASTE PROCESSING :-

1. Collected waste is mixed with bio
bio-degradable waste.

2. After decomposition, the waste is pr

3. Re-usa

L Plastic waste is sen

S Rag pickers pick bottles, metal

-enzyme and kept for 25 days to enhance the decomposition of

ocessed in the tromel for segregation.
ble waste such as plastic, bottles and metal are segregated in the MRF.

t to Dalmia cement factory as RODF.
and other valuable wastes on a daily basis.

(Dr. Manjili Komut) APCS
Chief Exctutive Officer,
PSERCE.LasiglonaP
Pasighat Smarl Cty Development
Corporation Lic
Arunachal Pradesh

Progress Report as on 22 January’ 2025

Si. No.

Project Name Physical

100%

Legacy Waste Treatment

-~

(Dr. Manjali omut), APCS
Chiecf Execuljve Officer,
PSCDCL., Pasighat, AP

Chief Executive Officer
Pasighat Smart City Development
Corporation L1d
Arunachal Pragesh
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g Government of Arunachal Pradesh
i e-Stamp :
¢ Certificate No. : IN-AR00275044410116X
¢ Certificate Issued Date : 10-Jan-2025 10:58 AM
E Account Reference . SHCIL (FI)/ arshcil01/ ITANAGAR/ AR-PPM E
é Unique Doc. Reference . SUBIN-ARARSHCIL0100404339081257X ‘%‘
? Purchased by . ITANAGAR MUNICIPAL CORPORATION 3
; Description of Document . Article 5 Agreement or Memorandum of an Agreement §
% Property Description K : CONCESSION AGREEMENT
; Consideration Price (Rs.) : 0
: (Zero) g
E First Party . ITANAGAR MUNICIPAL CORPORATION ;
i Second Party . 7 HILLS NEXGRAM
¢ Stamp Duty Paid By . ITANAGAR MUNICIPAL CORPORATION ‘_z‘
2 Stamp Duty Amount(Rs.) : 500
3 (Five Hundred only)
2 <
§
i
NR -1
o | LN =
i 17 JAN 2%
' x\ 0.5 3.
\ e
P il . i
b ',,/J:-'-Fhls stamp paper forms an integral part of the Concession Agreement dated
{ r:: = ,_ﬁ{,'fi:‘ﬂt" day of January Two Thousand and Twenty-Five entered into by Itanagar
; /7.~ Municipal Corporation (IMC) & 7 Hills Nexgram (Concessionaire). s
; For IMC For 7 Hiff :
\

Signature

\
\
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b S/ Table of Contents Page No

AN QOW-Q"": ARTICLE 1 Definitions & Interpretation 7
==yl ARTICLE2 Concession 16
ARTICLE 3 Project Site 20

ARTICLE 4 MSW Collection and PE 23

ARTICLE 5 CONCESSIONAIRE's OBLIGATIONS 27

ARTICLE 6 IMC’s OBLIGATIONS 34

ARTICLE 7 IMC COMMITMENTS AND PENALTY PAYMENTS 36

ARTICLE 8 FORCE MAJEURE 38

ARTICLE 9 EVENTS OF DEFAULT AND TERMINATION 46

ARTICLE 10 HANDOVER PROJECT FACILITIES 51
ARTICLE 11 DISPUTE RESOLUTION 52
ARTICLE 12 MISCELLANEOUS 54

As

> Annexure 1 Proposal Ericlision

As
SCHEDULE 1 | DETAILS OF PROJECT SITE Eniclosufe
OPERATIONS AND MAINTENANCE P

SCHEDULE 2 | REQUIREMENTS OF WASTE PROCESSING & Enclosiine
DISPOSAL FACILITY

As

. SCHEDULE 3 | SCOPE OF PROJECT ENGINEER (PE) Enclosure
As

SCHEDULE 4 | FORMAT OF LAND LEASE AGREEMENT Bt
As

SCHEDULE 5 | APPLICABLE APPROVALS Enclostine

s

o

s For |

oy

Signature Page 3 Signature
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;\\ Concession Agreement

i g_'his Concession Agreement mutually agreed and entered on this 17" day of
ry Two Thousand and Twenty-Five at Itanagar, Arunachal Pradesh.

BETWEEN

Itanagar Municipal Corporation, established under Arunachal Pradesh
Municipal Corporation Act 2019 and having its office at Kime Pakka, Itanagar,3wg
Opposite Energy Park, Pin-791111, Arunachal Pradesh, India acting through its
Commissioner namely Mr. Kego Jilen (APCS) (herein after referred to as “IMC",
which expression shall, unless repugnant to the context or meaning thereof, mean
and include its successors and assigns) of the ONEPART;

-AND-

M/s 7 Hills Nexgram a firm formed and registered under Indian Partnership Act
- 1932 having its registered office at 7th Floor, Amarasri, 455, Anna Salai,
Teynampet, Chennai 600018, India, and its Corporate Office at 6th Floor, Aditya
Tower, G.S.Road, Guwahati 781006, Assam, India represented by its Chief
Operational Officer namely Mr. Bishwajeet Dey (hereinafter referred to as
‘CONCESSIONAIRE", which expression shall unless repugnant to the context or
meaning thereof, mean and include its associate / group companies, successors and

assigns) of the OTHER PART;

IMC and Concessionaire are hereinafter referred to individually as the “Party”
and collectively as the “Parties”.

Whereas,

A. IMC is the Municipal Corporation for Itanagar City responsible for providing
Municipal and allied civic services, which encompasses the Collection,
Transportation, Processing and Disposal of Municipal Solid Waste generated
in the city. IMC currently disposes the collected Municipal Solid Waste at
Chimpu, Itanagar site by open dumping.

B. The Ministry of Environment and Forests (MoEF) under the aegis of
Government of India (Gol), has formulated the Municipal Solid Wastes
(Management and Handling) Rules, 2000 ("MSW Rules"), which makes it
mandatory for every civic body to implement a scientific Solid Waste
Management System through which Municipal Solid Waste is duly processed
and only the inorganic wastes and processing residues are disposed in an
Engineered Sanitary Landfill (as hereinafter defined).

o
For IMC b i
e
e~
—_CoiSignature:or Page 4
leraggAunicipal Corporation

ltanagar
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' \‘T he Government of Arunachal Pradesh (the “State Gowt.”), after taking into

account the lack of adequate and appropriate facilities of municipal solid

4 gﬁvaste disposal in the State of Arunachal Pradesh, has decided to develop a
\'?i”Scientiﬁc Disposal of Municipal Solid Waste facility for the Itanagar region

under the Itanagar Municipal Corporation.

D. IMC desires to establish an Integrated Municipal Solid Waste Management

Project comprising of Processing facility, Conversion of Waste to Energy and
remediation and closure of existing dump sites at Chimpu through Public-
Private Participation.

The State Govt. after obtaining all the necessary approvals has earmarked
land measuring 9500 Sq.Mts, out of the existing approximately 10000 Sq.Mts.
measuring dumping site located at Chimpu, Itanagar and belonging to the
State Govt., as the Site for developing the Scientific Disposal of Municipal
Solid Waste facility for disposal of municipal waste by more than one
municipality, and to this end establish facilities to process, manage and

dispose municipal solid waste.

IMC, along with Department of Urban Affairs, Government of Arunachal
Pradesh, carried out extensive project development work in connection with
the MSW Treatment including Engineering and Environmental studies.

G. The Arunachal Pradesh State Industrial and Investment Policy 2020 was

published in February 2020. The policy is aimed to promote industrial growth
by inviting potential investors to leverage the vast untapped resources of the
State. The “CONCESSIONAIRE" represented by its Partners & Promoters of
having more than 20 (Twenty)years of experience in operating in the North
East market approached the Department of Urban Affairs, Government of
Arunachal Pradesh with its proposal to make investment in the State for
setting up a Scientific Disposal of Municipal Solid Waste for the State of
Arunachal Pradesh.

H. The Government of Arunachal Pradesh welcomed the proposal (Enclosed as

FoiIMFJ 4\ / -

\.//Sig/n ure Page 5
commigsioner

ltangGar Munidipal

Annexure 1) by which the State being approached by a Private Partner with
investment, for the first time. The Department of Urban Affairs then formed a
committee comprising of its officials and IMC officials to study the proposal of
“CONCESSIONAIRE".

Corporation

Iltanagar

Page | 24

Annexure-ID
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fEThe committee then visited the working site at Saharanpur Municipal
; O‘orporatlon Uttar Pradesh and performed a detailed study. The committee,
= /f) “after detailed study submitted its recommendations report to the State
~ Government.

A
‘f/.‘

J. IMC, after evaluating the aforesaid Proposals in consultation and after
obtaining clearance from Government of Arunachal Pradesh, approval
obtained vide computer number 198744 Note # 14 dated: 26.8.2024 had
accepted the Proposal submitted by the Concessionaire and issued letter vide
Memo DULB-14032/2/2024 dated 30.08.2024 to the Concessionaire for
setting-up Solid Waste Treatment Plant & implementing the said Project
(Enclosed as Annexure-1). Any investments or subsidies in this Project will be
in accordance to ‘The Arunachal Pradesh Industrial & Investment Policy
2020'.

K. The Parties hereto are required to enter into the Concession Agreement using
these presents to record the terms, conditions, and covenants of the
Concession.

L. IMC hereby agrees to get this Concession Agreement along with its
Annexures & Schedules to be published in “The Gazette of Arunachal
Pradesh” immediately upon signing. The implementation period of 120 days
by the Concessionaire will commence from the date of this Concession
Agreement being published in the “The Gazette of Arunachal Pradesh” or the
handing over of the site with the committed infrastructure by IMC as defined in
Article 3 & Article 7, whichever is later.

M. This Concession agreement shall be executed in duplicate. Each signed copy
will be an original, but all of them together represent the same agreement.

- N. The Parties (IMC & Concessionaire) acknowledge that Concessionaire has
proposed the best technology currently available. However, Concessionaire is
free to choose the technology ensuring the successful processing of MSW for
IMC as per the MSW Rules.

In the event of significant technological advancements, the Concessionaire
may propose amendments to this Agreement to incorporate such
advancements ensuring no financial liability to IMC. The proposed
amendments shall be mutually discussed and agreed upon in writing, and
shall be incorporated into this Agreement.

NOW THIS AGREEMENT WITNESSETH AS FOLLOWS: -

For IMC i

naturecr Page 6
inicipal Corporation
{tanagar
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\ ARTICLE 1
)

DEFINITIONS AND INTERPRETATION

\ ﬁ\'_i“r‘ /'\\?’
\G¢ f-r,«/_c/"-""%"l

Definitions

In this Agreement, the following words and expressions shall, unless repugnant
to the context or meaning thereof, have the meaning hereinafter respectively
described to them hereunder:

“Access Road” means the motorable approach road (30 ft. wide) for access to
the Site from the main road and the intended route of which is indicated in green
on the Site plan annexed as Schedule 1 hereto.

“Additional Cost” shall mean the additional capital expenditure and/or the
additional operating costs or both as the case may be, which the Concessionaire
would be required to incur as a result of Change in Law.

“Affected Party” shall mean the Party claiming to be affected by a Force
Majeure Event in accordance with Article 8.1.

“Agreement” shall mean this agreement, including its Schedules & Annexure

and includes any amendments made hereto in accordance with the provisions
hereof.

“Applicable Law” shall mean all laws, acts, ordinances, rules, regulations,
notification & guidelines in force and effect, including MSW Rules, as of the date
hereof and which may be promulgated or brought into force and effect hereinafter
in India including judgments, decrees, injunctions, writs or orders of any court of
record, as may be in force and effect during the period of subsistence of this
Agreement and applicable to the Project/the Concessionaire.

“Applicable - Approvals” shall mean all clearances, licenses, permits,
authorizations, no objections, consents, and approvals to be obtained or procured
by the Concessionaire under Applicable Law, in connection with the construction,
operation and maintenance of the Project during the period of subsistence of this
Agreement.

“Appointed Date “shall mean the date of this Agreement.

“Arbitration Act” shall mean the Arbitration and Conciliation Act, 1996 of India
and shall include any amendment to or any re-enactment thereof as in force from
time to time.

For IMC Far 7 Hi{s

o

Mfrar
Itanéﬁaﬁ' Meficipal Corporation
ltanagar

Page 7 Signature
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K N

Assured Waste Quantity” shall mean the assured quantity of Municipal Solid
RNaste required and agreed to be supplied by IMC in accordance with Article
7/6.1(b).

“Bio-medical Waste” shall have the meaning described to it under the
Biomedical Wastes (Management & Handling) Rules, 1998.

"Book Value" shall mean the cost of the fixed assets incurred by the
Concessionaire for the Project, net of accumulated depreciation computed on
straight line basis in accordance with the rates specified in Companies Act, 1956
and as determined by an independent 11rm of chartered accountants mutually
agreed upon.

“C&D Debris and Silt Waste” means Solid Waste, resulting from construction,
remodeling, repair, renovation, or demolition of Structures or from land clearing
activities or drenching or de-silting activities. “Structures” for the purposes of this

- definition means buildings of all types (both residential and non-residential),
utilities, infrastructure facilities and any other type of man-made structure. C&D
debris include, but are not limited to bricks, concrete rubble and other masonry
materials, soil, rock, wood (including painted, treated and coated wood and wood
products), land clearing debris, wall coverings, plaster, drywall, plumbing fixtures,
roofing, waterproofing material and other roof coverings, asphalt pavement,
glass, plastics, paper, gypsum boards, electrical wiring and components
containing no hazardous materials, pipes, steel, aluminum and other non-
hazardous metals used in construction of structures.

“Change in Law” shall have the meaning described thereto in Article 8.4.

“COD” or “Date of Commissioning” shall mean the Commercial Operations
Date of the Project, which shall be the date on which the Project Engineer has
issued the Readiness Certificate in accordance with the provisions of Article 4.

“Composting” shall mean a controlled process involving microbial
decomposition of organic matter.

“Concession” shall have the meaning described thereto in Article 2.1.
“Concession Period” shall have the meaning described thereto in Article 2.3.

“Concessionaire” shall mean the party entering into this agreement to
implement the project and includes its successors and permitted assigns
expressly approved by IMC.

*Concessionaire’s Associates” shall mean any company(ies) which is(are)
controlled by the Concessionaire. For the purpose of this definition, the term
“control” means the power to direct the management or policies of such entip
Forcﬁ\iﬁectly or indirectly, through the ownership of shares or other ’_sec_yw;lll?s (8

-~

—~R
M=

CommTaTant Page 8 Signature
[tanagar Municipal Corporation

Itananar
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ntract or otherwise, provided that the direct or indirect ownership of fifty one
Ircent (51%) or more of its voting share capital is deemed to constitute control
> ‘such entity, and “controlling” and “controlled” shall be construed accordingly.

“Construction Requirements” shall mean collectively the Waste Processing
Facility, Construction Requirements, and the Landfill Facility Construction
Requirements.

“Construction Works” shall mean all works and things required to be
constructed by the Concessionaire, pursuant to the Construction Requirements
and O&M Requirements.

“Contractor” shall mean any Person with whom the Concessionaire has entered
into/may enter any material contract in relation with the Construction Works and
O&M Requirements.

“Effective Date” is the date from which the concession agreement comes in
force subsequent to satisfying all the requirements of conditions precedent as per
clause 2.1.

“Emergency” shall mean conditions or situation that is likely to endanger the
safety of the individuals on or about the Project Facilities or which poses an
immediate threat of material damage to any of the Project Facilities.

“Encumbrance” shall mean any encumbrance such as mortgage, charge,
pledge, lien, hypothecation, security interest or other obligations and shall also
include physical encumbrances, including utilities both under and above the
ground and encroachments on the Site.

“Engineered Sanitary Landfill” shall mean the area of the hand fill Facility,
designed with protective measures against pollution of ground water, surface
water and air fugitive dust, wind-blown litter, bad Oduor, fire hazard, bird menace,
pests or rodents, greenhouse gas emissions, slope instability and erosion, and
utilities for disposal of Waste.

“Financing Documents” shall mean collectively the documents / loan
agreements evidencing Lenders' commitment to finance the Project and shall
include the security documents creating the relevant security (such as mortgages
or charges or liens) on the Plant or any part thereof, for securing the debt
provided.

“Financial Year” shall mean the period commencing from April 1 of any given
year to March 31 of the succeeding year.

“Force Majeure” or “Force Majeure Event” shall mean an act, event, ¢
or occurrence as specified in Article 8.

For IMC r 7 Hills
£ \
Signature Page 9 Signature
mmsssioner

Itanagar Municipal Corporation

Itananar
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-k‘
e )Q&I shall mean the Government of India.
\ \,.:‘l“"',l'-‘ ~
I"‘ f";\v,/\ﬁ? ”
SO of GoAP” shall mean the state Government of Arunachal Pradesh.

“Good Industry Practice” shall mean the exercise of that degree of skill,
diligence, prudence, and foresight in compliance with the undertakings and
obligations under this Agreement which would reasonably and ordinarily be
expected of a skilled and an experienced person engaged in the implementation,
operation and maintenance or supervision or monitoring thereof of any of them of
a project similar to that of the Project.

“Government Agency”- shall mean Gol, GoAP, IMC or any state government or
governmental department, commission, board, body, agency, authority,
instrumentality, court or other judicial or administrative body, central, state, or
local, having jurisdiction over the Concessionaire, the Site / Project Facilities, or

L any portion thereof, or the performance of all or any of the services or obligations
of the Concessionaire under or pursuant to this Agreement.

“Hand back of Project Facilities” shall have the meaning described thereto in
Article 10.

“Hazardous Waste" shall have the meaning as defined under the Hazardous
Wastes (Management and handling) Rules, 1989 and as attended thereto.

“Implementation Period" shall mean the period from the Effective Date to COD.

“Land filling" shall mean the disposal of the Residual Inert Matter and Excluded
Wastes at the Landfill Site in accordance with the tennis of this Agreement.

"Landfill Facility" shall mean the existing land fill site for disposal of Solid waste
or the Engineered Sanitary Landfill to be duly designed, engineered, and
constructed in accordance with the provisions specified thereto.

“Landfill Life" or “Active Operations Period" of each cell of Sanitary Landfill
shall mean the period commencing from COD till each cell of Engineered
Sanitary Landfill is completely filled with waste and a final cover designed in
accordance with the MSW Rules is laid on the Engineered Sanitary Landfill, and
in accordance with the provisions of this Agreement.

“Lenders" shall mean any person, financial institutions, banks, minds and
trustees for bond holders or debenture holders, who have provided Loans to the
Concessionaire for financing any part of the Project as evidenced in financing
documents.

“Land Lease Agreement” means the agreement pursuant to which Site /4

For IMC r7
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IFa%ed out to the Concessionaire for setting up project facilities, the draft of which
\;_ o et }%pmvnded as Schedule 4 to this Agreement.

" &
A O"'/* 0O o “Material Adverse Effect" shall mean a material adverse effect on (a) the ability
of the Concessionaire to exercise any of its rights to perform /discharge any of its
duties/obligations under and in accordance with the provisions of this Agreement
and/or(b) the legality, validity, binding nature, or enforceability of this Agreement.

>

“Material Breach" shall mean failure by either Party of any of its obligations
under this Agreement which has or is likely to have a Material Adverse Effect on
the Project and which such Party shall have failed to cure.

“GoAP” shall mean the State Government of Arunachal Pradesh.

“IMC” shall mean Itanagar Municipal Corporation, the Municipal Corporation
established on 30 September 2019 by the Government of Arunachal Pradesh.

“MSW Rules” shall mean the Municipal Solid Waste (Management and
handling) Rules, 2000 and includes any amendments thereto.

“Municipal Solid Waste” or “MSW” shall have the meaning as described to it in
the MSW Rules.

“Waste Supply Area” means the area under municipal jurisdiction of IMC and
shall also include other municipal areas / jurisdictions as may be informed by IMC
from time to time.

“MSW Quantity” means an aggregate of MSW per day, (with a permitted
variation level of plus or minus ten percent), which is the minimum quantity of
MSW that to be delivered at the Receipt Point, in accordance with this
Agreement.

“Maximum MSW Quantity” means MSW per day, which is the maximum
quantity of MSW that the Plant can presently process and would mean any
revised maximum increased capacity that is notified by Concessionaire during the
Term.

“O&M Requirements” shall mean the requirements as to operation and
maintenance of the Project Facilities set forth in the bidding documents.

“Parties” shall mean the parties to this Agreement and “Party” shall mean either
of them, as the context may admit or require.

“Person” shall mean (unless otherwise specified or required by the context), any

organization, government or government body or any other legal entity.

For IMC o Far7
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, :ﬂ"ost Closure Activities” shall mean the activities to be undertaken by the
A@Soncessionaire during the Post Closure Period in accordance with the provisions
i, §

‘?51_@ 0%~ of MSW Rules, 2000 and the project DPR.

“Post Closure Period” shall mean the period commencing from the day
immediately following the Active Operations Period and till twenty-five years from
the said day.

“Preliminary Notice” shall mean the notice of intended Termination by the Party
entitled to terminate this Agreement to the other Party setting out, inter alia, the
underlying Event of Default.

“Processing” shall mean the process by which Municipal Solid Waste is
transformed into new or recycled products including processes like Composting,
Vermin- composting, Palletization, Bio-neutralization, or any other suitable means
as defined in the MSW Rules.

“Project” shall mean planning, designing, financing, construction, operation and
maintenance of the Project Facilities in accordance with the provisions of this
Agreement described as Scientific Disposal of Municipal Solid Waste
Management comprising of Transfer stations, processing facility, Engineered
Landfill Facility and remediation & closure of existing dump sites at Chimpu,
Itanagar and implemented in accordance with MSW Rules, 2000 and Manual on
MSW published by MoUD (Ministry of Urban Development).

“Project Engineer” shall be the City Engineer or any other Engineers of the IMC
as nominated by the Commissioner, IMC or a Third Party as may be nominated /
appointed by the Commissioner (Refer Article 4) who is the nodal person for
supervision and monitoring of compliance by the Concessionaire with the
Constitutional Requirements and O&M Requirements, particularly to undertake,

- perform, carry out the duties, responsibilities, services and activities set forth in
document.

“Project Facilities” shall mean the Site, together with the Transfer Stations,
Waste Processing Facility, Landfill Facility, and all other related facilities located
thereon, and any other offsite facilities created for the Project.

Readiness Certificate” shall mean the certificate issued by Project Engineer
certifying, inter alia, that:

the Concessionaire has constructed all the facilities within the Waste Processing
Facility and the Landfill Facility to enable receipt of Municipal Solid Waste for
Processing.

the Concessionaire has obtained all approvals necessary to receive the
Municipal Solid Waste supplied by IMC.
For IMC 4
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‘PCB” shall mean the Arunachal Pradesh State Pollution Control Board.

A/
ok "cfax" shall mean and include all taxes, fees, cess, levies that may be payable by

[\

¢ the Concessionaire under Applicable Laws.

“Term” means the time period of 25 years commencing from the COD and will
also include such Successive time period/s by which the Concession granted in
this client may be renewed/ extended as provided herein.

“Termination” shall mean early termination of this Agreement pursuant to
Termination Notice or otherwise in accordance with the provisions of this
Agreement but shall not, unless the context otherwise requires, include expiry of
this Agreement due to effect of time in the normal course.

“Termination Date” shall mean the date specified in the Termination Notice as
the date on which Termination occurs / comes into effect.

“Termination Notice” shall mean the notice of Termination by either Party to the
other Party, in accordance with the applicable provisions of this Agreement.

“Termination payment” means the payments payable pursuant to Clause 9.3 of
this Agreement.

“Tests” shall mean the tests to be carried out in accordance with the
Construction Requirements or the O&M Requirements and generally conform to
the nature of construction & operation as per standard practice.

“Transfer Station” shall mean a facility to which waste is transferred from trucks
or other small receptacles and stored for a short duration before being
transported through bulk waste carriers to the waste treatment and disposal
facility.

“Plant” means both immovable and movable machinery & tools etc. run and
maintained by the concessionaire under this agreement.

1.2  Interpretation

a. The words, phrases and expressions defined hereinabove in Clause 1.1 or
defined elsewhere by description in this Agreement, together with their
respective grammatical variations and cognate expressions shall carry the
respective meanings assigned to theme in the said Clause 1.1 or in this
Agreement and shall be interpreted accordingly. Expressions which have
not been defined in this Agreement shall carry the respective meanings

-
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assigned to them in their ordinary applicability read in context with the
manner of their usage in this Agreement or in their respective technical
sense, as the case may be;

. all words in singular shall be deemed to connote their respective plurals
and vice-versa, unless the context suggests otherwise;

c. the words “include” and “including” are to be construed without limitation:

d. the headings of the Clauses in this Agreement are merely for purposes of
convenience and shall have no bearing on the interpretation of this
Agreement;

e. The Schedules and Annexures to this Agreement form are an integral part
of this Agreement and shall be interpreted accordingly.

For IMC
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ARTICLE 2

CONCESSION

Concession Terms

IMC hereby agrees and undertakes to supply to Concessionaire, at the plant
site, during each day of the Term from the Operations Date, 80 metric tons
([80] MT) of MSW (with a permitted variation level of plus minus ten percent)
which shall be equal to Minimum MSW Quantity in accordance with this
Agreement, without imposing any cost, charge, tax, royalty, or any type of
levy on Concessionaire. IMC shall undertake the transportation of the MSW
that it supplies to its proposed Chimpu (ltanagar) site at its own cost.

[ 2.2  Grant of Concession

Subject to and in accordance with the terms and conditions set out in this
Agreement, IMC hereby grants to the Concessionaire and the
Concessionaire here by accepts exclusive right and authority, during the
Term, to Investigate, Study, Design, Engineer, Procure, Finance, Construct,
Operate and Maintain the Project Facilities and to exercise and / or enjoy
the rights, powers, benefits, privileges, authorizations, and entitlements
granted under this Agreement:

(a) to receive at the Receipt Point(s) of Transfer stations, during each
day of the Term, MSW from IMC (which shall be delivered by IMC at
its own cost and expense) for the Project, to be transported and
supplied by IMC, at the Receipt Points mainly and primarily from the
MSW Supply Area.

(b) toinspect the MSW delivered by IMC and identify Rejected Waste as
per provisions of Clause 5.7.1, in such manner as it deems fit, and
refuse to accept the Rejected Waste.

(c) to receive all the fiscal incentives and benefits accruing in respect of
or on account of the Project and also benefits from sale of by-
products / recyclables.

For IMC
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< Without prejudice to the generality of foregoing, the Concession hereby
granted to the Concessionaire shall include title to the MSW shall vest with
the Concessionaire upon the unloading of the MSW at the Transfer Station.
The Concessionaire shall be free to sell or otherwise dispose of any
products derived or produced from the Scientific Disposal of Municipal Solid
Waste facility as a consequence of undertaking the processing of the MSW
including electricity or fluff or gas or any other products or by-products,
other material recovered or produced from MSW, without any interference
or requirement of any additional reporting, clearance or approval in this
regard from the IMC. The Concessionaire shall have the right to sell or
otherwise dispose of such products, at such price and to such persons and
using such marketing and selling arrangements as it may deem appropriate.

Without prejudice to the generality of foregoing, the Concession hereby
- granted to the Concessionaire shall include without being limited to, and
shall entitle concessionaire, without requiring any further authorization or
authority from IMC, to enjoy, the following rights, privileges and benefits in
accordance with the provisions of this Agreement and applicable laws:

(a)to Design, Engineer, Finance, Procure, Construct, Install,
Commission, Operate and Maintain each of the Project
Facilities either itself or through such Person as may be
selected by it;

(b) upon commissioning of a Project Facility, to manage, operate
and maintain the same by the Concessionaire.;

(c) to borrow or raise money or funding required for the due
implementation of the Project;

(d) to use, appropriate, process MSW delivered by IMC to the
project and dispose the Residual Inert Matter as per
provisions of this Agreement.

(e) to store, use, appropriate, market and sell or dispose all the
products obtained after the processing and treatment of the
MSW (electricity, methane, RDF, compost, Residual Inert
Waste and recyclables and any other non- objectionable
products) and to further retain and appropriate any revenues
generated from the sale of such products.

For IMC .
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(f) to obtain the utilities required for enabling the construction of
the Project Facilities, without any additional cost or charges,

\ Wit g g other than the applicable user charges for the utilities.

C\“F{(' ’ p (9) exclusively hold, possess, control the Site (but not to own), in

- accordance with the terms of the Concession Agreement and
Land Lease Agreement, for the purposes of the due
implementation of this Project, in accordance with the terms
of this Agreement.

2.4 Concession Period

"The Concession is granted to the Concessionaire for the tenure of
Twenty-Five (25) years from the date of operations commencement
and shall terminate upon the expiry of the term or upon earlier
Termination of this Agreement.

2.5 Renewal of Concession

IMC may agree to renew or extend the Concession after the expiry
of the initial Term, for another period of Five years (5) or such other
period as may be mutually agreed to and on such terms and
conditions mutually agreed upon. However, any such extension
shall be consensus with Land Lease Agreement.

26  Acceptance of Concession

In consideration of the rights, privileges and benefits conferred
upon the Concessionaire. and other good and valuable
consideration expressed herein, the Concessionaire hereby

-/ accepts the Concession and agrees and undertakes to
perform/discharge all of its obligations in accordance with the
provisions hereof.

2.7 Conditions Precedent

This Agreement and the Concession granted herein by IMC to
Concessionaire are valid and binding from the date of execution of this
Agreement provided however, the obligations of concessionaire under this
Agreement would become effective and binding, only upon the satisfaction
of the following conditions precedent:

For IMC
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(a) IMC at its own cost and expense, vest with the Concessionaire
the complete and lawful right, title and Vacant Possession of

the Site, in accordance with the provisions of Land Lease
Agreement.

(b) IMC should have facilitated Concessionaire to obtain all
applicable approvals.

(c) Al the Applicable Approvals required enabling the
commencement of the Project and the commencement of the
construction of the Project Facilities has to be obtained by the
relevant Party who is required to obtain as detailed in
Schedule 5.

Non-Compliance with Conditions Precedent

It is agreed that, if the above preconditions on the part of IMC or the
Concessionaire are not met within six (6) months from the date of
execution of this Agreement, then the affected party shall have the option
of extending the time period for satisfaction of the condition’s precedent by
another six (6) months.

Option with Concessionaire on Non-Satisfaction of Conditions Precedent

Without prejudice to the provisions of Clause 2.7, in the event the
conditions precedent to be met by the IMC are not satisfied within six (6)
months from the date of execution of this Agreement, then concessionaire
shall also have the right to waive the requirement of satisfaction of any of
the unsatisfied conditions precedent and undertake to satisfy such
conditions precedent itself, but at the cost and expense of IMC.
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ARTICLE 3

e PROJECT SITE
3.1 Handover of Site

a) IMC shall handover to the Concessionaire vacant and peaceful
physical possession of the Site free from Encumbrance, for the
purpose of implementing the Project.

b) Upon the Site being handed over pursuant to the preceding sub-
article (a), the Concessionaire shall, subject to the provisions of
Article 5, have the right to enter upon, occupy and use the same and
to make at its costs, charges and expenses such investigation,
development and improvements in the Site as may be necessary or
appropriate to implement the Project and provide the Project
Facilities in accordance with the provisions of this Agreement
without any interference from any third parties.

3.2 Rights, Title, and Use of the Site

(a)The Concessionaire shall have the right to the use of the site in
accordance with the provisions of this Agreement and for this
purpose, it may regulate the entry into and use of the same by third
parties.

(b) The Concessionaire shall not part with or create any Encumbrance
on the whole or any part of the Project Facilities, including the Site,
save and except with the written consent of IMC.

(c) The Concessionaire shall not, without the prior written approval of
IMC, use the Project Facilities for any purpose other than for the
purpose of the Project and purposes incidental or ancillary thereto.

(d) The Concessionaire shall allow access to and use of the site for Laying
/ Installing / Maintaining telegraph links, electric lines or for such other
public purposes. Provided that such access shall not interfere with
normal operations of the plant and or result in a Material Adverse
Effect and that in the event of any physical damage/ shifting of the
Project Facilities on account thereof, IMC shall ensure that the
Project Facilities are promptly restored at its cost and expenses.

-
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“\" - (e) IMC will permit the Concessionaries to use the space available at the
> 8] e project facilities for display of advertisements as per applicable
«* IS provisions and charge advertisement tax.

(f) The Concessionaire shall have no rights to use the land for

commercial purposes or construct any private structures for
commercial use.

(9) The existing bio medical waste processing facility to be run /
continued at site and its plant area shall remain excluded from this
concession agreement & land lease agreement.

3.3  Peaceful Possession
IMC hereby warrants that:
(a) The Site together with the necessary right of way/way-leaves
hed + has been acquired through the due process of law
« belongs to and is vested with IMC

and that IMC has full powers to hold, and deal with Use same consistent, inter
alia, with the provisions of this Agreement and that the Concessionaire shall, in
respect of the Site, have no liability regarding any compensation payment on
account of land acquisition or rehabilitation/resettlement of any Persons affected
thereby.

(b)The Concessionaire shall, subject to complying with the terms and
conditions of this Agreement, remain In peaceful possession and
enjoyment of

« the whole Site during the Active Operations Period, and

- « the area on which the Landfill Facility (if any) has been
created during the Post Closure Period.

In the event the Concessionaire is obstructed by any Person claiming any right,
title or interest in or over the Site or any part thereof or in the event of 'any
enforcement action including any attachment, restraint, appointment of receiver
or liquidator being initiated by any Person claiming to have any interest in-charge
on the Site or any part thereof, IMC shall, as called upon by the Concessionaire.
Defend such claims and proceedings at its costs and also keep the
Concessionaire indemnified against any consequential loss or damages which

charge. A
For IMC
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\(‘ v . sequence as is consistent with the requirements of the Project. IMC shall provide
20VT all necessary co-operation /assistance for obtaining the permission. The
Concessionaire shall be responsible and shall be in compliance with the terms
and conditions subject to which Applicable Permits have been issued.
-
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obligations and shall keep the Concessionaire fully indemnified against
any delay or defaults on the part of such third party as also against all
damages, losses, costs, and expenses caused to the Concessionaire as a
result of such delay or defaults.

g. IMC agree that all costs of any operations for ensuring collection and
delivery of MSW to the Chimpu (ltanagar) site, including but not limited to
collection, storage, transportation, and delivery of MSW to the Chimpu
(Itanagar) site and disposal of the Rejected Waste, shall be borne by the
concerned IMC.

4.2 TRANSPORTATION OF MSW

a. The Parties agree that the IMC shall have the obligation to transport
the MSW to Chimpu (Itanagar) site.

b. The IMC shall schedule the delivery of MSW at the Transfer Station
in such a manner so as to ensure that the daily rate of delivery of
MSW at the Transfer Station shall be equivalent to the Minimum
MSW Quantity required to be delivered by it. The IMC shall ensure
that the vehicles it uses for transportation of MSW are of the
technical dimensions and specifications that will enable them to use
the Chimpu (ltanagar) site and transfer MSW to the plant site or
facility. Any modification or change in delivery Schedule shall be
intimated 1 month prior to be implemented.

c. The IMC shall be solely and exclusively responsible for the
transportation of the MSW supplied from the source to the Chimpu
(Itanagar) site at the Receipt Point of the Site or any other part of
the Scientific Disposal of Municipal Solid Waste facility as
designated from time to time based on actual operation of the
Scientific Disposal of Municipal Solid Waste facility and/or the
requirement of the Project.

43 MEASUREMENT OF MSW DELIVERED

a. The IMC shall install a Weighbridge with duly calibrated having the
maximum possible accuracy to be constructed at the Transfer
Station. The Weighbridge facility will carry out the following
operations:

i. Weigh the MSW delivery trucks, take the dimensions of the
delivery trucks as well as registration numbers of each truck

- density of the consignment;
For IMC ;
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c. The Concessionaire shall, at the time from the measurement of a
consignment of MSW till before the MSW is utilized in the Scientific
Disposal of Municipal Solid Waste facility, be entitied to inspect the
delivered MSW to ensure that no MSW that falls under the category
of Rejected Waste is processed by the Scientific Disposal of
Municipal Solid Waste facility. If waste determined to be Rejected
Waste is identified, then:

i. if such determination is made at the Receipt Point at the time
of delivery of a particular consignment of MSW, then the
Concessionaire can refuse to accept the Rejected Waste
from the IMC and return the consignment without allowing it
to be unloaded; or

ii. if such determination is made after the relevant consignment
had been accepted and mingled with the stored MSW at the
Site, then the Concessionaire shall segregate such Rejected
Waste and store them separately for transportation and
disposal at the Landfill Site and, in such circumstances, all
costs associated with the transportation and disposal of
Rejected Waste shall be borne by the IMC.

i. The quantity of Rejected Waste identified during a period
shall be deducted from the MSW being supplied by the IMC
while determining whether the IMC has delivered the
Minimum MSW Quantity for such relevant period.

Procedure for Appointment

(a)IMC shall nominate either the City Engineer or any other Engineers of
the IMC or any other third Party as the Project Engineer (PE) within 15 days
from date of signing of this agreement. The scope and nature of work of the
Project Engineer is set out in Schedule 3.

Replacement of the Project Engineer

IMC shall have the right to appoint / replace the Project Engineer,
depending upon the requirement. If the Concessionaire finds that the
Project Engineer is not meeting his performance obligations, he has the
right to request the Commissioner, IMC in writing with details/reasons for
his replacement. The Commissioner, IMC shall decide the need for
replacement and if required may appoint/nominate a suitable Engineer as
Project Engineer.

Page 26
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The Concessionaire shall, always, ensure that all aspects of the Project
Facilities and processes employed in the construction, operation and
maintenance thereof shall conform with the laws pertaining to
environment, health, safety and labor aspects including rules such as
MSW Rules, policies and Guidelines related thereto. The
Concessionaire shall obtain and maintain from time to time all
necessary clearances from the Arunachal Pradesh Pollution Control
Board (ARPCB) or any other similarly empowered Government Agency
and for this purpose shall carry out the necessary Environmental Impact
Assessment studies and implement appropriate environment
management plans in respect of the Project Facilities.

The Concessionaire shall be responsible for the Development,
Construction, Operation & Maintenance of the Project Facilities as per
the applicable laws, regulations, guidelines, etc., and ensure that there
is no damage to the environment due the development and operation of
the facilties. The Concessionaire shall be liable to meet any
expenses/compensation to be paid due to pollution/environmental
damage or remediation caused by the Development. Operation and
maintenance of the Project Facilities.

57 Land Use

The Concessionaire shall ensure optimum utilization of the Site(s) and
shall not use the same for any commercial purpose or which is not
incidental to the Project or related activities, and is hereby not permitted
under this agreement.

5.7.1 Weighing, Acceptance and Rejection of Municipal Solid Waste

For IMC
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(a) The Concessionaire shall weigh the Municipal Solid Waste at the
Receipt Point of all the Transfer stations and also at the entry gate
to the Landfilling area to weigh the inert and rejects.

(b)The Concessionaire hereby undertakes to accept all Municipal
Solid Waste supplied by IMC as per provisions of Clause 6.1 (a) &
(b) and except as provided under clause (d) below
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(c) The Concessionaire also undertakes not to accept Municipal Solid
waste which is not supplied by either IMC or any Person appointed
by it. The Concessionaire and the IMC shall, within 3 months from
the Effective Date, jointly agree upon a schedule for delivery of
Municipal Solid Waste by IMC at the Receipt Points.

I (d) In case the Municipal Solid Waste supplied by IMC contains
Hazardous Waste as defined under the Hazardous
Waste(Management and Handling) Rules,1989 and/or Bio-medical
Waste as defined under the Biomedical Wastes (Management &
Handling) Rules, 1998, the Concessionaire on inspection during the
Weighment stage or upon becoming aware of the same shall
decline to accept such Non- Municipal Solid Waste, and may
cause the same to be unloaded in a separate area for inspection
by the Project Engineer if already taken in to processing facility. In
such case, the Project Engineer or his representative shall inspect
and certify whether the particular lot of Municipal Solid Waste is fit
for being accepted by the Concessionaire. In case the Project
Engineer or his representative certifies that said waste is not fit for
acceptance by the Concessionaire, IMC shall remove the same
within 7 days from the time of such confirmation, at IMC’s cost and
risk.

5.8 Sale/Distribution of Compost/manure & Energy and Other recyclables

(a) The Concessionaire may adopt such processes and methods as it
considers necessary or expedient for Processing of Municipal
Solid Waste at the Project Facilities.

(b) The Concessionaire shall be free to sell or otherwise dispose of
the recyclables, compost or organic manure, energy (power) and/
or other material recovered after Processing the Municipal Solid

- Waste, at the Project Facilities at such price and to such Persons
and using such marketing and selling arrangements and strategies
as it may deem appropriate.

59 Inert Disposal

(a) The Concessionaire shall make the inert generated from the MSW
process available at specific points in the Plant site.

(b) The responsibility of moving the inert and sell / dispose / landfill will
be decision of IMC.

For IMC s
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\ (c) IMC undertakes to move the inert daily thereby ensuring seamless

X\ functioning of the MSW plant. Failure to do so, IMC agrees to
compensate Concessionaire for the loss it has faced due to the
failure of IMC as penalty.

Q)

&
G,\n,\—//\’(\ /
510 General Obligations

XOVT. O

The Concessionaire shall at its own cost and expense:

(a)invest in state, study, design, construct/ renovate, operate and
maintain the Project Facilities in accordance with the provisions
hereof;

(b)obtain all Applicable Permits as required by or under the
Applicable Laws and be in compliance thereof at all times during
the Concession Period;

(c) comply with Applicable Law governing the operations of Municipal
Solid Waste processing units at all times during the Concession
Period;

(d)ensure and procure that any contract relating to the Project,
entered into by the Concessionaire for implementing the Project in
accordance with this Agreement contains provisions that would
entitle Lenders or a nominee of IMC to step into such contract/s at
IMC's discretion, in place and substitution of the Concessionaire.

(e) endeavor to sell or otherwise dispose off, without Land filling, all
recyclables in a manner which is not detrimental to the
environment;

(f) endeavor to improve the ancillary conditions and infrastructure

limited to Transfer Stations, and Closure of existing dumpsite
(- related to the Project,

(g)procure and maintain in full force and effect, as necessary,
appropriate  proprietary rights, licenses, agreements and
permissions for materials, methods, processes and systems used
in or incorporated into the Project;

(h) make efforts to maintain harmony and good industrial relations
among the personnel employed in connection with the
performance of its obligations under this Agreement and shall be
solely responsible for compliance with all labor laws and solel
liable for all possible claims and employment related liabilitiegZqf |
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(i) employed in relation with the Project and hereby indemnifies IMC
against any claims, damages, expenses or losses in this regard
and that in no case and shall for no purpose shall IMC be treated
as employer in this regard;

() make its own arrangements for construction materials and observe
and fulfill the environmental and other requirements under the
Applicable Law and Applicable Permits;

(k) be responsible for all the health, security, environment and safety
aspects of the Project always during the Concession Period.

() ensure that the Project Facilites remain free from all
encroachments and take all steps necessary to remove
encroachments, if any with the support/ assistance from IMC.

(m) upon receipt of a request thereof, afford access to the Project
Facilities to the authorized representatives of IMC for the purpose
of ascertaining compliance with the terms, covenants and
conditions of this Agreement.

(n)Pay all applicable Taxes, duties and outgoings, including utility
charges relating to the Project Facilities.

(o) agrees and undertakes to pay the IMC the Annual Land Lease rent
(if any) for the lands that will be provided for the Project as per
lease agreement to be signed for the Chimpu (Itanagar) site.

5.11 No Breach of Obligations

The Concessionaire shall not be in breach of its obligations under this
Agreement nor shall it incur or suffer any liability if and to the extent
performance of any of its obligations under this Agreement is affected by or
on account of any of the following:

(a) Force Majeure Event, subject to Article 8.3;
(b) IMC Event of Default;

(c) Compliance with the written instructions of IMC or the directions of
any Government Agency other than instructions issued as a
consequence of a breach by the Concessionaire of any of its
obligations hereunder.

For IMC

Yy
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(d) Any repair or maintenance work being undertaken on one or more
of the Project Facilities requires suspension of the operations of
the Plant shall not be more than 30 Days.

(e) Closure of the Project Facilities or pan thereof with the approval of
the IMC.

(f) Orders of any court having competent jurisdiction.

5.12 Maintenance of Records

The Concessionaire shall maintain records of the quantum (Measured in
Metric Tonnes) of waste supplied to the facility, waste processed, rejects
disposed to the Landfill Facility, duly counter checked by the Project
Engineer or his representative and provide monthly, quarterly, and annual
reports of the same to the Project Engineer and the IMC along with any
other details sought by Project Engineer/IMC for documentation.

5.13 Non-Interference by IMC

(a) The IMC covenants with Concessionaire that IMC or any of its
officers, employees or workmen shall not, at any time, during the
Term of this Agreement interfere with or obstruct in the functioning,
running and the overall management of the Project and in any
matter in relation to or connected therewith.

(b)IMC shall have no right, title or interest to the technology that
would be used by Concessionaire in the development, operation
and maintenance of the Scientific Disposal of Municipal Solid
Waste facility. IMC agrees that any technology that may be
employed by Concessionaire in the development, operation and
maintenance of the Scientific Disposal of Municipal Solid Waste

- facility would be proprietary technology obtained under specific
license and the IMC hereby undertakes that it shall not violate or
cause a breach of the license arrangements of Concessionaire for
such technology.

(c) However, the technologies adopted by the Concessionaire have to
be accepted and approved by the State Govt. / IMC before being
adopted in processing of the MSW.”

For IMC
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(9)IMC agrees, for the purposes of the Financing Documents, to
intimate to the Lenders by such notice as required under the
Financing Documents:

i) of the happening or likely happening of an Event
of Default on the part of the IMC or the
Concessionaire.

ii) of the termination of this Agreement by the IMC
or by the Concessionaire;

iii) of the occurrence, continuance, and cessation of
any force majeure cause;

iv) of any other breach or default on the part of the
Concessionaire under this Agreement.

6.2 General Obligations
IMC shall:

(a)where appropriate  provide necessary support to the
Concessionaire in securing Applicable Permits;

(b)Observe and comply with all its obligations set forth in this
Agreement.

(c) Ensure timely payments to the Concessionaire, if any.

For IMC
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¥\ ARTICLE 7
/S IMC COMMITMENTS AND PENALTY PAYMENTS
T Y71 COMMITMENTS

(a) The concessionaire shall be provided space required for operation
and management of the processing facility as determined by IMC
for processing facility of 50 MT MSW/day in initial stage within the
allotted area of 9500 sqm.

(b)IMC agrees that the entire Chimpu, ltanagar site is measuring
approximately 10000 sq. mtrs out of which IMC will be providing
9500 sq mtrs (Nine Thousand Five Hundred Square Meters) of
land area out of which 3500 Sg. Mtrs. (Three Thousand Five
Hundred Square Meters) is covered shed. IMC will provide proper
fencing wherever necessary & also ensures no trespassing.

(c) IMC ensures that the land has quality approach road, adequate
service lane 100 meters before and after the site, proper round
about for vehicle crossing as well as proper street lights on the
approach road.

(d)IMC through the State Government will issue an advisory to the
State Police Department to provide priority attention for the MSW
plant premises on any general or adverse reporting.

(e) IMC shall endeavor to provide at its own cost a redundant power
facility of 450KW with dual feeders, necessary transformers,
trippers inside the site with proper Energy meters connection.

(f) IMC shall provide required borewells for the full functioning of the
project at site but water tanks if any shall be constructed by the
Concessionaire.

(9) IMC shall Endeavour 85% uptime of electricity connection at site.

(h)IMC shall ensure providing acceptable MSW waste as detailed in
this agreement, 80 Metric Tonne per day, delivered at the Chimpu,
Itanagar MSW plant site, for a period of 25 years. The MSW
provided shall be calculated on a monthly basis with a tolerance
level of +/- 10%. If the waste supplied shortfall is more than 10%
IMC agrees to compensate Concessionaire an amount of Rs.
6500/- (Six Thousand Five Hundred only) per Metric Ton ,:-

For IMC A
A\
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processing capacity.

penalty, for the entire shortfall in that month. However, calculation
of the Compensation shall be calculated by the said plant

Penalty Calculation

A. Waste to be supp]iéc_i >by IMC / dayTMT.)

50
B.RDF to be produced / day (MT) 16.25
C. Revenue @ Rs. 20,000/ MT(Rs.) 325000
Projected Revenue from per MT MSW (Rs.). C/A = 325000/ 50a 6500

7.2 Mechanism of Payment

7.2.1 Payments During Term of Concession

Compensation Payments: IMC shall settle the claim within 60 days
from the date of receipt of a written claim for compensation submitted
by the Concessionaire, duly countersigned by the project engineer

appointed by IMC.

7.3 Terms of Payment

(a)Any delay in making payment in accordance with clause 7.2
above, shall without prejudice to any other consequences under
this Agreement, entitle payment of interest on the amount in
default at prevailing annual prime lending rate of Reserve Bank of

India calculated for the duration of delay.

(b)All payments to the Concessionaire shall be made by way of

cheque/DD/RTGS/NEFT/PFMS by IMC.

For IMC
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/ $ ARTICLE 8

\ et ¥ /S FORCE MAJEURE
o' 84" Force Majeure

\ oV 8 |

As used in this Agreement, the expression "Force Majeure" or "Force Majeure
Event" shall mean occurrence in India of any or all Non-Political Event,
Indirect Political Event and Political Event, as defined in Clauses 5.2,8.3 and
8.4 respectively, if it affects the performance by the Party claiming the benefit
of Force Majeure (the "Affected Party") of its obligations under this Agreement
and which actor event (i) is beyond the reasonable control of the Affected
Party, and (ii) the Affected Party could not have prevented or overcome by
exercise of due diligence and following Good Industry Practice, and (iii) has
Material Adverse Effect on the Affected Party.

8.2 Non-Political Event
A Non-Political Event shall mean one or more of the following acts or events:

(a)act of God, epidemic, extremely adverse weather conditions,
lightning, earthquake, landslide, cyclone, flood, volcanic eruption,
chemical or radioactive contamination or ionizing, radiation, fire or
explosion (to the extent of contamination or radiation or fire or
explosion originating from a source external to the Site);

(b) strikes or boycotts (other than those involving the Concessionaire,
or their respective employees / representatives, or attributable to
any act or omission of any of them) interrupting supplies and
services to the Project for a continuous period of 24 (twenty-four)
hours and an aggregate period exceeding 7 (seven) days in an
Accounting Year, and not being an Indirect Political Event set forth
in Clause 8.3;

(c) any judgment or order of the Hon'ble Supreme Court or any courts
in competent jurisdiction or statutory authority made against the
Concessionaire in any proceedings for reasons other than (i)
failure of the Concessionaire to comply with any Applicable Law or
Applicable Permit, or (ii) on account of breach of any Applicable
Law or Applicable Permit or of any contract. or (iii) enforcement of
this Agreement, or (iv) exercise of any of its rights under this
Agreement by the Government of Arunachal Pradesh (GoAP) /
Government of India (Gol);

For IMC
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d)the discovery of geological conditions, toxic contamination or
archaeological remains on the Site that could not reasonably have
been expected to be discovered through a site inspection; or

Lo & :
WGoyt OF (e)any event or circumstances of a nature analogous to any of the

foregoing.
8.3 Indirect Political Event

An Indirect Political Event shall mean one or more of the following acts or events:

(a)an act of war (whether declared or undeclared), invasion, armed
conflict or act foreign enemy, blockade, embargo, riot, insurrection,
terrorist or military action, civil commotion, or politically motivated
sabotage;

(b)industry-wide or State-wide strikes or industrial action for a
continuous period of 24 (twenty-four) hours and exceeding an
aggregate period of 7 (seven) days in an Accounting Year;

(c) any civil commotion, boycott or political agitation which prevents
collection of Fee by the Concessionaire for an aggravate period
exceeding 7 (seven) days in an Accounting Year,

(d)any Indirect Political Event that causes a Non-Political Event; or

(e)any event or circumstances of a nature analogous to any of the
foregoing.

8.4 Political Event

A Political Event shall mean one or more of the following acts or events by or on
account of any Government Instrumentality.

(a)Change in Law, only if consequences thereof cannot be dealt with
under and in accordance with the provisions of the clause 5.12;

(b) Compulsory acquisition in national interest or expropriation of any
Project Assets or rights of the Concessionaries;

(c) unlawful or unauthorized or without jurisdiction revocation of or
refusal to renew or grant without valid cause, any clearance,
license, permit, authorization, no objection certificate, consent,

For IMC For
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approval or exemption required by the Concessionaire to perform
their respective obligations under this Agreement and the Project
WaasSy Agreements; Provided that such delay, modification, denial, refusal or
| W @ | revocation did not result from the Concessionaire inability or failure to
\N\g Net™ j comply with any condition relating to grant, maintenance or renewal of

2 (}‘;}‘;f () such clearance, license, authorization, no objection certificate,
exemption, consent, approval or permit;

(d)any event or circumstance of a nature analogous to any of the
foregoing.

8.5 Duty to report Force Majeure Event

8.5.1 Upon occurrence of a Force Majeure Event, the Affected Party shall by notice
report such occurrence to the other Party forthwith. Any notice pursuant to
shall include full particulars of:

(a)the nature and extent of each Force Majeure Event which is the
subject of any claim for relief under this Article 8 with evidence in
support thereof;

(b) the estimated duration and the effect or probable effect which such
Force Majeure Event is having or will have on the Affected Party's
performance of its obligations under this Agreement.

(c) The measures which the Affected Party is taking or proposes to
| take for alleviating the impact of such Force Majeure Event; and

(d)any other information relevant to the Affected party's claim.

8.5.2 The Affected Party shall not be entitied to any relief for or in respect of a Force
Majeure Event unless it shall have notified the other Party of the occurrence
of the Force Majeure Event as soon as reasonably practicable, and in any
event not later than 7 (seven) days after the Affected Party knew, or ought
reasonably to have known, of its occurrence, and shall have given particulars
of the probable material effect that the Force Majeure Event is likely to have
on the performance of its obligations under this Agreement

8.5.3 For so long as the Affected Party continues to claim to be materially affected
by such Force Majeure Event, it shall provide the other Party with regular (and
not less than weekly) reports containing information as required by Clause
8.5.1, and, such other information as the other Party may reasonably request
the A flecked Party to provide.

For IMC
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(c)Upon occurrence of a Political Event (Clause 8.4), all Force
Majeure Costs attributable to such Political Event (Clause 8.4)
shall be reimbursed by the IMC to the Concessionaire.

For the avoidance of doubt, Force Majeure Costs may include
interest payments on debt, O&M Expenses, any increase in the
cost of Construction Works on account of inflation and all other
costs directly attributable to the Force Majeure event, but shall not
include loss of Fee revenues or debt repayment obligations, and
for determining such costs, information contained in the Financial
Package may be relied upon to the extent that such information is
relevant.

8.7.3 Save and except as expressly provided in this Article 8, neither Party
shall be liable in any manner whatsoever to the other Party in respect of
any loss, damage, cost, Co-expense, claims, demands and proceedings
relating to or arising out of occurrence or existence of any Force Majeure
Event or exercise of any right pursuant hereto.

Termination Notice of Force Majeure Event

If a Force Majeure Event subsists for a period 180 (One Hundred and
Eighty) days or more within a continuous period of 365 (Three Hundred and
Sixty Five) days, either Party may in its discretion terminate this Agreement by
issuing a Termination Notice to the other Party without being liable in any
manner whatsoever, save, as provided In this Article 8, and upon issue of
such Termination Notice, this Agreement shall, notwithstanding anything to
the contrary contained herein, stand terminated forthwith; provided that before
issuing such Termination Notice, the Party intending to issue the Termination
Notice shall inform the other Party of such intention and grant 15 (fifteen)
days’ time to make a representation, and may after the expiry of such 15
(fifteen) days period, whether or not it is in receipt of such representation, in its
sole discretion issue the Termination Notice.

Termination Payment for Force Majeure Event

8.9.1 If Termination is on account of a Non-Political Event, the IMC shall make
a Termination Payment to tie Concessionaire in an amount equal to 90%
(Ninety per cent) of the Debt Due less Insurance Cover for assets under
Concessionaire's ownership.

8.9.2 If Termination is on account of an Indirect Political Event, the IMC shall
make a Termination Payment to the Concessionaire in an amount equal

Page |54
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Insurance claims forming part of the Insurance
Cover are not admitted and paid, then 80% (Eighty
per cent) of such unpaid claims shall be included in
the computation of Debt Due; and

ii) 110% (One Hundred and Ten per cent) of the
Adjusted Equity.

8.9.3 If Termination is on account of a Political Event, the IMC shall make a
Termination payment to the Concessionaire in an amount that would be
payable under Clause 5.2 as if it were an IMC Event of Default.

8.10 Dispute Resolution

In the event of any dispute and difference whatsoever arising under the
agreement or in connection there-with, the same shall be referred to Sole
Arbitrator as per the Indian Arbitration and Conciliation act,1996 to be
appointed mutually by both the party.

that the Parties are unable to agree in good faith about the occurrence or
existence of a Force Majeure Event, such Dispute shall be finally settled in
accordance with the Dispute Resolution Procedure; provided that the burden
of proof as to the occurrence or existence of such Force Majeure Event shall
be upon the Party claiming relief and/or excuse on account of such Force
Majeure Event.

8.11 Excuse from performance of obligations

If the Affected Party is rendered wholly or partially unable to perform its
obligations under this Agreement because of a Force Majeure Event, it shall
be excused from performance of such of its obligations to the extent it is
unable to perform on account of such Force Majeure Event; provided that:

a) the suspension of performance shall be of no greater scope and of
no longer duration than is reasonably required by the Force Majeure
Event;

b) the affected party shall make all reasonable efforts to mitigate or
limit damage to the other party arising out of or as result of the
existence or occurrence of such Force Majeure Event and to cure the
same with due diligence; and

c)when the affected party is able to resume performance of its
obligations under this Agreement, it shall give to the other Party
notice to that effect and shall promptly resume performance gf=t

obligations hereunder. S
For IMC For /
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8.12 Change in Law

e \K\ (a)Change in Law shall mean the occurrence or coming into force of
3 )] any of the following, after the appointed Date:

e /=5 (i) The enactment of any new Indian law;

\ \\;, (i) The repeal, modification, or re-enactment of any existing Indian

RLOvT. OF law

: (iii) a change in the interpretation or application of any Indian law by

a court of record
(iv)any order, decision, or direction of a court of record.

Provided that Change in Law shall not include:

(i) Coming into effect, after the Appointed Date, of any provision or
statute which is already in place as of the Appointed Date,

(i) Any new law or any change in the existing law under the active
consideration of or in the contemplation of any government as of
the Appointed Date which is a matter of public knowledge,

(i) Any change in the rates of the Taxes.

(b) Subject to Change in Law resulting in Material Adverse Effect and
subject to the Concessionaire taking necessary measures to
mitigate the impact or likely impact of Change in Law on the
Project, if as a direct consequence of a Change in Law, the
Concessionaire is obliged to incur Additional Costs, and IMC shall
subsequently reimburse to the Concessionaire 100% of such
Additional Costs, provided such additional cost in any manner as
may be mutually agreed upon by parties.

(c) Upon occurrence of a Change in Law, the Concessionaire may,
notify IMC/the Project Engineer of the following:

(i) The Nature and the impact of Change in Law on the Project

(i) In sufficient detail, the estimate of the Additional Cost likely to be
incurred by the Concessionaire on account of Change in Law

(iii) The measures, which the Concessionaire has taken or proposes
to take to mitigate the impact of Change in Law, including in
particular, minimizing the Additional Cost

(iv) The relief sought by the Concessionaire

(d) Upon receipt of the notice of Change in Law issued by the
Concessionaire pursuant to preceding sub-clause, IMC and the
Concessionaire shall along with the Project Engineer hold
discussions and take all such steps as may be neces

For IMC or
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(e)IMC shall Within 30 days from the Rate of determination of
quantum of Additional Cost, provide relief to the Concessionaire in

the manner as initially agreed upon by the Parties.

3 Pre-Termination

a. If the IMC seeks revocation before the expiry of this Concession
agreement, the Concessionaire will be entitied to recover the Liquidated
Damages caused due to such revocation, unless covered under Force
Majeure conditions. Such revocation allows the Concessionaire to claim
liquidated damages computed @ 45% of the average annual revenue of
the last three years muiltiplied by remaining years of the Concession
Agreement.

b. If the said plant is not operational within three (3) years from the signing of
this concession agreement, without any fault of IMC or non-compliance with
any terms and conditions stipulated in this agreement, IMC reserves the
right to terminate the concession agreement.

For IMC
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ARTICLE 9

EVENTS OF DEFAULT AND TERMINATION

.\\\‘ ; )
NCovT 0%9.1 Events of Default

Event of Default shall mean either Concessionaire Event of Default or IMC
Event of Default or both as the context may admit or require.

(a) Concessionaire Event of Default

Any of the following events shall constitute an Event of Default by
the Concessionaire ("Concessionaire Event of Default") unless
such event has occurred as a result of one or more reasons set
out in Article 3:

- () The Concessionaire has failed to achieve COD within 3 (Three)
years from the date of this agreement for any reason
whatsoever;

(i) The Concessionaire has failed to accept the Municipal Solid
Waste supplied by IMC in accordance with Article 5.7.1 for a
continuous period of ten days, subject to no default committed
by IMC;

(i) The Concessionaire has failed to make any payments due to
IMC and more than 60 days have elapsed since such payment
default;

(iv) The Concessionaire is in Material Breach of any of its
obligations under this Agreement and the same has not been
remedied for more than 60 days;

(v) A resolution for voluntary winding up has been passed by the
shareholders of the concessionaire's company.

(b) IMC Event of Default

Any of the following events shall constitute an event of default by
IMC ("IMC Event of Default’), when not caused by a
Concessionaire Event of Default or Force Majeure Event:

(i) IMC is in Material Breach of any of its obligations under this
Agreement and has failed to clue such breach within 60 (sixty)
days of receipt of notice thereof issued by the Concessionaire.

(i) IMC has unlawfully repudiated this Agreement or otherwise
expressed its intention not to be bound by this Agreement.

For IMC

i

&
<=~ Signature Page 46
= zommissioner




933

Page |59

Annexure-ID

RPN (c) IMC is in material breach

to:

i)

N\ G O i)

In case of Concessionaire unable to access / operate the plant due

power shutdown of more than 40% in a week.
local agitations by public / student unions / associations / other
bodies.

In case of IMC has failed to rectify such breach within 10 days of
receipt of notice there of issued by the concessionaire.

9.2 Termination due to Event of Default

(a) Termination for Concessionaire Event of Default

(i)

Without prejudice to any other plight or remedy which IMC may
have in respect thereof under this Agreement, upon the
occurrence of a Concessionaire Event of Default, IMC shall,
subject to the provisions of the Substitution Agreement, be
entitled to terminate this Agreement in the manner is set out
under Clause 9.2(a)(ii) and Clause 9.2(a)(iii).

Provided however that upon the occurrence of a Concessionaire
Event of Default as specified under Clause 9.1(a) (i) IMC may
terminate this Agreement by issue of Termination Notice in the
manner set out under Clause 9.2(c).

(it)

(i)

For IMC /'/
.
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If IMC decides to terminate this Agreement pursuant to
preceding clause (i) it shall in the midst instance issue
Preliminary Notice to the Concessionaire. Within thirty (30)
days of receipt of the Preliminary Notice, the Concessionaire
shall submit to IMC sufficient detail and if applicable, the
manner in which interalia it proposes to cure the underlying
Event of Default (the “Concessionaire's Proposal to Rectify”).
The same shall be reasonably considered by the IMC. In case
of non-submission of the Concessionaire’s Proposal to Rectify
within the said period of 30 days, CIVIC shall be entitled to
terminate this Agreement by issuing Termination Notice, and to
appropriate Performance Security, if subsisting.

In case the Concessionaire has made a Proposal to rectify is
submitted within the period stipulated therefore, the
Concessionaire shall have further period of 60 days to remedy /
cure the underlying Event of Default. If, however the
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Concessionaire fails to remedy/cure the underlying Event of
Default within such further period allowed, IMC shall be entitled
to terminate this Agreement, by issue of Termination Notice
and to appropriate the Performance Security, if subsisting.

(b) Termination for IMC Event of Default

(i)

(ii)

(iii)

Without prejudice to any other right or remedy which the
Concessionaire may have in respect thereof under this
Agreement, upon the occurrence of IMC Event of Default, the
Concessionaire shall be entitled to terminate this Agreement by
issuing Termination Notice.

If the Concessionaire decides to terminate this Agreement
pursuant to preceding clause (i) it shall in the first instance
issue Preliminary Notice to IMC. Within 30 days of receipt of
Preliminary Notice, if applicable, IMC shall forward to the
Concessionaire its proposal to remedy / cure the underlying
Event of Default (the "IMC Proposal to Rectify"). In case of non-
submission of IMC Proposal to rectify within the period
stipulated therefore, Concessionaire shall be entitled to
terminate this Agreement by issuing Termination Notice.

In case IMC Proposal to Rectify is forwarded to the
Concessionaire within the period stipulated therefore, IMC shall
have further period of 45 days to remedy/ cure the underlying
Event of Default. If, however IMC fails to remedy/ cure the
underlying Event of Default within such further period allowed,
the Concessionaire shall be entitled to terminate this
Agreement by issuing Termination Notice.

(c) Termination Notice

If a Party has become entitled to do so decide to terminate this
Agreement pursuant to the preceding sub article (a)or(b), it shall
issue Termination Notice setting out:

(i)
(ii)

(iii)
(iv)

in sufficient detail the underlying Event of Default,

the Termination Date which shall be a date occurring not earlier
than 90 days from the date of Termination Notice;

the estimated termination payment including the details of
computation thereof; and,

any other relevant information.

(d) Obligation of Parties

Page 48
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(i)

(ii)

(i)

Following issue of Termination Notice by either Party, the Parties
shall promptly take all such steps as may be necessary or required
to ensure that;

until Termination the Parties shall, to the fullest extent possible,
discharge their respective obligations to maintain the continued
operation of the Project Facilities.

the termination payment, if any, payable by IMC in accordance
with the following sub-article(f) is paid to the Concessionaire on
the Termination Date; and

the Project Facilities are handed over back to IMC and Lenders
as per provision of Article 10 by the Concessionaire on the
Termination Date free from any Encumbrance along with any
payment that may be due by the Concessionaire to IMC.

(e) Withdrawal of Termination Notice

Notwithstanding anything inconsistency contained in this
Agreement, if the Party who has been served with the
Termination Notice cures the underlying Event of Default to the
satisfaction of the other Party at any time before the actual
Termination occurs, the Termination Notice shall be withdrawn
by the Party which had issued the same. Provided that the
Party in breach shall compensate the other Party for any direct
costs/consequences occasioned by the Event of Default which
caused the issue of Termination Notice or as mutually agreed
upon by both parties.

93 Termination Payments

Upon Termination of this Agreement on account of IMC Event of Default,
the Concessionaire shall be entitled to the following termination payments
in addition to payment from IMC that may have accrued to concessionaire
prior to the Termination:

(a)if the termination occurs prior to the COD, then IMC shall pay
concessionaire a termination payment calculated as below:

+ Termination payment = Debt due + 120% of equity
contribution by the concessionaire till termination date +
10% of the projected income.

(b)if the termination occurs after COD, then IMC shall pay
concessionaire termination payment equal to the following:

For IMC P
A
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ARTICLE10

HANDOVER PROJECT FACILITIES

Ownership during the term of concession

Without prejudice and subject to the Concession, the ownership of the
Project Facilities, including all improvements made therein by the
Concessionaire, during the term of the concession shall always remain as
mentioned below:

(a)that of all site and electrical feeder structures thereon shall remain
with IMC.

(b)that of all movable assets including equipment's & machines shall
remain with the concessionaire and in accordance with the
financing documents and first prior charge to Lenders privileges.

10.2

Concessionaire’s Obligations

(a) Waste Processing Facility
(i) The Concessionaire shall on the date of expiry of the agreement
term, hand back peaceful possession of the Waste processing
Facility to IMC free of cost and in as-is-where condition.
(i) That during the handing over of the project Facilities of the said
plant it must be free from all encumbrances.
At least 12 months before the expiry of the term of the
agreement a joint inspection of the Project Facilities shall be
undertaken by the Project Engineers/IMC and the
Concessionaire. The Concessionaire shall promptly undertake
and complete such works/jobs as may be required by IMC at
least three months prior to the expiry of agreement term and
ensure that the Project Facilities may continue to meet such
requirements even after the same are handed back to IMC.
(b) The monthly electricity costs shall be covered by
Concessionaire

(iii)

the

For IMC

A

| xS

/

_—C
Signature”
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ARTICLE 11

s:-m,:_?! DISPUTE RESOLUTION
)% " Amicable Resolution
T

(a)Save where expressly stated to the contrary in this Agreement,
any dispute, difference or controversy of whatever nature between
the Parties, however arising under, out of or in relation to this
Agreement (the "Dispute"”) shall in the first instance be attempted
to be resolved amicably in accordance with the procedure set forth
in clause (b) below.

(b) Either Party may require such Dispute to be referred to the
Commissioner, IMC (or the Person holding charge) and the Chief
Executive Officer of the Concessionaire for the Title being, for
Amicable settlement. Upon such reconciliation, the two shall meet
at the earliest mutual convenience and in any event within 15 days
of such reference to discuss and attempt to amicably resolve the
Dispute. If the Dispute is not amicably settled within 15 (fifteen)
days of such meeting between the two, either Party may refer the
Dispute to arbitration in accordance with the provisions of Article
11.2 below.

11.2 Arbitration
a) Procedure

Subject to the provisions of Article 11.1, any Dispute which is not
resolved amicably shall be finally settied by binding arbitration
under the Arbitration and Conciliation Act, 1996. The arbitration
shall be by a panel of three arbitrators, one to be appointed by
each Party and the third to be appointed by the two arbitrators
appointed by the Parties. The Party requiring arbitration shall
appoint an arbitrator in writing, inform the other Party about such
appointment and call upon the other Party to appoint its arbitrator.
If within 30 days of receipt of such intimation, the other Party fails
to appoint its arbitrator, the Party seeking appointment of arbitrator
may take further steps in accordance with Arbitration and
Conciliation Act, 1996.

b) Place of Arbitration

For IMC e
P
&\/"
(Sign_atU?é; § Page 52
Cg{nr’gis"}',é.lbi

2l Corporation
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ARTICLE 12

‘ /' Q MISCELLANEOUS
O e % 2.1 Assignment and Charges

(a) The Concessionaire shall not assign in favor of any person this
Agreement, or the rights, benefits and obligations hereunder save
and except with prior written consent of IMC.

(b) The Concessionaire shall not create nor permit to subsist any
Encumbrance over the Project Facilities except with prior consent
in writing of IMC.

(c) Restraint set forth in clauses (a) and (b) above shall not apply to:
(i) liens/encumbrances arising by operation of law (or by an

agreement evidencing the same) in the ordinary course of
business of the Concessionaire:

(i) Pledges/hypothecation of goods/stocks/moveable assets,
revenue and receivables as security for indebtedness, In favor
of the Lenders and working capital providers for the project;

(i) assignment of Concessionaire's rights and benefits under this
Agreement to or in favor of the Lenders as security for financial
assistance provided by them.

12.2 Interest and Right of Set Off
Any sum which becomes payable under any of the provisions of this
Agreement by one Party to the other Party shall, if the same be not paid
within the time allowed for payment thereof, shall be deemed to be a debt
owed by the Party responsible for payment thereof to the Party entitled to

receive the same. Such sum shall until payment thereof carry interest at
prevailing lending rate of Reserve Bank of India per annum from the due
date for payment thereof until the same is paid to or otherwise realized by
the Party entitled to the same. Without Prejudice to any other right or
remedy that may be available under this Agreement or otherwise under
law, the Party entitled to receive such amount shall also have the right to
set off.

Provided the stipulation regarding interest for delayed payments contained
in this Article 12.2 shall neither be deemed not construed to authorize any
delay in payment of any amount due by a Party nor be deemed o

constituted to be a waiver of the underlying breach of payment obliggffan$l e,,,
N

ForMe Foh7 il
T
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Governing Law and Jurisdiction

This Agreement shall be governed by the laws of India. The Courts at
Gauhati High Court Itanagar permanent bench shall be considered as
neutral venue shall have jurisdiction over all matters arising out of or
relating to this Agreement.

12.4 Waiver

12.4.1 Waiver by either Party of any default by the other Party in the
observance and performance of any provision of or
obligations under this Agreement:

i) shall not operate or be construed as a
waiver of any other or subsequent default
hereof or of other provisions or obligations
kinder this agreement;

ii) shall not be effective unless it is in writing
and executed by a duly authorized
representative of such Party; and

iii) shall not affect the validity or enforceability
of this Agreement in any manner.

12.4.2 Neither the failure by either Party to insist on any occasion
upon the performance of the terms, conditions and provisions
of this Agreement or any obligation hereunder no time or
other indulgence granted by a Party to the other Party shall
be treated or deemed as waiver/breach of any terms,
conditions or provisions of this Agreement.

12.5 Survival
L Termination of this Agreement

12.5.1 shall not relieve the Concessionaire or IMC of any obligations
already incurred hereunder which expressly or by implication
survives Termination hereof, and

12.5.2except as otherwise provided in any provision of this
Agreement expressly Limiting the liability of either Party, shall
not relieve either Party of any obligations or liabilities for loss
or damage to the other Party arising out of or caused by acts
or omissions of such Party prior to the effectiveness of such
Termination or arising out of such Termination.

-
Signature Page 55

Cesmmissioner
~)anagar,r funicipal Corporation
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\ /"‘. This Agreement and the Schedules together constitute a complete and
G & exclusive understanding of the terms of the Agreement between the

3 ',\‘ /\‘-\\r‘
i‘. ‘f}'.‘

Parties on the subject hereof and no amendment or modification hereto
shall be valid and effective unless agreed to by the Parties hereto and
evidenced in writing.

2.7 Notices

Unless otherwise stated, notices to be given under this Agreement
including but not limited to a notice of waiver of any term, by each of
any term of this Agreement and termination of this Agreement, shall
be in writing and shall be given by Registered Post with
Acknowledgement. Due, Hand delivery, recognized international
courier, E-mail, telex or facsimile transmission and delivered or
transmitted to the Parties at their respective addresses set forth
below:

If to IMC:

The Commissioner,

Itanagar Municipal Corporation

Itanagar, Arunachal Pradesh, India 791111.
Phone 0360-2954192

Email: imcitanagar@gmail.com

If to the Concessionaire:

Chief Operating Officer,

7 Hills Nexgram

6-B, 6! Floor, Aditya Tower,

G.S.Road, Rukmini Gaon, Guwahati, Assam, India 781006

Phone +91-9774775777
Email: bishwajeet@7hng.in

(i) in the case of any communication made by letter, when
delivered Registered Post with Acknowledgement Due,
Hand delivery, recognized international courier, E-mail,
(registered, return receipt requested) till that address, and

(i) in the case of any communication made by telex or
facsimile, when transmitted properly addressed to such telex
number or facsimile number

12.8 Severability

If for any reason whatsoever any provision of this Agreement is o

For IMC A

¢ Siénatu_re Page 56
_Gommissioner
Jtafiagar J4Gnicipal Corporation

¢ Itanagar
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of competent jurisdiction or any other instrumentality to be invalid,
illegal, or unenforceable, the validity, legality or enforceability of the
remaining provisions shall not be affected in any manner, and the
Parties shall negotiate in good faith with a view to agreeing upon one
or more provisions which may be substituted for such invalid,
unenforceable or illegal provisions, as nearly as is practicable.
Provided failure to agree upon any such provisions shall not be
subject to dispute resolution under this Agreement or otherwise.

12.9 No Partnership

Nothing contained in this Agreement shall be construed or interpreted
as constituting a partnership between the Parties. Neither Party shall
have any authority to bind the other in any manner whatsoever.

12.10  Language

All notices required to be given under this Agreement and all
communications, documentation and proceedings which are in any
way relevant to this Agreement shall be in writing and in English
language and true translation into English language if other language
is used at user's costs and expenses.

12.11  Exclusion of Implied Warranties etc.

This Agreement expressly excludes any warranty, condition or other
undertaking implied at law or by custom or otherwise arising out of
any other agreement between the Parties and any representation by
any Party not contained in a binding legal agreement executed by the
Parties.

12.12  Counterparts

For IMC

(B

_{—_Signature

ltamégar

Itanagar

%y‘:ssioner
funicipal Corporation

This Agreement may be executed in two counterparts, each of which
when executed and delivered shall constitute an original of this
Agreement but shall together constitute one and only the Agreement.

-
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1N WITNESS WHEREOF THE. PARTIES HAVE EXECUTED AND DELIVERED
“THIS AGREEMENT AS OF "THE DATE FIRST ABOVE WRITTEN. SIGNED,
SEALED AND DELIVERED

For and on behalf of IMC by For and on behalf of CONCESSIONAIRE by
’
X
Tf{é Chief Operating Offi
/ 7 Hills Nexgram
A
#In the Pre nce of In the Presence of
(NYom NYonU ' Lg‘_,‘::_k ke §M&‘\_)
| ; N
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Annexure 1 — Proposal
SCHEDULE 1 - DETAILS OF PROJECT SITE

SCHEDULE 2 - OPERATIONS AND MAINTENANCE REQUIREMENTS OF
WASTE PROCESSING & DISPOSAL FACILITY

SCHEDULE 3 - SCOPE OF PROJECT ENGINEER (PE)
SCHEDULE 4 - FORMAT OF LAND LEASE AGREEMENT&WITH SITE MAP
SCHEDULE 5 - APPLICABLE APPROVALS

s
For IMC /’ LY"\\ uted Lm.‘; =
: i orenm
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ANNEXURE 8—T &
Proposal
for

Implementation of

Scientific Disposal of Municipal Solid Waste
(World’s Most Ideal Waste Management Technology)

Submitted By:

7Hills Nexgram

RO: Amarasri, Level 7, #455, Anna Salai, Teynampet, Chennai — 600018, TN, IN
CO: 6th Floor, Aditya Tower, Dispur, G.S. Road, Guwahati- 781006, Assam, IN

BO: STPI, Capital Complex , Bank Tinali, Itanagar — 791111, Arunachal Pradesh, IN

Submitted To:

The Commissioner

Dept. of Urban Development & Housing
Govt. of Arunachal Pradesh

Mowb-Il, Itanagar - 791111

fw/d’ er
a<Nunictal Corporation
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1.1 About 7hn

Since our inception in 2007 (when the initial idea of 7 Hills Nexgram ~ 71ing was
conceptualized and over the years researched & developed), we've led the charge
in Project Management & Business Consulting, with a focused lens on India's
Northeast. Our expertise spans government projects in Information and
Communication Technology (ICT), ranging from $1 Million to $70 Million. With deep
roots in the region, our team intimately understands the last mile challenges,
ensuring seamless delivery across logistics, technical support, and specialized
services. Leveraging cutting-edge technology, our services aim to revolutionize
specific domains including Agriculture, Communication, EV's, Education, Finance,
Health, Logistics, Skills, and Solar. We're committed to offering a transformative
experience for the Public, OEMs & SI, and government alike. Our rural
entrepreneurs, hailing from the heart of their districts, are our heroes, guaranteeing
a comprehensive grasp of the challenges at the last mile, encompassing climate,
infrastructure, and community. Stay tuned as we prepare to unveil a distinctive
brand aimed at luring MNCs to Northeast India.

Our Technology Partner

Cogo Eco-Tech Solutions Private Limited: is registered under Indian Company’s
Act with its head office in Delhi. The team

comprises of very renowned scientist from

Ukraine along with Indian scientist and

entrepreneurs. Cogo is a MSME registered and

Startup India Registered organization. The zero waste company

Cogo Eco-Tech Solutions Pvt. Ltd

For further details please visit www.cogo.eco
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1.2 Highlights of our Proposal

{taragar Nusc

£

First of its kind proposal for Municipal Solid Waste Management
Waste to fine RDF (Charcoal) high caloric quality conversion

No environmental pollution / Hazards derived

Make in India Equipment

Technology working in 3 Municipal Corporation sites successfully for the last
2+ years.

Easy to implement — No separation of Waste

Implementation times is 3-4 Months subject to site readiness
Availability of quality Electricity 24x7 is key to success

Zero investment by State Government

Project sustainability achieved by selling the MSW Charcoal
Optional to setup Micro power plant using the derived RDF fuel

Simple plug & play type of waste machines and NO complicated construction,
setting up etc.

(}q-'_fnt'—( ner
3} Corporation

£ \tanagar
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2. The 7hng Smartwaste

2.1

The Technology

Idea of zero waste called Transformer. In this technology any type of MSW like

organic waste, inorganic, plastic, rubber glass, polythene, wood, electronic, items,

paper, leather, bones, clothes blankets can be treated without any pollution. The
Main attraction is that “NO LANDFILL REQUIRED”

Additional benefits are mentions as below

No NEED OF DUMPING GROUND
No Segregation required
Wet waste is accepted of this technology
Technology works very well in rainy season also
Outcome product is RDF that is more valuable than coke
All kind of waste treated

No Burning = No Smoke = No pollution = No radiation
Small establishment required.
No major civil work.
Machine is plug-N-Play for waste management
Even single operator can operate many machines.
Leads to Clean Roads, Clean parks and Choke free drainage
No Sewer Jam due to plastic/polythene/cloths/waste

Very small quantity of water is used

The MSW transformer comes in 3 models i.e 25MT/Day, 50 MT/Day and
100MT/Day. However, the size of machine for big capacity can be tailored as per

requirement.
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These transformers can process any kind of waste except chemical, toxic,
explosive, or radioactive waste. Transformers have been applied to the following
kind of waste:

** Animal slurry slaughtering waste and animal residuals (Bones, fat, meat,
plumes, clogs, shells, etc.)

** Sanitary waste

“+ Municipal waste

* Organic Agricultural residuals (olive residuals, garden residuals, etc.)
+* Industrial waste

** Port waste

+* Expired food

*“» Water treatment sludge.

Reduced
Result

Sterilized End-Product: Fluff!

CommisSioner
ltanagar Municipal Corperation
ltanagar
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3. Proposed Solution - Cogo Municipal TRANSFORMER

Municipal TRANSFORMER does not use pressure or steam to reach upto 151°C, it
can be positioned everywhere, without any room arrangements, eliminating the

problem of the high -cost logistics related to hazardous waste transportation.

MSW TRANSFORMER has the following advantages that make it extremely
convenient:
v" 7 No pressure is used = Completely closed structure to avoid powder and
odour release = Fully automatic cycle
v" The entire cycle is controlled by PLC system
v Sterilization procedure available also in case of malfunctioning U Noise
under the law limit (65+80 dB) no protections are needed
v Protection against: vibrations, shock, fire and unauthorized access to the
machine

v’ Sterilization factor much higher than an autoclave.

3.1 Segregation of Waste

In principle there is NO NEED OF SEGREGATION of waste required for zero
waste technology. But as per guidelines set by Government of India the “The
Company” fully adopt the three R formula of reduce, Reuse and recycle. We

segregate valuable articles from input waste to earn more revenue.

Rest waste is fed into transformer to convert high calorific value (upto
5500KCal/Kg) RDF. The inert available is used for making pathway brick with
mixing of cement and other essential materials. In this way nothing is left for
LANDFILL. So NO LAND IS REQUIRED FOR DUMPING.

Commissioner
Htana§ar Mupicfpal Corporation
= tanagar
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THills Nexgram

Land, Power and Water Requirement

Land: The land required is very minimal for MSW zero waste plant This land
includes building, pathway for truck, Shed, Office block, Godown, service center,
Generator Room, Weighing Cabin and required green belt area.

Electricity: The power requirement varies based on plant capacity (refer to
technical spec sheet for details)

Water: Daily water minimum consumption is 50 liters for the transformer.
However, some additional water is required for staff use as drinking water,
cleaning water and for sanitary purpose of staff.

Safety Compliance

The company will follow the safety compliances regulated by Central pollution
control Board, Government of India and European Union and compliance as
required by World Health Organizations.

Transformer (1°' Generation)

hng.in—< " 2

)
serimissioner

Itanagar
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3.4 SWOT ANALYSIS

Strength Weakness

1. Experience in the field of SWM.

2. Proven technology.

3. No pollution control. 1. We are not aware of any
4. One of its kind technologies that weakness to date.

require- No Landfill, No Water.

5. In the process of waste treatment no
burning of waste is involved resulting in
No pollution.

6. The technology can treat unsegregated
waste like organic, dairy, slaughter.

Opportunities Threats

1. Current waste management
technologies are very old, outdate, |
cause lot of pollution and require huge |
landfills. ;

2. Have potential to become ideal solution 1
to Government's problems.

3. Huge growth in Urban & Rural
infrastructure is taking place. This will
require high efficient, pollution free,
landfill free technology to manage
different types of wastes.

. In future a better technology
can come with low cost.

2. Care has to be taken that

hazardous waste should not

enter into the machine.

3. Govt. policies

4. Huge opportunities of implementing this
technologies with private
establishments like housing societies,
hotel & catering industry |

NWW. 7 hng-ig N A
o

{ -
Gommssioner
Itasfgar Muricipal Corporation
tanagar
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3.5 Additional Equipment’s
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The company will use following machines and equipment Weighing Machine

Platform, Trommel, Shredder, Conveyer Belts, Transformer, Waste Loader,

Waste Truck, Air quality management Machine,

Shredder

Trommel

ey . 7

e
L

Commissioner
ltanagar Murficipal Corporation
- ltanagar

Weighing scale
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3.6 Typical Process Flow Diagram

* Waste Loading

Stage (without segregation)

* Magnetic Conveyor belt and Manual Segregation of Metals and
"] recyclables

* Trommel for Inert separation
Stage

* Shredder for size r;duction of waste to maximize the volumetric
usage of the Main Bin (Transformer)

* Transformer - 30 mins cycle approximate

« Output: RDF in form of fluff with a high calorific value and
moisture less <5

Fluff can be pelletized as per end user Requirement
'/ * This can be sold in the market

www ng.n [ \/‘
7’,\_///.
(Commissioner
ltana rW’c»p al Corporation

|tanagar
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TECHNOLOGY COMPARISON
&) | - BIO GASIFI- | TRANSFORMER |
WS DESCRIPTION LANDFILL. cgmposrmci METHANATION | INCINEﬁRATEJN- CATION " RoF |
Rl Electricity LOW LOW LOW MODERATE HIGH MODERATE
Requirement
(10 [N d MODERATE MODERATE MODERATE ~ HIGH ~ HIGH 'MODERATE
[11 VERY HIGH MODERATE MODERATE HIGH MODERATE NIL
C12 SN VERY HIGH  VERY HIGH VERYHIGH | VERYHIGH | HIGH | NIL
13 NIL | VERYLOW | VERYLOW |  HIGH HIGH |  MODERATE
M4 VERY HIGH, VERY HIGH | VERY HIGH MODERATE | HIGH 'MODERATE |
HUGE | | HUGE LAND IS | DUE TO HIGH| ~NO
LAND | REQUIREDAND | LEVEL OF AIR DISADVANT
HUGE LAND ‘
IS LAND IS POLUTION | AGES HENCE
IS REQUIRED
XSS REQUIRED LIMITED AND IT HAS THE
AND LAND IS ‘
ON AND LAND . HENCETHIS | LANDFILL POTENTIAL
FUTURE  EYRLRE=D) | TECHNOLOG | REQUIREMEN TO BECOME ‘
15 HENCE THIS | ; |
PROSPECT [NENeS [ YwiLL | TTHIS KEY FUTURE |
TECHNOLOGY | ‘ |
OF THIS | e | PERISHWITH | TECHNOLOGY| TECHNOLOG
| Wi ‘ .
TECHNOLOGY RiZeilelte] ; TIME. | WILL PERISH | Y FOR
PERISH WITH
GY WILL g w | WITH TIME WASTE
PERISH | MANAGEME
WITH TIME ' NT

WASTE DISPOSING

g
PROCESSED MATERIAL
 —— | G oy
[ 5% ()

THE RESULT
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4. Benefits & Outcome

The main benefits of effective waste disposal can be summarized as:

Environmental protection —

» Helps improve air and water quality as well as reduces greenhouse gas
emissions.

» Helps in minimising the extraction of resources along with reducing
poliution and energy consumption which is associated with
manufacturing new materials.

» Protection of the environment and the health of the population.

» Helps in conservation of natural resources including minerals, water
and wood. So this is the effect of reducing, reusing and recycling.

» Helps in least amount of the junks reach the landfills. By conserving
space in landfills, the production of harmful substances is reduced.

» Improper waste disposal allows the disease to proliferate in the
environment.

~ Decreases the risk of disease in humans who come in contact with the
trash.

Business philosophy — as common public become more environmentally
conscious, it is important for local governments to promote their ‘green’
strategies and environmental promise.

Revenue generation (Segregation of Valuable Components) — Companies
may buy recyclable materials due to their value. Additionally, the waste
management industry creates direct & indirect employment opportunities.

Revenue generation (RDF):

After processing of the Municipal Solid Waste is converted to Refuse Derived
Fuel (RDF) with a high calorific value up to (5500KCal/Kg) which is at par the
calorific value of coal / charcoal fuels. The conversion ratio of Municipal Solid
Waste to RDF is in the range of 50% - 70% (E.g. 100 Kgs of Municipal Solid
Waste can be converted to 50-70 kgs RDF). The RDF consists of combustible
components which can be used as a substitute for fossil fuels e.g. cements
plants, lime plants, coal fired, brick manufacturing, power plants or as a
reduction agent in steel furnaces.
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Innovation and Research: Research and innovation in waste-to-charcoal
technologies can lead to the development of more efficient and sustainable
processes. This, in turn, can drive advancements in waste management and
renewable energy production.

Waste Valorization: Waste-to-charcoal processes demonstrate the concept
of waste valorization, where waste materials are transformed into valuable
products, reducing environmental harm and maximizing resource use

efficiency.

Generic cdmparison of properties of firewood, coal & Charcoal

Particulars Coal Fire wood Charcoal
~ Calorific value | 4500 to 6000 2500 to 3000 5500 to 6800
Ash 25 to 50% 20t0 28 % 10%
. 7 Smoke, phosphorous
) Pollution, Sulphur,Co2, fiimes ifnotdried | No Smoke No
Poisonous effluent| phosphorous properly siitohii
Smoke fumes P
Moisture 10 - 12% 30 — 45% 2-3%
Efficiency 65 - 70% 45 - 55% 87.5-90%
Wastages 15 -18% 20 - 23% 1-2%
o Requires maximum | Single person is
: i ling & enough to feed
Require two persons in handling .
Labour usage s cutting the briquettes &
LR AEHARLTE one for collection
of ash
Frequent Require regular| Normal Fly ash

Boiler
maintenance

Maintenance due
to high wear &
tear

maintenance. Inner
plate corrodes very
frequently

deposit on tubes,
doesn’t cause any
damage

Easy because of

Handling Tough Tough packed material
Environmental g Renewable since
Impact Non Renewable Deforestartion made of Wasts
\
o7
~Commissioncr

Itandgar i
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5. Financials

5.1 Implementation Expenditure

The budgetary investment to setup will cost approximately INR 25 Crore towards

EPC (Engineering Procurement & Construction) for a MT50 (50MT/ Day Machine)

plus Taxes as Applicable. Transportation extra as per actual.

» The complete setup will include Transformer as a main machine along with
Conveyer, Trommel & Shredder

» Drawing and development of foundation and shed

~ Power setup for the machine

» Machine establishment

~ Indian component /machine installation

~ Testing of machine

» Training to the workers

» Training of Service backup team

5.2 Operational Expenditure

The best suited option is to set up Regional / cluster based common waste
processing and disposal facilities under the guidance of State UDD. However,
the suggestive manpower requirement for Transformer model 50MT s
approximately 30 skilled / unskilled labors. This may vary in accordance to other

factors.

Operational expenditure covers Annual Maintenance of Machinery, replacement
of wear & tear parts, labor costs and proper maintenance of the processing site
in good condition.
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r Proposed Delivery Model

11 proposes the Government of Arunachal Pradesh a BOO - Build Operate

& Own Model

1. lrrevocable Contract period will be minimum 25 years

2. Zero investment by the State Government

3. will be absolute owner of all the RDF output generated from the
processed waste under the proposed agreement and state government
cannot enjoy any sort of ownership on it.

4. 50 MT of waste will be provided by the Government everyday. In case of
not providing the committed tonnage of waste for a specific day then State
government shall compensate a pre-agreed sum per tonnage to /1.

5. will be provided with 15000 Sq.Mt of levelled land out which 4000
Sq.Mtr will be covered shed. The entire premises shall be properly fenced
and secured by the State Government.

6. State Government will ensure and provide free quality power of 450KW

available for a minimum of 22 hours a day. In case of short supply in
power then State Government shall compensate n: a pre-agreed sum

for every hour of shortfall in committed power supply.
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7. The land provided by Government will be vide an irrevocable lease

agreement for the contract period.

8. The entire agreement will be approved by the state government and

published in the Gazette.

9. All the inherits like mud, stones etc derived out of the processing of
Municipal solid waste, it will be the responsibility of the state government
to transport the same out of the waste processing premises on a daily
basis. The expected quantity of such inherits will be detailed in the

agreement.

10. The proposed agreement will have a clear clause that in case if the State
Government wants to own the project at any said point of time during the
25 years period then a pre-fixed compensation depending the time of
takeover, will be mentioned in the agreement, which will be paid by the
government to 'no. Under no other circumstance State Government has

the right to pre-close or terminate the agreement.

=
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7. Roles & Responsibility
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sale of RDF.

S.no no Responsibility State Responsibility
1 n shall operate and manage the | To provide daily waste.
plant for 25 years
no shall bear all the manpower | To Provide covered shed and space for
2 cost involved in day-to-day operations free of cost
operations.
nc shall take care of all the Availability of good access road for
’ maintenance cost trucks and movement
4 nc shall be responsible for the Proper security wall around the plant

area with toilets

From the sale of the RDF = ''n shall

Availability of electricity with

5 recover its operations , maintenance | connection & operations free of cost

and plant capex cost

nu shall ensure that every day

waste to a maximum of 50MT is
6 Drinking water & Water for cleaning

processed

(zero waste is achieved)
FOE Any inert material like debris , leachet ,
mud , sand etc shall be the sole

7

responsibility of the ULB to dispose it

off at their own cost.

3 -
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Annexure - A (Pragati Maidan Case Study by Cogo)
World Environment Expo 2022 Pragati Maidaan, New Delhi
Case Study

For this fair nearly had a 300 participating stalls. with a daily visitor footfall of 3000 people every day.

What we planned:-To prove the fact that our transformer machine is eco-friendly and can process any sort of waste without
causing any polution or disturbances we allocated our stall mn the middle of the hall (centre). So we were sumounded by
stalls left . ight and centre.

What we did

We instructed the waste collecting staffto dump all the waste generated from the expo to our stall for the entire three days.
The Result :

Our Transformer machune was processing the entire waste of the expo without causing any disturbance to the stalls besides
us , neither to the airconditioned environment . we were having visitors sitting and discussing about our machine while the
machine was running.
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Annexure - B (Chennai Case Study by Cogo)

A renowned biomining company from South India came to us with its biomining waste
(landfill waste older than 7 years) this waste was processed in front of there CEQ. The
output was taken back by them for lab test result which is mentioned below.

A small example of the transformer impact how it can achieve Zero landfill.

hN N NABL & MOEF APPROVED LABORATORY
www.ctllabs. in
‘ TESTING LABORATORY PRIVATE LIMITED www. foodenvironmenttesting.com

CIN urdQQQYN“uDﬂvr,oefsER
TEST REPORT

Report Number and date CTL/CH/N-7389/2021-22 & 12.102021
Sample Number N-7389/21-22
M/s. Zigma Global Environ Solutions Pyt Lid.,
s Name &
Nao. 24, Kalaimagal Kalvi Nilayam Road, Erode - 638001,
SAMPLE DETAILS
Sample Description By Customer Aglo RDF - Noida
Quantity Received 1Kg Sampled By Customer
Good & Received in
Date of Receipt 07.10.2021 Sample Condition kit bt
Analysis Starting Date 08.10.2021 Analysis Completion Date [12.10.2021
Test Results:
The above sample tested as roceived. and results are as follows
S.NO PARAMETERS METHOD UNITS RESULTS
1 |Moisture Content ASTMD- 3173 Yo Wt 25
2 |Ash @ 815°C ASTM D - 3174 Yo/ wt 295
3 |Fixed Carbon @ 200°C ASTM D - 5142 Yo/wt 1.4
4 |volatile Matter @ 900°C ASTM D - 3175 Yo wr 66.6
Gross Calorific Value - =
5 SEPA 5 .
# Air Dry Hasis) USEPA 5050 Cala /i 5826

SSTEND OF REPORT***
For Chennal Testing Laboratory Pve i
A e vy

Autharised Signatory

Page 1 of

wWww ng.in

éﬁmml :.fénu
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Annexure - C (Cogo Malaysian Lab test report - RDF utilization)

ANITA BERJAYA SDN BHD

Sample Name: 23072022 - AF SAMPLE FROM INDIA - SAMPLE A - AM0196
Method: SMART-QUANT WD|SMART Oxides ABSB
Preparation: Powder
Start Time: 7/23/2022 1:28 PM End Time: 7/23/2022 1:48 PM
Qperator: Lab Manager

[ Element/Compound | Concentration (%) Statistical Error

Si Silicon 1.906
Fe Iron 3.261
Al Aluminum 0.575
Ca Calcium 6.337
Cl Chlorine 1.21419
Mg0O Magnesium Oxide 0.303 0.0000603384
S Sulfur 0.203 0.0000356033
P205 Phosphorous Oxide 0.093 0.0000225332
K20  Potassium Oxide 0.477 0.0000497536
Na20 Sodium Oxide 0.170 0.0001128137
F Fluorine 198 0.0036755062
Pb Lead 0.18487 0.0001395316
Gt Chromium 0.06442 0.0000283627
As Arsenic 0.00000 0.0000413280
Sn Tin 0.00000 0.0000655689
Se Selenium 0.02137 0.0000440941
Ni Nickel 0.02288 0.0000378593
Te Tellurium 0.00000 0.0000000000
Co Cobalt 0.00000 0.0000313300
v Vanadium 0.00000 0.0000384330
Sh Antimony 0.60949 0.0006002470
Mn  Manganese 0.06108 0.0000254491
Zn Zinc 0.23500 0.0000325872
Cu Copper 0.04834 0.0000501041
Hg Mercury 0.00000 0.0001450745
L Thallium 0.00000 0.0001420098
Cd Cadmium 0.26257 0.0002265352
5102 Silicon Oxide 4.077 0.0001362774
Fe203 Iron Oxide = 4,663 0.0001022386
AI203 Aluminum Oxide 1.087 0.0000675555
Ca0  Calcium Oxide = B.866 0.0001803323
| Simulation Result Saranir ]
o ::“,P-.';n‘;:,' . ‘Uosture Content_|_ & ) )
— L Tor 2 Ondo Lol | 3 £57 Good 1w CV. Potauhal AF
:‘:’"' ‘;:ﬂ;.rm 0302 Wadenal .
iia B 0 -043
S m o T
5 {Ammonia 0 ppm
S " Hazard Level Livel o
GuenttyBy |, Quanir [t — g
Ssies | FTopCSedBy CV Test 5116 -06 Wl fanm analysiy aguiu with
Tonnage | [ mi [mik Xe pes -

www.7hng.in 27|Rage

& 'Gé{n-r.la .
itgragar Mypicpal Corporation

ltanagar
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Annexure - D (IIT Ropar Py v_ Study done by Cogo)
COGD

The rero waste company

lIT Ropar Study

INDIAN INSTITUTE OF TECHNOLOGY ROPAR

\] DEPARTMENT OF CIVIL ENGINEERING
Ntz arag s
e S

WA T LAOOT Nt Bl Brponnggns Mo a1 4009 |

Fmoni sdbndmm tpr a

Adok Kamt
MS Cage Voo Tech Selutions

10 W) bheck Sakat , New Dol -1 10917

Subject Matus spdate on swvirsamental sudy and ecological impact of wsing »
drcentralized = aste procrung meded for the oprratiens » ssic manegement i

Thas bn € W ow apecmenl aml (he SBove slnec! B 8 gk updats o G study Bom
1T Bopar on condecting » study on "eavienamentsl study snd revlogical impact of using o
emtralized waste processing model for the sperations wasie managrment siles in
1 ttar Pradesh of WS Coge Eco-Tech Selutions () Lid Our mtal Dnding arc that
ec hog > be spplicd for proceang the
MSW We have discussed m google meet regarding the mnal findings i draft The final

£y uned by Cogo w effective and having poter
repert will he submutied wor
Please ket me bnow 1f you requare any additional mfc

Yours fadthfully

1¥ July 2023

D Indraman Dhada
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Annexure - E (Key (W ) Officials Visit to Cogo
Factory) Aot

Visit by India Air Force

nnrsziv

We had the privilege of welcoming Indian Air Force
personnel from Sarsawa Airforce Station

B

_-Commissloner
ltaffagar Municipal Corporation

£ I4a
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CoGo

Tha 300 vita Gompasi

Visit by Divisional
Commissioner Saharanpur
Dr. Lokesh M (IAS)
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Visit by ADM Saharanpur
Dr. Archana Dwivedi Ji
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welcomes
Swisscontact

Swisscontact is an independent non-profit development organisation established
in 1939 by representatives of the Swiss private sector and civil society. There
work focuses on private sectorled, sustainable economic development and

improved quality of life for all in developing and emerging countries.
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SCHEDULE-2

OPERATIONS AND MAINTENANCE REQUIREMENTS OF WASTE
PROCESSING & DISPOSAL FACILITY

1. General

The Concessionaire must adhere to the O&M Requirements for maintaining Waste
Processing Facilities, ensuring compliance with Construction Requirements and

the Agreement. Key responsibilities include:
a) Ensuring safety for personnel and users of the facilities.
b) Implementing adequate safety measures during operations.
¢) Minimizing adverse environmental impacts and effects on nearby properties.

d) Promptly responding to emergencies and controlling any negative
consequences.

e) Reducing disturbance or damage to third-party properties.

f) Using materials that meet Construction Requirements for maintenance and

repairs.

g) Ensuring that assigned personnel have the necessary qualifications and
training to fulfil O&M Requirements.

2. Operations & Maintenance (O&M) Manual and O&M Plans

(a) Prior to making application for the Readiness Certificate for the Project the

Concessionaire shall finalise in consultation with the Project Engineer:
(i) the O&M Plan for the first year of operations.

(b) The concessionaire shall submit to the Project Engineer and IMC an annual
O&M Plan for the next year of operations or may inform only the changes made in
the existing O&M Plan, if any, in the month of November of every year after COD.

’;f/"

- - ;
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3.0 Weighment, Acceptance and Rejection of Municipal Solid Waste
3.1 Weighment of Municipal Solid Waste

3.1.1The IMC shall provide for a weigh-bridge in accordance with the
Construction Requirements for Weighment of the Municipal Solid Waste
supplied by IMC.

3.1.2 The Concessionaire shall record the following data:
(a) Date of operation
(b) Registration number of the truck/lorry supplying Municipal Solid Waste
(c) Total weight of the truck
(d) Time of entry of the truck
(e) Zone/circle/ward from which Municipal Solid Waste has been collected
(f) Empty weight of the truck
(g) Net weight of Municipal Solid Waste
(h) Time of exit of the truck

3.1.3 In the event that the weigh-bridge provided in accordance with sub-clause
3.1.1 above is not in operation, the concessionaire has to make alternative
arrangements for weighing of trucks at his own cost and expense and in a manner
acceptable to the Project Engineer and IMC. Under unavoidable circumstances,
with the written consent of the Project Engineer, the concessionaire may use the

following to estimate quantity delivered.

W = WavG*N
Where, W is the weight of Municipal Solid Waste supplied during the period for
which the weigh bridge was inoperable Wave, is the average weight of Municipal
Solid Waste carried per truck based on the data available for the six Months prior
to the Month in which the weigh-bridge was operable. N, is the number of truck-
loads of Municipal Solid Waste accepted by the Concessionaire during the period
for which the weigh-bridge was inoperable.

Corporation

,.;;q,,u“' Jasar
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3.2 Acceptance of Municipal Solid Waste

3.2.1IMC shall supply Municipal Solid Waste to the facility as per the agreed
delivery schedule.

3.2.2 The Concessionaire shall not accept Municipal Solid Waste which is not
supplied by IMC or any other Person appointed by it.

3.2.3 Apart from visual inspection procedure, the procedure to be adopted for
sampling and testing of non-Municipal Solid Waste supplied by IMC to ascertain
whether it contains Hazardous and/or Bio-medical Waste shall be finalized by the
Parties and the procedure documented as part of the O&M Manual.

4.0 Production of Compost

The Concessionaire can choose any necessary processes to process Municipal
Solid Waste, ensuring that the resulting compost meets the quality standards
outlined in the MSW Rules, 2000. Additionally, the Concessionaire must inspect the
sieving equipment quarterly and perform maintenance to minimize wear and ensure

compliance with specified mesh sizes.

5.0 Production of RDF

The Concessionaire can choose processes to convert Municipal Solid Waste into
Refuse-Derived Fuel (RDF), ensuring the RDF is suitable for use as fuel. Quality
parameters for the RDF will be documented in the O&M Manual. The produced
RDF may be sold or used for steam generation, complying with MNRE and GOI

guidelines for renewable energy without fossil fuels.
6.0 Mandatory Facilities

6.1 During the Active Operations Period and until the handover of the Waste
Processing Facilities, the Concessionaire shall, unless suitably modify with consent
of IMC or the Project Engineer and duly document the O&M Plan and/or O&M
Manual, operate and maintain the Waste Processing Facilities as detailed in the
manual. The Manual shall cover the various operational aspects which could be

exhaustive but including the following:

(a) Green Belt Fencing

| Corporation

lagar
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(b) Internal Roads

(c) Lighting and other electrical works

(d) Weigh Bridge

(e) Waste Receipt

(f) Waste Inspection

(g) Waste Weighing

(h) Waste Acceptance Criteria

(i) Waste Unloading

() MSW Processing Machinery (for Compost plant /RDF plant and or power
plant)

(k) Window Platform

(I) Storm Water Drainage System

(m) Leachate Collection

(n) Water Supply System

7.0 Routine Maintenance Standards

(a) Routine maintenance of the Project Facilities will include:

(b) Prompt repairs of key infrastructure (weigh-bridge, drainage systems,
electrical items, etc.).

(c) Replacement of equipment and horticultural maintenance.

(d) Maintaining stormwater and leachate drainage systems.

(e) Keeping the facilities clean and orderly, preventing damage and
unauthorized access.

(f) Following the O&M Plan and Manual for maintenance tasks.

(g) Ensuring safety for all personnel and materials on-site, including proper
handling of explosives per regulations.

(h) Establishing maintenance criteria in consultation with the Project Engineer
to meet international standards and good practices.

(i) Regular preventive maintenance to comply with construction specifications.
8.0 Emergency Maintenance

The Emergency Response Protocol (ERP) will be created by the Concessionaire in
accordance with the Factories Act and included in the O&M Manual. The ERP will

<
e .//
Oﬁmnﬁs&f’onor
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outline procedures for responding to emergencies, such as vehicle accidents and
force majeure events. Key measures include:

(a) Immediate inspection of the affected area.

(b) Prompt repair works to ensure safety before reopening Project Facilities.

(c) Maintaining adequate staff, equipment, and medical assistance for
emergency responses during active operations.

8.3 In case of an Emergency, the Concessionaire shall

(a) carry out such emergency maintenance and repairs as may be required to
repair the damages and, where required, under the supervision of the police,
in order to ensure that the Project Facilities are returned to normal operating
standards as quickly as possible.

(b) take all necessary measures to minimize pollution in accordance with the

procedures specified in the O&M Plan/Environmental Management Plan.

k
ltamgear |
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SCHEDULE-3

SCOPE OF PROJECT ENGINEER (PE)

1.0 Role of the Project Engineer

The Project Engineer ("PE”) is expected to play a positive, proactive & unbiased
role in discharging its functions, thereby facilitating the smooth implementation
and operation of the Project Facilities. Broadly, the role of the Project Engineer or
his authorized representative is to:

(a) review, monitor and where required by the Agreement, to supervise &
approve activities associated with the Design, Construction, Operation
and Maintenance of the Project Facilities to ensure compliance by the

- Concessionaire with the Construction and O&M Requirements.

(b) report to IMC on the various physical, technical and financial aspects of
the Project based on inspections, site visits and Tests;

(c) review matters related to safety and Environment Management
Measures adopted by the Concessionaire for the Project.

(d) The Engineer may take the services of a third-party Engineer/firm for
providing the services as envisaged hereunder and the mechanism
therefore, may be mutually agreed upon by Parties.

2.0 Scope of Services
The services to be provided by the Project Engineer are listed below. In
addition, the scope of services would also include such other functions as
are required to be undertaken pursuant to specific provisions of the

Agreement.

21 Implementation Period
(@) Ensure that all implementation work fully complies with all Applicable
Laws and, in particular, MSW Rules governing the requirements of
| Municipal Solid Waste disposal.
(b) Review all the drawings submitted by the Concessionaire and ensure
conformity of the same with the Construction Requirements.

(c)  Review of the following submitted by the Concessionaire:
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(i) Quality Assurance Plan;
(ii) Implementation Plan;

(i) O&M Plan — Implementation Period.

2.2 Implementation Period - Construction Inspection and General Services

2.2.1The Project Engineer would monitor, in accordance with Good Industry Practice, the

progress in the implementation of the Construction of Transfer stations and

transportation of waste, Waste Processing Facility, and the Landfill Facility, and

ensure compliance with the Construction Requirements. For this purpose, the

Project Engineer shall undertake, inter alia, the following activities and, where

appropriate, make suitable suggestions:

(a)

(b)

(e)

®

Provide administration of the contract in full and in complete accordance with
applicable laws;

Act on the IMC's behalf as the IMC's representative regarding all contact with

the Concessionaire unless expressly indicated otherwise;

Review and approve test results and materials and/or equipment used in the
Construction Works;

Interpret the requirements of the contract and make decisions regarding the
performance of the Concessionaire. The PE shall inform and advise the IMC,
in a timely manner, on all matters relating to the execution, progress, and

completeness of the Construction Works;

Reject work which fails to comply with the specifications and requirements of
the Agreement. Whenever considered necessary or advisable to ensure
correction of defective work, the PE may require inspection or testing of such
work, whether or not such work be then fabricated, installed, or completed;

Review drawings, samples, and other submissions of the Concessionaire to
determine compliance and conformance with the requirements of the

Agreement;

oaf | Corporatich
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b)

c)
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(9) Provide the services of experts to check the quality of materials and the
workmanship during the installation/construction of the Waste Processing

Facility, including the following:

()  weigh bridge at the Project Facility entry gate:
(i) drainage system;

(i) leachate collection and treatment system;

(iv) water supply system;

(v) sieving mechanism for the Residual Inert Matter:

(vi) electrical systems.

(h) Address issues relating to specific site conditions, modifications/ amendments,
or Concessionaire disputes.

The PE or his authorized representative shall attend regular meetings with the IMC
to be held in regular intervals feasible, during the Implementation Period to report
on the progress and quality of work performed by the Concessionaire and to
discuss problems or other pertinent matters relating to the work. The PE shall take
notes at the meetings and provide a copy of the minutes to each person who
attended the meeting.

ctive Operations Period

During this period, the Project Engineer would monitor, in accordance with Good
Industry Practice, the operations and maintenance activities undertaken by the
Concessionaire so as to ensure compliance with the O&M Requirements. The

specific activities to be undertaken would include the following:

Provide administration of the contract in full and in complete accordance with
applicable laws;

Act on the IMC's behalf as the IMC's representative regarding all contact with the
Concessionaire unless expressly indicated otherwise;

Interpret the requirements of the contract and make decisions regarding the
performance of the Concessionaire. The PE shall inform and advise the IMC, in a
timely manner, on all matters relating to the execution, progress, and

completeness of works;
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the Active Operations Period, the PE shall:

(a) monitor and certify compliance with the hand back Requirements:

(b) issue a Certificate of Compliance with hand back Requirements to the

Concessionaire;

(c) assist in the preparation of the Post Closure Maintenance Plan.

Post Closure Period

During the Post Closure Period, the PE shall monitor and certify compliance

with the Post Closure Maintenance Plan.

Arrange meetings between IMC and the Concessionaire, to be held at intervals

as mutually decided upon by the Parties, to discuss problems or other pertinent

matters relating to the Project.

Meetings, Records and Reporting

The Project Engineer shall, in the ordinary course, maintain a record of the

activities undertaken by it in discharge of its functions and responsibilities. This

would include records in respect of the following:

(a) Manpower deployed and other organizational arrangements of the Project
Engineer,;

(b) Reviews of documents submitted to it by the Concessionaire to meet
Construction Requirements and O&M Requirements, such as manuals,
drawings, as-built drawings, schedules, plans, and reports;

(c) Review of compliance with Construction Requirements and O&M
Requirements

(d) Change in Law

(e) Force Majeure Events

(f) Breaches and defaults by the Parties

The Project Engineer would be required to submit the following reports to IMC

during the Concession Period:

(@)

Implementation Period

(i) Progress Report;

(i) Readiness Certificate (including Provisional Readiness Certificate);

(iii) Any supplemental or special report that may be considered necessary by
the Project Engineer (including Force Majeure and breach of obligations).

Active Operations Period

(i) Monthly Project Report;
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(i) Any supplemental or special report that may be considered necessary by
the Project Engineer (including Force Majeure and breach of obligations):

(ii) Annual Review of O&M Manual.

Report on Handover Requirements

Any other report as may be reasonably required by IMC or as may be necessary

to give effect to the provisions of the Agreement.
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Description of Document
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Stamp Duty Paid By
Stamp Duty Amount(Rs.)

NN
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. . Signature

tanagar My

10-Jan-2025 1059 AM 10-Jan-2025 10°50 AM 10-Jan-2025 10:5

LAND LEASE AGREEMENT

‘7"%\i7‘{5ll'1is'fii\ND LEASE AGREEMENT made on the 17t day of January in the year Two
Thousand and Twenty-Five at Itanagar.

980

- INDIA NON JUDICIAL

e-Stamp

IN-AR00274915612452X

10-Jan-2025 10:59 AM

SHCIL (F1)/ arshcil01/ ITANAGAR/ AR-PPM
SUBIN-ARARSHCIL0100404326057621X
ITANAGAR MUNICIPAL CORPORATION
Article 35 Lease

LAND LEASE AGREEMENT

0
(Zero)

ITANAGAR MUNICIPAL CORPORATION
7 HILLS NEXGRAM
ITANAGAR MUNICIPAL CORPORATION

500
(Five Hundred only)
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BETWEEN

Ttanagar Municipal Corporation, a Municipal Corporation established under the
Department of Urban Affairs, Government of Arunachal Pradesh and having its office at
Itanagar Kime Pakka, Opposite Energy Park, Pin-791111, Arunachal Pradesh, India
acting through its Commissioner (hereinafter referred to as “the Lessor” which
expression shall wherein the context or subject implies include its successors) of the
ONE PART;

AND

M/s 7 Hills Nexgram a firm formed and registered under Indian Partnership Act 1932
having its registered office at 7th Floor, Amarasri, 455, Anna Salai, Teynampet, Chennai
600018, India, and having its Corporate Office at 6th Floor, Aditya Tower, G.S.Road,
- Guwahati 781006, India (hereinafter referred to as “Lessee”, which expression shall
unless repugnant to the context or meaning thereof, mean and include its
associate/group companies, successors and assigns) of the OTHER PART:;

WHEREAS

A.  The Itanagar Municipal Corporation is desirous of improving its Municipal Solid
waste management and disposal capabilities in order to enable the due discharge
ofits functions under the MSW rules 2000 and for that purpose has approved the
establishment of an Scientific Disposal of Municipal Solid Waste Management
project by the Lessee at Itanagar (“Project”) and has entered intoa Concession
Agreement dated 17.01.2025 with M/s 7 Hills Nexgram, the Concessionaire
(“Concession Agreement”), on the same date as this lease Agreement, under
which it has authorized the Lessee to implement the Project.

B.  The ltanagar Municipal Corporation in order to enable the due implementation of
the Project and to discharge its obligations under the Concession Agreement), by
way of this lease agreement (“this Agreement”), the Demised Premises (more
particularly detailed in Schedule 1 of the Concession Agreement) for the purposes
of implementing the Project and constructing, operating and maintaining the
integrated waste processing plant on the Demised Premises, on the terms and
conditions and subject to the covenants anti stipulations hereinafter contained.

NOW THIS INDENTURE OF LEASE WITNESSETH AS FOLLOWS:

1. This Agreement shall be co-terminus with the Concession Agreement and is to
be read, for any interpretation, together with the provisions of the Concession
Agreement.

For Lessor

o
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\ W A o -'""i'}'ge Demised Premises are being vested with the Lessee, under this Agreement
?{.gnty for the purpose of the Project including for the purposes of developing,
— (" establishing, designing, constructing, operating and maintaining the Project
facilities, which the Lessor is desirous of being constructed, operated and
maintained on the Demised Premises for the purposes of enabling the
processing the Municipal Waste in accordance with the Concession Agreement.
The Lessor hereby authorizes and consents to the receipt of consignments of
Municipal Waste, the storage and processing of Municipal Waste and Residual
Inert Matter as well as to the receipt and storage of any waste (including Excluded
Waste and Rejected Waste) that may have been received by the Lessee in any
consignment of Municipal Waste.

7. The Lessor hereby authorizes the Lessee, to construct, erect, own, operate
and maintain any superstructure, facility or any movable or immovable
structures constituting the Plant (including each of the Project Facilities) on
the Demised Premises and for that purpose also remove, renovate, use or
demolish any structures that may be existing on the Demised Premises as of
the date of this Agreement. The Lessor hereby agrees and acknowledges that
it shall not own or leave any rights to any superstructure, facility or any
moveable or immoveable structures constituting the Plant that are
constructed or erected or placed on the Demised Premises and further that
the same shall be owned by the Lessee. The Lessor hereby agrees that the
construction, operation and maintenance of the Plant at the Demised
Premises and the receipt, storage and processing; of Municipal Waste at the
Demised Premises is being undertaken pursuant to the Concession
Agreement granted by it and for the purposes of enabling the Lessor to
discharge its functions of managing, processing and disposing Municipal
Waste.

8. The Lessor hereby authorizes the Lessee to create any Encumbrance over
the Plant constructed on the Demised Premises (excepting the land) and this
Agreement in favor of the Lenders for enabling financing of the construction,
operation and maintenance of the Project. The Lessor agrees that it shall
enter into such agreement as may be required by the Lenders to enable
financing of the Project and creation of the Encumbrance required by the
Lenders. Without prejudice to the terms of this Agreement, the Lessor shall be
governed the terms of any agreement that the Lender's may have entered into
with the Lessor in respect of the Encumbrance over the Project Facilities (other
than the land constituting the Site which shall not be mortgaged), any assets of
the Project and this Agreement, created in favor of the Lenders.

For Less or L.
b g x B

g %@@'n;wyef Signature

ltang ation
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o2 A\
»_Q:f'fﬁ%e\lessor hereby covenants and assures the Lessee that:
v <,
/@? all the land comprising the Site is of Non-agricultural status and is permitted
5= 0% and duly authorized and earmarked for purposes of establishment,
construction, operation and maintenance of the Plant and the Project

Facilities, and that it shall obtain any additional Applicable Approvals that

may be required for the development, construction, operation and

maintenance of the Project Facilities;

the Site is free from any encroachment or encumbrances whatsoever and is

not subject to any acquisition or other legal proceedings by any authority,

body or government nor is any claim of any third party subsisting in respect
thereof or relating thereto;

c) Lessor is the owner of the lands constituting the Demised Premises and it

shall, in that capacity, defend or satisfy all actions or claims against the

use of the Demised Premises for the Project;

it shall not demand or in any manner claim or seek to recover the rent prior

to the COD or increase the rent due and payable by the Lessee under the

provisions of this Agreement;

e) itshall not interfere with or impede in any manner or otherwise limit, restrict or
impose any conditions or restrictions on the complete, free and full enjoyment
and use of the Demised Premises and all rights in relation thereto, including
the creation of security interest in favor of the Lenders in accordance with the
provisions of the Concession Agreement;

f) it shall not interfere in or impede in any manner or otherwise limit, restrict or
impose conditions in relation: (i) to the construction, operation and
maintenance of the Plant; (ii) the implementation of the Project by the
Lessee and (iii) the possession. control and use, by the Lessee of the
Demised Premises and the Plant;

g) It shall enter into appropriate further documentation or additional writings as
the Lesse or the Lenders may reasonably require to give effect to the
provisions of this Agreement and the Financing Agreements;

h) there is no litigation, claim, demand or any proceedings (whether
administrative, legal or quasi-judicial) pending before any authority in
respect of the Demised Premises or its use for the purposes of managing,
processing and disposing MSW; and

i) the Lesse shall have completed, lawful and uninterrupted, possession. control
and use of the Demised Premises.

J) the Lessor shall pay the property tax existing or to be increased from time to time,
as levied by the by the government or any local authority in respect to the said
Demised Premises till the validity of the Concession Agreement. Any other levies
by the government or any local authority on the said Demised Premises will also be
borne by the Lessor till the validity of the Concession Agreement.

O
-

o
~

For Lessor
P
P80 \ X
ZSignature” Signaturg
ltarfagar Meanicipal Corporation

Ranaazr
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3\
| 1) jlf’he Lessee hereby covenants with the Lessor as follows:

.#")=3) That it shall implement the Project in accordance with the Concession
i /r“»,:\*‘w Agreement; and

.~ b) thatit shall observe and perform all terms, covenants, conditions and
stipulations of this Agreement.

12. Lessor has lawful title, possession and control of all the lands constituting the
Site and has the requisite right and authority to lease the same to Lessee tor the
Term for the purposes of the Project on the terms and conditions of this
Agreement and further that Lessee shall have full, free and uninterrupted
peaceful Vacant Possession, enjoyment/ occupation and use of the Demised
Premises throughout the Term, without any obstruction interference or
disturbance or claim whatsoever from the Lessor or from any person claiming
through under or in trust for Lessor or from any third person whomsoever.
Lessor shall keep Lessee fully indemnified and harmless against any claims or

- demands from any Person claiming right, title or interest to or in the Demised
Premises or any part thereof or challenging the validity of the usage of the
Demised Premises for the Project or challenging the validity of this Agreement,
as also against any actions, proceedings, damages, losses and expenses caused
to Lessee as a result or in consequence of any such claims or demands as
aforesaid.

13 (a) Subject to Sub-Clause (b) and (c) below, no assignment of this Agreement or
any rights or duties hereunder shall be made in whole or in part by any Party
without the written consent of the other Party and in the event of any assignment
the assignee shall assume the duties and liabilities of the assignor.

(b) It is hereby specifically agreed that the Lessee shall, in the event of forming a
limited company either as subsidiary company or jointly along with any other
company or otherwise, be at Liberty to assign and transfer the Plant, the Demised
Premises and this Agreement or the rights and benefits hereof or duties
hereunder to such newly formed Limited company or in favor of such subsidiary
company of the Lessee or any of its holding company for the time being. The
Lessee, shall, however, in such event obtain formal consent from the Lessor,
which consent shall not be withheld by Lessor. Any assignment by the Lessee
shall be subject to the condition that the assignee shall assume the duties and
liabilities of the Lessee.

(c) The Lessor hereby agrees that the Lessee shall not require any prior approval
of the Lessor for creating any Encumbrance, right, title, or interest over the
Demised Premises (excepting land) and the Project Facilities and the other assets

f{ané?a‘;j?(@:' rat
Itana
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(ébreement), in favor of the Lenders.

r&i“"'(d) The Lessor confirms that the Financing Documents may include suitable
. rights in favor of the lenders for taking over the Project Facilities (under its
possession as per clause 10.1 of the concession agreement), in enforcement of
their security upon the happening of an event of default there under/the
Concession Agreement on the part of the Lessee.

14.  The Lessor hereby assures and represents to the Lessee that the vesting of the
Demised Premises under this Agreement shall be Irrevocable for as long as the
Concession Agreement remains in force and the Lessor shall not terminate or
seek to terminate this Agreement except upon the expiry or early termination of
the Concession Agreement. The Parties hereby agree that on the expiry or
termination of the Concession Agreement, the Demised Premises shall be
handed back to the Lessor in accordance with the provisions of the Concession
Agreement and that this Agreement shall terminate only on the handing over of
the Plant and the Site to the Lessor in accordance with the terms of the
Concession Agreement.

15. If the Lessor seeks revocation before the expiry of this Lease agreement the
Lessee will be entitled to recover the Liquidated Damages caused due to such
revocation, unless covered under Force Majeure conditions. Such revocation
allows the Lessee to claim liquidated damages computed @ 45% of the average
annual revenue of the last three years multiplied by remaining years of the Lease
Agreement.

16.  Any disputes and/or differences arising between the Parties, in relation to or
under this Agreement will be resolved through arbitration in accordance with Clause
11 of the Concession Agreement as per provisions of the Arbitration and
Conciliation Act, 1996. The governing law of the arbitration shall be Indian law.

17. The Lessor hereby recognizes that this is a commercial act being undertaken by
the Lessor and that it hereby unconditionally and irrevocably waives any right of
immunity, sovereign or otherwise from legal proceedings that may be initiated to
enforce any provisions of this Agreement.

18.  This Agreement shall be executed in duplicate. Each signed copy will be an original,
but all of them together represent the same agreement.

For Lessor

o Signature
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SIGNED, SEALED AND DELIVERED

~INTHENAME AND ON BEHALF OF
THE {ESSOR THROUGH

SIGNED, SEALED AND DELIVERED
BY LESSEE THOROUGH ITS AUTHO-

RISED SIGNATORY
o
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_~ For kessor Govt. of India

Compriissioner
itanagar M

al Corporation

Hanagar mee—r
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Schedule -5
APPLICABLE APPROVALS

List of Approvals / Clearances

Pollution) Rules, 2000 from APSPCB

s Responsibility
SL, Approval / Clearance G i to obtain
No. be filed by
clearance
Prior environmental clearance from Ministry of —_—
L. Environment & Forests ac Concessionaire
Site Authorization under MSW Rules, 2000 from
2. | Arunachal Pradesh State Pollution Control IMC IMC
Board (APSPCB)
Watch Tower & Roof Structure Height Clearance g
3- | from Airport Authority of India, if required. W ConcassionRine
Consent to establish under the Arunachal
4. | Pradesh Water (Prevention and control of IMC Concessionaire
Pollution) Rules, 2000 from APSPCB
5. | State urban development department / authority IMC IMC
6. | Clearance from the Water Resource Department IMC Concessionaire
7. | Clearance from the Fire Service Department IMC Concessionaire
Tie-up for marketing of products produced from S Sy
& the facility, which may be Refused Derived Fuel. Concessionairs | Concessionaire
Tie-up for marketing of products produced from
9. | the facility, which may be inert/compost/manure IMC IMC
etc.
Consent to operate under the Arunachal
10. | Pradesh Water (Prevention and control of Concessionaire | Concessionaire

F T'taiager Mynfcipal Corporation
Atenagar
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Solid Waste Generated by all Census Towns for the month of Dec’ 2024

SI.No Name of Towns/ULBs Solid Waste Generation (TPD)
1 Aalo 8.2
2 Anini 1.13
3 Basar 5
4 Boleng 2
5 Bomdila 7
6 Changlang 6
7 Daporijo 8
8 Deomali 2.5
9 Dirang 3
10 Hawai 31
11 Itanagar (IMC)

12 Naharlagun(IMC) 87
13 Jairampur 4.2
14 Khonsa 5
15 Koloriang 4
16 Longding 3.33
17 Miao 3
18 Namsai 7.6
19 Pasighat 14
20 Rupa 1
21 Roing 6
22 Sagalee 0.99
23 Seppa 7.23
24 Tawang 9
25 Tezu 5
26 Yingkiong 4.1
27 Ziro 10
Total = 217.38
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Solid waste treatment/processing

SI.No Name of Towns/ULBs Solid Waste Processed (TPD)
1 Aalo 1.5
2 Anini 0.04
3 Basar 1.5
4 Boleng 0
5 Bomdila 3
6 Changlang 0.06
7 Daporijo 4.5
8 Deomali 0.5
9 Dirang 0.13
10 Hawai 1.2
11 Iltanagar
12 Naharlagun 1
13 Jairampur 0.15
14 Khonsa 1.25
15 Koloriang 0.13
16 Longding 1.3
17 Miao 0.28
18 Namsai 3.48
19 Pasighat 7
20 Rupa 0.3
21 Roing 1
22 Sagalee 0.05
23 Seppa 1.2
24 Tawang 1.08
25 Tezu 0.21
26 Yingkiong 0.8
27 Ziro 8

Total = 54.66
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Status of Material Recovery Facilities (MRFs)

Name of Capacity Physical Timeline for
SI.No Towns (TPD) progress (%) completion Status of MRFs Remarks
1 Anini 2 100 Completed Not functional
2 Basar 2 100 Completed Functional
3 Daporijo 5 100 Completed Functional
4 Longding 2 100 Completed Functional
5 Ziro 5 100 Completed Functional
6 Namsai 5 100 Completed Functional
7 Pangin 2 100 Completed Functional
8 Tezu 5 100 Completed Functional
9 Seppa 5 100 Completed Functional
10 | Hawai 2 100 Completed Functional
11 Koloriang 2 100 Completed Not functional
12 Khonsa 5 100 Completed Functional
13 | Aalo 5 100 Completed Functional
. Sanctioned
14 | Bomdila 5 55 Mar-25 March2024
15 | Sagalee 2 85 Mar-25 do
16 Miao 5 90 Mar-25 do
17 Deomali 2 60 Mar-25 do
18 | Tawang 5 5 Mar-26 Sanctioned 2025
19 | Roing 5 10 Mar-26 do
20 | Dirang 5 20 Mar-26 do
21 | Yingkiong 5 5 Mar-26 do
22 | Changlang 5 5 Mar-26 do
23 | Doimukh 2 15 Mar-26 do
24 Ruksin 2 20 Mar-26 do
25 Jairampur 5 Yet to be sanctioned Proposed
26 | Rupa 5 do under Ring-
27 Boleng 5 do Fenced A/c
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::; Name of ULB List of Machine/equipments C(al:a';:)y Quantity Sl.No. | Nameof ULB | List of Machine/equipments c;:a:;: Quantity
Hydraulic Bailing Machine 5 1 Hydraulic Bailing Machine 5 1
Twin Shaft Shredder 5 1 6 Longding  [Twin Shaft Shredder 5 1
PET Bottle Grinder 5 1 PET Bottle Grinder 5 1
1 [ Koloriang |Dusting Machine 5 1 Hydraulic Bailing Machine 5 1
Twin Shaft Shredder (Wet) 5 1 7 Anini Twin Shaft Shredder 5 1
Sieving trommel (Wet) 5 1 PET Bottle Grinder 5 1
Automatic Compost Machine (Wet) 5 i Dusting Machine 5 i
PET Bottle Grinder 5 1 8 Basar PET Bottle Grinder 5 1
2 Tezu Conveyor 5 1 9 Namsai PET Bottle Grinder 5 1
Sorting Conveyor 5 1 Hydraulic Bailing Machine 5 1
Double Screen Trommel 5 1 Twin Shaft Shredder 5 1
Hydraulic Bailing Machine 5 1 PET Bottle Grinder 5 1
3 Khonsa Twin Shaft Shredder 5 1 10 Aalo Dusting Machine 5 1
PET Bottle Grinder 5 1 Conveyor 5 1
Dusting Machine 5 1 Sorting Conveyor 5 1
4 Daporijo Twin‘ Shaft Shredder 5 1 Double Screef! Trommel 5 1
Dusting Machine 5 1 11 Seppa PET Bottle Grinder 5 1
Hydraulic Bailing Machine 5 1 12 Hawai PET Bottle Grinder 5 1
Twin Shaft Shredder 5 1 13 Pangin PET Bottle Grinder 5 1
PET Bottle Grinder 5 1
Conveyor 5 1
5 Ziro Sorting Conveyor 5 1
Double Screen Trommel 5 1
Twin Shaft Shredder (Wet) 5 1
Sieving trommel (Wet) 5 1
Automatic Compost Machine (Wet) 5 1

> New Holland Tractor:
Cum. (10 Nos.)

» Ashok Leyland Truck: 1015TE 5 Cum Tipper BS-VI Truck (18 Nos.)

> 18 Nos of Ashok Leyland Bada Dost i4 Sanitation Vehicles procured under Swachh Bharat Kosh
(SBM 2.0)

Model-5510 Excel, 2WD with Bull Max Loader & Grabber Bucket of 1.30

§—

= .
075 map Camera

K 095 Map Camera

Check s Anini H.q Anini Hq

Creckin
R Rw24+mj6, Anini H.q., Anini, 792101 | TN Rw24+m)
Lat 28.801 ong 95.905888°
20/12/24 08:51 AM GMT +05:30

Anini H.q., Anini, 792101
Lat 28.80144° Long 95.905888°
20/12/24 08:48 AM GMT +05:30

Equipments
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File No. UDH-12011(11)/143/2024-CEC-DEPTT. OF UD&HI
GOVERNMENT OF ARUNACHAL PRADESH
OFFICE OF THE CHIEF ENGINEER
DEPARTMENT OF URBAN DEVELOPMENT & HOUSING
MOWB-I, ITANAGAR::791111
Email::ceud-am@nic.in::Ph-0360-22144413/2217002 (Fax)

Dated ltanagar, the .......... Dec., 2024

To,

Popu Automobiles,

Authorised Dealer: Ashok Leyland

Nirjuli, Near Power House

Dist. Papumpare, Arunachal Pradesh-791109.
Sub.: Supply Order.
Sir,

Please arrange to supply the following vehicles as per specification given below to the Office of
Chief Engineer, Department of UD& Housing, tanagar as per the rate quoted by your firm vide quotation
No. PA/24-25/116 dated 27" August, 2024 and below mentioned terms & conditions.

Sl. No. Specification of Vehicle Quantity Unit Price
1 | AL 1015TE S5Cum Tipper-BS VI 18 Nos. As per Quotation
Terms & Conditions:-

1. The bills may be submitted in triplicate for Pass & Payment.

2. The vehicle(s) must be delivered within 30(thirty) days from the date of the Supply Order.

3. The vehicle(s) must cover under warranty against manufacturing/transportation defect.

4. Providing of Service Support 24x7 on deputation basis @Rs.35.00/KM (Inclusive of fooding & lodging).

Yours sincerely,

Oxgrtally signed by

YWF“
Date: 21-12:2024 18:35:45

Memo No. UDH-12011(11)/143/2024-CEC-DEPTT. OF UD&HI Dated ltanagar the ... Dec., 2024,

Copy to: -
1. The Commissioner (UD), Gowt. of Arunachal Pradesh, Itanagar for information.

2. The Sr. Finance & Accounts Officer, Olo CE [UD&H], GoAP, Itanagar for information.

3. The Executive Engineer [UD& Housing], ltanagar Division, ltanagar for information and necessary
action.

4. The Officer-in-Charge, MV Branch, O/o CE [UD&H], GoAP, Itanagar for information.

5. Office copy.

6. Guard file.
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U OEFICE OF THE CHIEF ENGINEER
DEPARTMENT OF URBAN DEVELOPMENT & HOUSING

MOWB-II, ITANAGAR::791111
Emall::ceud-arn@nic.in::Ph-0360-22144413/2217002 (Fax)

Dated Itanagar, the . 24 Jan., 2025

To
' Mis RTM Earthmovers, n '
Authorized Dealer for CNH Industrial (India) Pvt. Ltd.

Besides NH 415~ Papu Nallah, Near Papu Hill Police Station
Naharlagun, Dist. Papumpare, Arunachal Pradesh - 791 110.

Sub.: Supply Order.

Sir(s),
Please amrange to supply the following vehicles as per specification given below to the Office of Chief
Engineer, Department of UD& Housing, ltanagar as per the rate quoted by your firm vide guotation No.

RTM/NH/QT/2024/2411 dated 23" August, 2024 and below mentioned terms & conditions.
Quantity | Unit Price

Sl. No. Specification of Vehicle :
1 New Holland Tractor Model 5510 Excel, 2WD (Power Steering +
Double Clutch + Inline + 12 x 12 + TT Pipe + Tyre Size — Front 7.5X16 As per
Rear-16.9X28 + 2000Kg HYD+FFA+RW with standard tools kits, Hitch | 10 Nos. Quotation
with unconditional Transferable Warranty with Engine, Gearbox, Hyd
for 6 Years or 6000 Hours)
2 Bull Max Loader with Grabber Bucket (Pin Height = 12 Feet, Dump 10 Nos do:
Height =14 Feet, Volume = 1.30 Cum. With Grabber) )
Terms & Conditions:-
1. The bills may be submitted in triplicate for Pass & Payment.
2. The vehicle(s) must be delivered within 30(thirty) days from the date of the Supply Order.
3. The vehicle(s) must cover under warranty against manufacturing/transportation defect.
4. Providing of Service Support 24x7.
Yours sincerely,

Digitally signed by
TarighiefEngineer
Date: 22-01-2025 21:52:04

Memo No. UDH-12011(11)/143/2024-CEC-DEPTT. OF UD&HI Dated ltanagar the®Y .Qw 2025
Copy to: - . .
1. The Commissioner (UD), Gowvt. of Arunachal Pradesh, Itanagar for information.

2. The Sr. Finance & Accounts Officer, O/o CE [UD&H], GoAP, Itanagar for information.
3. The Executive Engineer [UD& Housing], Itanagar Division, Itanagar for information and necessary

action.
The Officer-in-Charge, MV Branch, O/o CE [UD&H], GoAP, Itanagar for information.

4.
5. Office copy.
6. Guard file.
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Photographs of on-going/operational MIRFs in other towns

DAPORUIO PANGIN
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A -V
Segregation & Processing of Solid Waste nnexure

Aalo, null, nu
market, Opposte sumple restro, Aalo, 791001

Khonsa, Arunachal Pradesh, india
XFRWeNSS, Khonsa, Arurachal Pradesh 792130, Inda
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Monthly Report on Sewage Waste Management by all Census Towns for the
month of Dec’ 2024
SI.No Name of Towns/ULBs Q::::::;:; ?:;:;?e Sewage treated (MLD)

1 Aalo 4.8 0

2 Anini 0.36 0

3 Basar 0.62 0

4 Boleng 0 0

5 Bomdila 2 0

6 Changlang 1.2 0

7 Daporijo 13 0

8 Deomali 0.54 0

9 Dirang 0.41 0

10 Hawai 0.65 0

11 Itanagar 0

12 Naharlagun 14.4 0.16

13 Jairampur 0.61 0

14 Khonsa 1.84 0

15 Koloriang 1.28 0

16 Longding 0.24 0

17 Miao 0.45 0

18 Namsai 2.4 0.017

19 Pasighat 1.2 0

20 Rupa 0.41 0

21 Roing 1.68 0

22 Sagalee 0.72 0

23 Seppa 3.66 0

24 Tawang 1.28 0

25 Tezu 1.38 0

26 Yingkiong 2.1 0

27 Ziro 2.1 0
Total = 47.63 0.177
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Assessment of Sewage Generation &Used Water Treatment Proposals

Population STP Capacity Required in MLD
S No| Name of ULB 2011 2038 2040 2055 Existing STPs | Existing FSTPs s D::sg:frasl);;;ty - -
(Census) | (Asper CWBP) | (Proj.-Int) (Proj-Ult) Guidelines -70%
of 2025)

(1 @ 3 (G @) 6) (. ® 6] (10) (11 (12),
1 |Aalo 20684 26807 36079 43557 0 0 2.90 203 3.90 5.24
2 |Anini 2384 3090 4159 5597 0 0 0.33 023 045 0.60
3 [Basar 4284 5552 N 10057 0 0 0.60 042 081 1.09
4 [Boleng 979 3861 5196 6994 0 0 042 0.29 0.56 0.76
5 |Bomdila 8370 10848 14600 19630 v 0 0 117 (.82 1.58 212
6 |Changlang 6236 3082 10877 14639 0 0 0.87 0.61 1.47 1.58
7 _|Daparijo 13405 17373 23382 31469 0 0 1.88 131 253 340
8 |Deomali 6648 8616 11596 15607 0 0 0.93 0.65 1.25 1.69
9 |Dirang 3750 4860 6341 §803 0 0 0.52 037 0.7 095
10 [Dumparijo 2797 3978 5354 7205 0 0 043 030 0.58 0.78
11 |Hawai 982 1272 1712 2304 0 0 0.14 0.10 0.18 0.25
12 |Jairampur 7151 10169 13687 18421 0 0 1.10 0.77 148 1.99
13 |Khonsa 9208 36480 49097 - 66078 0 0 394 176 5.30 .14
14 |Koloriang 2345 19080 25679 34561 0 0 206 1.44 277 373
15 |Longding 4234 5487 7385 9939 0 0 0.59 041 0.80 107
16 |Mariyang 1358 1931 25% 3498 0 0 021 0.15 0.28 0.38
17 |Miao 5841 7570 10188 13712 0 0 0.82 057 140 1.48
18 |Namsai 14246 18463 24849 33443 0 1 1.99 1.40 268 3.61
19 |Palin 9896 14073 18940 25491 0 0 1.52 1.06 2.05 275
20 [Pasighat 25656 31954 43006 57880 1 0 345 24 4.64 6.25
21 [Roing 11389 14760 19865 26736 0 1 1.59 L12 215 289
2 [Sagalec 1315 1704 % 3087 0 0 018 013 025 033
23 |Seppa 18350 23782 32007 43078 0 0 2.57 1.80 346 465
24 |Tawang 11202 14517 19538 26296 1 0 1.57 110 211 284
25 |Tezu 18184 23567 31718 42688 0 1 2.55 178 343 461
26 |Yingkiong 6540 8476 11408 15353 0 0 0.92 0.64 1.2 1.66
27 |Ziro 12806 16596 2336 30061 0 0 1.79 1.25 241 325

Total 232240 342048 461563 621204 2 3 37.04 2593 49.85 67.09

Note: For 14 ULBs STPs Proposed
For 2 ULB STP already Existing/ Under Construction
For 11 ULBs FSTPs Proposed

For NCPE Infrastructure India Pt Ljags
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On-going projects under Sewage/ Septage Management

Physical Progress %

Sl. Name of . Functional
- Capacity . Remarks
No. Project Capacity
June’2024 | Dec’ 2024
FSTP at
Namsai, .
1. | Chowkham, 0.04 MLD 0.017 98 100 Operation started on
. 25.09.2024
Tezu& Roing
cluster
Revised timeline
31.03.2025
In pursuant to Govt.
meeting minutes no.
DULB-
NI 3 MLD i 25 25 14041/1/2022/1350-
9 53, dated 9" Oct
2024, directed to re-
design the STP to
FSTP (Survey and re-
designing is under
progress)
3. STP. at 4 MLD - 59 68 Timeline 31.03.2025
Pasighat
Septage
Treatment Operation started on
4. Plant (FSTP) 0.1MLD i 98 100 09.09.2024
at Chimpu
Johkasou STP
in upstream of 100 100 Operation started on
5. Yagamso 0.2 MLD 0.16 MLD (Functional) (Functional) | 01.01.2024
River
Total 7.34 MLD 0.177 MLD
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File No. EE/UDH/NMS/PLG-180/2021-22/Vol-Il/ €48 ~ 659
GOVERNMENT OF ARUNACHAL PRADESH
OFFICE OF THE EXECUTIVE ENGINEER
DEPARTMENT OF URBAN DEVELOPMENT & HOUSING
y NAMSAI DIVISION::NAMSAI

y/ Dated Namsai, the 26™ Dec’2024.

The Chief Engineer,

Govt. of Arunachal Pradesh,
Deptt. of UD & Housing,
Itanagar (A.P).

Sub:- i at Namsai, Chowkham, Tezu i uster.

Ref:-  Letter No. UDH-12011(20)/1/2023(Vol-1)/7671-75, dated Itanagar, the 23" Dec'2024.

Sir,
While inviting reference to the above cited subject and your letter, enclosed please find herewith
the status of project, “FSTP at Namsai, Chowkham, Tezu & Roing cluster.”

This is for your kind information and further necessary action please.

Enclosed:- Status of Project.
Yours faithfully,
44\
; %

“~Assistant Engineer,
For Exccutive Engineer,
Deptt. of UD & Housing,
Namsai Division::Namsai.

Memo No. EE/UDH/NMS/PLG-180/2021-22/ Dated Namsai, the 26% Dec 2024,

Copy to:-
1. The Executive Engineer, UD & Housing, Namsai Division for kind information please.

2. Office Copy

.'\x.\isla;u Engineer,

For Exccutive Engineer,
Deptt. of UD & Housing,
Namsai Division::Namsai.
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STATUS OF PROJECT

A%
e
Juniw Engineer

Urban Development 8 Housin
Namsai Dwision "

FST? at'Namsai, Chowkham, Tezu & ’_‘,‘_)i_"g

Chowkham, Namsai.

0,04 MLD
0.017 MLD
UD & Housing Department B -
l(—)O % Completed
25/09/2024
) ~ /)

!«wsta" g« L &%&'ve E?fr, -

ot it
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STP at Mabira road, Alubari village, Chowkham circle, Namsai District
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STP, Naharlagun & FSTP, Chimpu

ITANAGAR MUNICIPAL CORPORATION
N ITANAGAR

R

1 OFFICE OF THE EXECUTIVE ENGINEER | _1

FILE NO.IMC/EBIV-O?/ZOZ-%-ZS/T]Q\l'/ ~IQ - Dated Itanagar, the 27 December 2024

To,

The Commissioner
Itanagar Municipal Corporation

Itanagar.

Sub: - Submission of Naharlagun STP & Chimpu FSTP Monthly Report as per annexure A provided.

Sir, L
Enclosed please find herewith, monthly Report in respect to STP Naharlagun, AMRUT Mission
Project for the month of December 2024.
This is for your kind information and further necessary Action Please.

Enclosed: As stated above.
Yours Faithfully

Er. Yumla ak?;"a{m

Executive Engineer
Itanagar Municipal Corporation
Itnagar.
Memo no. IMC/ENV-07 /202425 Dated Itanagar the 27 December 2024
Copy to:-
The PA to Hon'ble Mayor, IMC, Itanagar for kind information please.
The PA to Hon'ble Dy. Mayor, IMC, [tanagar for kind information please.
The PA. to Director, ULB, GoAP, Itanagar for information please
The PA to Joint Comissioner, IMC, Itanagar for information
The Administrative Officer, IMC for information pleases.
Office Copy

DN e W

>

Er. Yumitam Take
Exgcitive Engineer

Itanagar Municipal Corporation
Itnagar.
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Annexure-A

Functional | Implementing Remarks
Capacity | Agency

Under Construction
b, (25 %).
» Revised time line =
e 31-03-2025
Itanagar
Municipal | In Pursuant to Govt.
- Corporation | Meeting Minutes no.
DULB-
14041/1/2022/1350-
53, dated 9* October
2024, directed to re-
design the STP to
FLSTP.
(Survey and re-
designing is under
progress.)
100% Complete.
Operational Started
on 09.09.2024

F

> Itanagar
I Municipal | The panel board has
s Corporation | been damaged due to
short circuit and is
under maintenance
by construction
agency (firm Owner)

|"““
L
>

(Er. Yu Take)
o Executive Engineer
~ lanagar Municipal Corporation
B lanagar
SR
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[y
) GOVT. OF ARUNACHAL PRADESH
\ DIRECTORATE OF URBAN LOCAL BODIES
ITANAGAR
NoDULB-14041/112022/ 1250 - 6525 Dated ltanagar, the 9 October2024

Sub:  Minutes of the meeting held on 9™ October'2024 at 11:00 Hours chaired by Hon'ble
Minister Urban Affairs to review development activities being undertaken in the ICR
including 100 KLD Scptage Treatment Plant at Chimpu Itanagar and 3 MLD
Sewerage Treatment Plant at Naharlagun.

A review meeting was held under the Chairmanship of Hon'ble Minister, U'b."' Affairs
a1 11:00 AM on 9® October,2024 on various development activities being undertaken in the ICR
including 100 KLD Septage Treatment Plant at Chimpu Itanagar and 3 MLD Sewerage Treatment

Plant at Nahariagun.
The list of meeting attendees were as follows:
1.Shri Tamme Phassang, Hon'ble Mayor IMC
2.Shn Hano Takka, Director ULB
3.Shni Techu Aran, Commissioner IMC
i 4.Shri Kipa Karu, AE MC
5.Shri R C Patawary, JE IMC
6.Shri Gora Makik, representative of M/s HM Enterprise
7.Shri Gunshi Tabin, Engineer of M/s HM Enterprise

s RS ] ——— & N A—

e During the meeting, Hon’ble Minister, Urban Affairs sought the current status of 100 KLD
T Septage Treatment Plant Chimpu which was recently inaugurated by Hon’ble Minister, Urban
N Aﬁlwbu’einitwlnfonnedtbnaldmsbdnmaimpuwuimugumdoo?
P wm.bow_evetcolleﬂimoﬁludgehavenotbmsmedmd currently training of 11
" Nos of manpower for operation has been started and collection of sludge shall be started post
* Durga Puja Festival i.c tentatively from 15 October'2024 onwards.
" In this regard, Hon'ble Mayor IMC expressed his displeasure over the non compliance of
' the terms of the Agreement dated 8% March'2019 by the Contractor and requested the Contractor
/s HM Enterprise to strictly abide by the terms of the said agreement.
‘Accordingly, the followings directives were given to the Contractors and IMC:
G) Commissioner IMC to examine the terms of the Contract Agreement dated $*
" March'2019 and fix responsibilities on the Contractor as per the terms of the
s :
" M/s HM Enterprise contractor of 100 KLD STP Chimpu shall ensure timely
ployment of manpower and operate and functionalise the STP Plant by 15
to disseminate public awareness, M/s HM Enterprise contractor of 100
Chimpu shall carry out massive publicity drive through radio jingles,
ent through print & electronics media, social media platforms and
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(v)  Release of any further payments to M/s HM Enterprise contractor of 100 KLD
STP Chimpu shall be made only after satisfactory compliances are made in terms
of the Agreement dated 8* March'2019.

(v)  With regard to submission of proposal for additional fund requirement, it shall be

considered only after successful operation of STP after due examination of the
proposal.

The 3MLD Sewerage Treatment Plant at Naharlagun was also reviewed by Hon’ble
Minister wherein the Physical & Financial progress of the project was highlighted as under:

(1)  Total tendered amount : 336.94 crore
()  Total Payment released to Contractor IMC :217.82 crore out of which an amount
of X9.63 crore was released to Contractor by then EE IMC against 16.7 KM laying

of network & pipeline whereas as per ground report only 150 Meter was achieved
physically.

Taking into account the facts & circumstances highlighted during the meeting, it
was directed as under:

()  Considering the cumrent scenario and obstruction posed due to thick
settlement around the STP and resistance of the habitants, it was felt that
| R A further laying of network pipelines from various wards to STP is a
| S RS  herculean task,. Accordingly, it was directed to re-design the Sewerage
o ' Treatmeat Plant into Septage Treatment Plant which will cater to all the

- wards under Naharlagun/Nirjuli and move the file for approval of Govt.

Action by : IMC with a direction to
prepare fresh design for STP
naharlagun

Meeting ended with vote of thanks to the Chair.

\O
Director UrbEn%o\lé
L ' Govt. of Arunachal Pradesh
- i Itanagar
0 E- No.DULB-14041/1/2022 /(% 4~ 53 Dated Itanagar, the 9 October'2024

e e

n'ble Minister, Urban Affairs, Govt.of Arunachal Pradesh
eary 1o the Ld. Chief Secretary, Govt. of Arunachal Pradesh, for information.
missioner, Urban Affairs, Govt. of Arunachal Pradesh, for information
, IMC Itanagar for information and necessary action.
R

\CP Nada

Director, Urban Local B ies
Gowt. of Arunachal Pradesh
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STP,N_g_harIagun

itanagar
! Nh415, 791111
g Lat 27.053861° Long 93.61332°
17/01/25 11:27 AM GMT +05:30
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-
OFFICE OF THE
3'% PASIGHAT SMART CITY DEVELOPMENT CORPORATION LIMITED @
EAST SIANG DISTRICT: PASIGHAT .
Smart City ARUNACHAL/PRADESIT

Dated Pasighat, the 22% Jan® 2025

To, \U\'.\ —

The Chicf Engineer, N
Urban Development & Housing,
ltan 1par, Arunachal Pradesh.

No. PSCDC lJFfTENDEWGC-OIIZOZ&VG 102~ G1O5™ ..

L

Sub:  Subwisvion of progress repo STP unde ] Smart Mission
Refi- UDH-12011(20)/1/2023( Vol-1)/7671-75 Dated the 2 Dec’2024

Sir,

With reference to the above cited subject,enclosed please find herewith the progress report of Sewage
Treatmert I'lant (STP) under Pasighat Smart City Mission in compliance order dated 08/08/2024 in the matter
of honor.i'c NGT OA No.606/2018.

This is for favour of your kind information and necessary action please.
n Lo

1. Parveeecs Renort,
2. Liawings along with photograph.

Yours Sincerely,

(Dr. Manjul omut),APCS
Chief Executive Officer,

PSCDCL, Pasi;

Memo No. !'$I(‘!)CIJE-TENDER/GC-OIIZOZ3-24 Dated Rast * 2025
Copy to: - pasighat Sman CHy °°:‘°9"""

1. 1 U'sto Commissioner, UD&H, Gowt. of Arunachal Pradesh for i"fm“m;e &

2. 1. wecutive Engineer, PSCDCL for information. A

3.

(Dr. Manjuli Komut),APCS
Chief Executive Officer,

PSCDCL, Pasighat, AP
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Sk "
No. Description
1 Admin Building
2| Main Pumping Station 3
3 Prix_mry Treatment ,4,
Unit '
4 | SBR platform
}
1
5 | Centrifuge Building
6 | Treated Water Tank

Photograph Frogres
S ‘ﬂ--‘.-.
N
J
‘ 70%
. ‘
1 85%
{
30%
TR
=1
68%
s ;;':__1
7‘3"3-‘,;;1
R
l — \%_g\u
= 70%

85%




7

Sludge Sump

SBR Material

Boundary Wall

10

Guard/Security Room

11

Weigh Bridge

12

Primary Treatment
Unit Materials

e
vk 78

-~
—_—

Page | 135

Annexure-X

85%

60%

50%

90%

90%

30%

(Dr. Manjuli omut),APCS
Chief Executive Officer,
PSCDCL, Pasighat, AP
Chiel Execulive Officer
jgnat Sman Cey Development
Corporation LS
Arunachal Pradesh

Pas
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Progress Report as on 22" January’ 2025 ¢
Sl No. Project Name Physical
1 Sewage Treatment Plant (STP) 68%

*The STP is under construction, with 68% progress as of January 2025. The completion target date is set for
the end of December 2024.

Note: The revised timeline mentioned in your letter, Memo No. 1201 1(20)/]1‘2023(Vol-l) dated 23rd
December 2024, at Annexure-1, states February 2025. However, the official completion target date is
December 2024. Pasighat Smart City has issued letters to the contractor o expedite the work for timely
project completion. However, the contractor’s performance doesn’t show commitment towards the project
inspite of repeated notices including notice for termination.”

\,—- <
(Dr. Manju “%,APCS
Chief Executive Officer,

PSCDCL, Pasighat, AP
Chief Executive Officer

pasighat Smar C#y Development
Corporation Li¢
Arunachal Pradesh

STP, Pasighat
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Johkasou STP in upstream of Yagamso River

File No. ITA/SC(SPV)-225/2022-23/

P N OFFICE OF THE CHIEF EXECUTIVE OFFICER
‘ f‘ V' ITANAGAR SMART CITY DEVELOPMENT CORPORATION LIMITED
., & ./ SENIOR OFFICER QTR, TOWER NO.2, FLAT NO. 25 & 26, Z00 ROAD
N ITANAGAR: ARUNACHAL PRADESH

T
‘// The Chief Engineer

BARAAARAAARAARARARARAARAARARRARARARRARRARES

File No.ITA/SC(SPV)-2252022-23/ Dated, ltanagar, 24* December 2024

Department of Urban Development & Housing
Gowvt. of Arunachal Pradesh, ltanagar

Sub: -In compliance to the Memo No. 12011 (20)/1/2023 (Vol-1) regarding the Johkasou STP in
up streams of Yagamso River.

Sir,

As directed enclosed please find herewith in compliance with Hon'ble NGT in matter of O.A
606/2018/EZ, the daily quantity and total quantity of liquid waste treated in Johkasou STP in the
upstream of the Yagamso River as on 24th December 2024,

s | Project [ * Compliance ]l

f

|

No |

I | The setting up of a Johkasou Sewage  The project is 100% completed. The STP plant is |
‘ Treatment  Plant (STP) with a currently running 24x7 with capacity 160 KLD (Kilo
= capacity of 200 KLD for Liter Per Day). The plant is designed to handle
rejuvenation of Yagamso River, maximum load of 200 KLD capacities. Hence, |
ltanagar under Smart City Mission remaining 25% of total capacity is available for sudden |
has been completed as of 26" surge in volume of sewage and future population. The |
December 2023. plant is connected to 500 houscholds residing in 100 |
‘ buildings having 2500 number of individuals, assuming
that every houschold will have at least 5 members in
i cach houschold (based on average person pcr‘\

[ household of national average data 2011).

i | R l

Slno. lQuriu Remarks '
[ l

I. Capacity of the STP I. Total capacity of 160 KLD with 25% is

maintained for sudden surge in volume of
l sewage i.¢. 200 KLD.
| Number  of houscholds/villages 2. Connected to 500 Households and 2500 number
connected of individuals. (based on average person per
. ~ houschold of national average data 2011).
Total quantity treated for the Month of 1. 160 Kilo Liter is filled in 7 days i.e. 22.86 KLD.
December 2024, Hence a total of 548.64 Kilo Liters has been
treated in the month of December 2024

cr [V‘,c:..r pagelof3
nagar 4L City Dev. Ce
fanagar

o



1012 Pope 138

Annexure-XI

4. Total Quantity of sewage treated as of | 1. Since the operation started on 1/01/2023, anu w-~
| 24® December 2024. 160 KLD tanks get filled fully per week 1€ l
Total of treated water is Kilo Liters till
December 2024 is 8187.08 Kilo Liters. ,
'S " Collection of scptage and grey water. "1. The septage gets collected in the Johkasou tank
& needs periodic removal in accordance to the
production rate. However, it is a slow process
duc 1o the media used in the Johksaou STP
which is self-cleansing in nature. Enclosed
Annexure | with the photos of sedimentation
tank (sludge production).
2. The septage & grey water is then semt to FSTP
| | Chimpu. which has not been needed till now. |
6 Mode of disposal of the septage and Treated water after tertiary treatment is being
| grey water discharged into the downstream of Yagamso river.

Submitted for your kind perusal and further filing of affidavit, please.
Yours sincerely,

/

Chiefl }?Auli\c Officer
Itanagar Smdrt City Dev. Corp. L1d

lIanagar
Memo No I TA/SC(SPV)-2252022-2W 6‘6 " Dated, ltanagar, the........December 2024
Copy to: -
1. The PS to the Commissioner TP-cum- Chairperson SPV, ISCDCL., Govt. of A P, ltanagar for
information
2. The PA to the Director Town Planning., ltanagar, Government of Arunachal Pradesh for
information

3. The Executive Engincer, SPV, ISCDCL for information and necessary action.
4. Office copy.
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.ni) I:
./ ITANAGAR

GOVT. OF ARUNACHAL PRADESH
DIRECTORATE OF URBAN LOCAL BODIES

~ 4 F,
™ 3
STV o et

“F=ffle No. DULB-I 301&'21'2023/ IkBe-07 Dated, Itanagar, 19™ December 2024
M
The Chief Engineer
Department of UD & Housing
Govt. of Arunachal Pradesh
Itanagar

Sub: - Request for according Technical Sanction-regd.

Sir,

With reference to the subject cited above, I am to inform that State Level Technical
Committee (SLTC) and State High Powered Committee (SHPC) in its meeting held on 23"
October 2024 have approved the Detailed Project Reports (DPR) for the Used Water
Management (UWM) in 27 urban towns under Swachh Bharat Mission (Urban) 2.0. An
individual detailed project report has been prepared for each town for setting up of Sewage
Treatment Plant (STP) and Faecal Sludge Treatment Plant (FSTP) respectively including 5
years operation & maintenance as given in Annexure-L

Therefore, | am to request you to kindly examine and accord technical sanction of
the detailed project reports as given in Annexure-1. A copy of town-wise DPR in soft copy
along with SHPC minutes are enclosed herewith for your reference.

Enclo: As stated.
Yours sincerely.
(Hano Takka)
Director cum State Mission Director, SBM(U)
Govt. of Arunachal Pradesh
Itanagar
Memo e-file No. DULB-13018/2/2023/ Dated, Itanagar, ...... December 2024
Copy to: -
Pl}" PS to the Commissioner, Urban Local Bodies, Govt. of Arunachal Pradesh for
information.

2. Office copy. /

Director cum State Mission Director, SBM(U)
Govt. of Arunachal Pradesh

Itanagar
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Amount
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in Lakhs

including O&M

Sc:uage Treatment Plants (STP) along with
. AB]O_ | Co-treatment of Faecal sludge / septage 1161.94 |
. Sewage Treatment Plants (STP) along with
- _Eﬂ Co-treatment of Faecal sludge / septage _I' 602'3_5_ -
3. Tezu Sewage Treatment Plants (STP) along with 644.41
L= Co-treatment of Faecal sludge / septage | o 1
4. . Sewage Treatment Plants (STP) along with
3 Danrial Co-treatment of Faecal sludge / septage BEL2R 1
9 - Sewage Treatment Plants (STP) along with
Dap-a_rEo Co-treatment of Faecal sludge / septage i
6. Ziro STP 1 Sewage Treatment Plants (STP) along with 1157.28
Co-treatment of Faecal sludge / septage
7. x Sewage Treatment Plants (STP) along with
o BIF 2 Co-treatment of Faecal sludge / septage
8. . Sewage Treatment Plants (STP) along with
Folog Co-treatment of Faecal sludge / septage | 1168.19
9. F Sewage Treatment Plants (STP) along with
- Pt Co-treatment of Faecal sludge / septage 7291
10. Sewage Treatment Plants (STP) along with
i Co-treatment of Faecal sludge / septage 588.53
11 x Sewage Treatment Plants (STP) along with
RO Co-treatment of Faecal sludge / septage T2
12. 2 Sewage Treatment Plants (STP) along with
Jniravapur Co-treatment of Faecal sludge / septage 1687.20
13. = Sewage Treatment Plants (STP) along with
Deomali Co-treatment of Faecal sludge / septage 991.76
14. . < Sewage Treatment Plants (STP) along with
Yingkiong Co-treatment of Faecal sludge / septage 1264.96
15. Changlang E"?;c_ra;) sludge / septage Treatment Plant 451.71
16. B f‘l:a;:-ag} sludge / septage Treatment Plant 248.32 j
17. =T E‘Fagf.[:!) sludge / septage Treatment Plant 228.64 l|
lud / septage Treatment Plant
1% | Longaing | Gaggy, Mo 7 e 2621 |
1 slud / septage Treatment Plant
19- | Dirang f;se;ap) psae PinE 229.75
d / tage Treatment Plant
20. Dumporijo F;;t']:"all) sludge seplag 217.78
1 sludge / septage Treatment Plant
21. | Boleng g_?;?l,) g ptag 213.87
B 1 sludge / septage Treatment Plant
22. | Koloriang f;‘;frap) sludg ptag 1 207.50 |
23. Anini Faecal sludge / septage Treatment Plant 202.32
(FSTP)
24. Mariyang Faecal sludge / septage Treatment Plant 199.46
(FSTP) _ K q.:
25 Sagalce :I_a:(;r;:) sludge / septage Treatment Plant 7.2 ::
26 [ Faecal sludge / septage Treatment Plant :- S
Hawan | (FSTP) : 191 9;;
27 T Addition FSTP unit to existing STP for Co- | 161.46 |
d | _treatment ! = |
28 Tawang ::;!ad‘:_:g:‘ FSTP unit to existing STP for Co- 161.46 |
) ~ Total 16798.69 |

Director cum State Mission Director, SBM(U)
Govt. of Arunachal Pradesh

Itanagar
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(in Crores)
BUDGET BREAK-UP UNDER RING FENCED ACCOUNT
SI No Name of Work Estimated Remarks
Cost
1 Cost for functionalization of on-going MRFs with addl 50.00
infrastructures & C/o MRFs for remaining towns ’
2 Remediation of legacy waste 42.30
3 Rs. 50 Lakhs for each ULBs/DUDA as discretionary 23 50
fund for Solid Waste Management ’
4(a) Providing dedicated 11 Kv line and installation of
630 KVA Transformer at municipal Garbage dumping 4.81 Agreement enclosed
4 site for the establishment of Waste to Charcoal Plant
4(b) Weigh bridge at dumping site, Chimpu, ltanagar 0.15
5 Used Water Management Projects 55.24
Procurement of specialized sanitation transportation
6 : ; 18.00
vehicles and equipments (for 5 years)
Quantification and Characterization of fresh/legacy Work Awarded & Study
7 1.00 shall be completed by
waste for 12 towns )
May’'2025
8 Establishment of PMU for 5 years 5.00 RFP floated, work to be
awarded
TOTAL 200
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GOVERNEMNT OF ARuaN
DEPARTMENT OF URDAN DEVELOCHAL Tar

PMENT AND
AP CIVIL SECREVARIAT, BLOCK NO.11, 37 HOUSING
NO-M. 37 FLOOR, 1TANAGAR - 791 11

Dated, 1tanoqar the 25" April'2023.

NOTIFICAHM

jn pursuant to the decision taken by the Enviranment Moni

toring C i
g undef the Chairmanship of the Ld. Chief Secretary, Government ongr::;Tt::,tf: lndltshmeetinE
.,xh'2023 to review the progress of implementation of the directions of the HonablLaNeGsT ?:;i

06/2018 and NGT 0.A.94/2020/€7 a ‘State Level Com '
herebY constituted. mittee’ with the following members is

1. Principal Secretary (Planning / Finance) : Chairman
2. Commissloner/Secretary (Rural Development) : Member
3. PCCF (Environment & Forest) - Member
4. Commissioner/Secrctary (Agriculture) : Member
5. Commissioner/Secretary (Water Resources) : Member
6. Commissioner/Secretary (Fisheries) : Member
7. Commissioner/Secretary (Industries) : Member
8. Commissioner/Secretary (PHED) : Member
9. Commissioner/Secretary (Panchayat) : Member
10. Commissioner/Secretary (Urban Development) & Member Secretary

The terms of references of the above committee is to set-up a centralized single window
mechanism for planning, capacity building and monitoring of waste management at the State }cvel.
Mechanism to engage service providers by due diligence process who may execute work relating to

solid and sewage management.

.-

(Neeraj Semwal) IAS

Commissioner (Urban Development)
Memo No UDH-12011(20)/1/2023 Dated, Itanagar the th April’2023.

Copy for information to:-
1. The Under Secretary

to Chief Secretary, Govt. of A.P., Itanagar.
- cioner (UD), Govt, of A.P., Itanagar.

I’:z g: :g g?lr:cr?g;;:?ecrezary (Planning/Finance) Govt. of A.P., Itanagar.

The PS to Commissioner / Secretary (RD), Govt. of A.P., Itanagar.

The PS to PCCF (Environment & Forest), C.iovt. of A.P., ltanfagapr. e

The PS5 to Commissioner / Secretary (Agriculture), Govt. 0 t. .f,A . ﬁar;agar,

The PS to Commissioner / Secretary (Water.Resource}, Govt. ot .a.,ar

The PSto Commissioner / Secretary (Fisheries), Govt. of A.P., | Ia\ln g a.r

The PSto Commissioner / Secretary {tndustries), Govt. of A.P., Itanagar.
. The PS to Commissioner / Secretary ( PHED), Govt. of A.P., Itanagar. r
, The PSto commissioner / Secretary (Panchayat), Govt. of AP, uanag: .& ciata Chares
The Director (Environment), Govt. of A.P., Deptt. of .Envn. & Forests
(Secretarjat of the Environment Monitoring Cell) O-Point Tinali, itanagar.

., Office copy.

MV RNV AW

-
N = O

—_
W

(Onam Lego) APCS

ry pment
Joint Secreta Urban pevelo ment)
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summary Record of the Environment Monitoring Cell (EMC) Meeting -Review
of the progress of implementation of the directions of the Hon’ble NGT, in
O.A. No. 606/2018, held under the Chairmanship of the Ld. Chief Secretary,
Government of Arunachal Pradesh on 27th November 2024 at 1100 Hrs. in
the CS Conference Hall, 5th Floor, Block No. 02, Civil Secretariat, Itanagar

Secretariat.

A meeting of the Environment Monitoring Cell (EMC) to review the progress
of the implementation of various directions of the Hon'ble NGT on the matter O.A.
No. 606/2018 regarding Solid Waste Management Rules 2016 was held on 27th
November, 2024 at CS Conference Hall, Civil Secretariat, Itanagar under the
Chairmanship of Shri. Manish Kumar Gupta, IAS, Chief Secretary to the
Government of Arunachal Pradesh. The list of participants is enclosed herewith.

At the outset, the Member Secretary EMC made an introductory
presentation highlighting the newly reconstituted EMC as well as the Directions of
the latest order of the Hon'ble NGT and the decisions/directions of the previous
EMC meeting held on 26th September 2024. This was followed by a presentation
by the Commissioner (Urban Affairs) on the status of the compliance of the
directions of the Hon'ble NGT and EMC meeting.

The Urban Affairs Department appraised the following compliance of the
directions of the last EMC Meeting as under;

i. On the Direction No.iv, it was brought to the notice of the EMC that, the RFP
for remediation of legacy waste for 15 towns was under preparation. Also, the
tender for “Consultancy firms for Appointment of consultant for study on
quantification, characterization of Municipal fresh and legacy waste including
GIS mapping of dumping sites” has been floated and shall be opened on
29.11.2024. A total of 1,30,544.01 MT legacy waste in 15 towns extended in
17.44 hectares of land is to be reclaimed.

ii. On the Direction No.v, it was appraised by the Urban Affairs Department that
a comprehensive survey work was conducted by appointing a consultant.
Method of treatment was discussed in a high-level committee meeting and
DPR approved. Additionally, FSTP/ STP is also adopted as co-treatment
options and RFP is under preparation based on DPR for Used Water

Treatment.

iii. On the Direction No.vii, the Commissioner (Urba Affairs) presented the
detailed proposals, budget breakdowns, and estimates regarding the
utilization of funds under the “Ring-fenced Account”.

After in-depth deliberations, the following decisions/directions are recorded for
compliance by the concerned.

i. Model RFP of tenders must be developed for remediation of Legacy waste in
census towns and circulated to the DCs for implementation through District
Urban Development Agencies (DUDAs). The respective DCs through DUDA
will float the model tender and implement the project in a time bound manner.



iil.

vi.

1018 Page | 144

Annexure-XIV (B)

For the implementation, agreements between DCs and implementing

agencies must include robust performance guarantees to ensure

accountability at all levels. In case of Itanagar and Pasighat, the respective
ULBs may be opted.

[Action: Commissioner (Urban Affairs)/

Deputy Commissioners concerned/DUDA/IMC/PMCI/EEs]

. The EMC directed that preference be given to NGOs for managing and

operationalizing the MRFs. Further it was also directed that each DUDA will
be granted X50 lakhs, to be placed at the discretion of the respective DCs,
for taking up necessary measures for establishing and operationalizing the
solid waste management facilities, including the MRFs in the districts. All
expenditures must adhere to codal formalities, and Utilization Certificates
(UCs) co-signed by the concerned DCs and EEs must be submitted upon

project completion.
[Action: Commissioner (Urban Affairs)/
Deputy Commissioners concerned/DUDA/EEs]

The EMC stressed that construction of weigh bridge may not be required in
all the census towns. Subsequently, the EMC approved the construction of
weighbridges in Itanagar and Pasighat only with further directions that these
weighbridges must be equipped with computerized recording mechanisms,

and data must be uploaded to the internet for transparency and monitoring.
[Action: Commissioner (Urban Affairs)/
Deputy Commissioners concerned/DUDA/EEs]

. For addressing the gaps in Liquid waste management, the ULB appraised

that the DPRs for the construction of Fecal Sludge Treatment Plants (FSTP)
in 13 Census Towns and Sewage Treatment Plants in 14 Census Towns
have been finalized. Additionally, RFP has been developed for Cluster Towns
to facilitate the completion of tendering process. The EMC approved the
cluster towns approach for implementation of these projects in the census

towns.
[Action: Commissioner (Urban Affairs)]

For the establishment of PMU, the matter was differed and a separate

detailed presentation was requested.
[Action: Commissioner (Urban Affairs)]

Appropriate remediation action and methodology may be explored in
collaboration with IIT Guwahati and for this a team may visit the Institute.
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For the implementation, agreements between DCs and implementing
agencies must include robust performance guarantees to ensure
accountability at all levels. In case of Itanagar and Pasighat, the respective

ULBs may be opted.
[Action: Commissioner (Urban Affairs)/
Deputy Commissioners concerned/DUDA/IMC/PMC/EEs]

. The EMC directed that preference be given to NGOs for managing and

operationalizing the MRFs. Further it was also directed that each DUDA will
be granted X50 lakhs, to be placed at the discretion of the respective DCs,
for taking up necessary measures for establishing and operationalizing the
solid waste management facilities, including the MRFs in the districts. All
expenditures must adhere to codal formalities, and Utilization Certificates
(UCs) co-signed by the concerned DCs and EEs must be submitted upon

project completion.
[Action: Commissioner (Urban Affairs)/
Deputy Commissioners concerned/DUDA/EES]

The EMC stressed that construction of weigh bridge may not be required in
all the census towns. Subsequently, the EMC approved the construction of
weighbridges in Itanagar and Pasighat only with further directions that these
weighbridges must be equipped with computerized recording mechanisms,

and data must be uploaded to the internet for transparency and monitoring.
[Action: Commissioner (Urban Affairs)/
Deputy Commissioners concerned/DUDA/EESs]

iv. For addressing the gaps in Liquid waste management, the ULB appraised

that the DPRs for the construction of Fecal Sludge Treatment Plants (FSTP)
in 13 Census Towns and Sewage Treatment Plants in 14 Census Towns
have been finalized. Additionally, RFP has been developed for Cluster Towns
to facilitate the completion of tendering process. The EMC approved the
cluster towns approach for implementation of these projects in the census

towns.
[Action: Commissioner (Urban Affairs)]

For the establishment of PMU, the matter was differed and a separate

detailed presentation was requested.
[Action: Commissioner (Urban Affairs)]

Appropriate remediation action and methodology may be explored in
collaboration with IIT Guwabhati and for this a team may visit the Institute.
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[Action: Commissioner (Urban Affairs))

vii. The EMC recommended that the Commissioner(Urban Affairs) to hold
monthly meetings with DCs to streamline the collection and reporting of
waste management data with particular emphasis on addressing the
inconsistencies in data related to waste generation, transportation, and
processing.

[Action: Commissioner (Urban Affairs)/

Deputy Commissioners concerned/DUDA/EES]

The meeting ended with a vote of thanks to the chair.

(Samuel Changkija) IFS
Chief Conservator of Forests (Env & CC)
Member Secretary
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